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LEGISLATIVE ASSEMBL ~ 
Thursday, 15th March, 1945 

The Aaaembly met in the Assembly ~  of ~ . Council .Rouae at 
Ele,en pf the Cloek·, Mr. Preeiden.t (The Honourable Sir Abdur RahnJ1) in the 

Chair. • 

·MEMBER SWOnN: . 
)it. Wilfred Harold Shoobert, C.I.E., ;E.D., I.C,S., M.L.A. (Government, 
of India: Nomina,ted' Oftfcial).' ---

STARRED QUESTIONS A;N([) ANSWERS 

(q) ORAL ANSWBRS 
PRoDUCTION OF MArodS 

1008. -Ill. KaIlu Subedal: -(a) Will the Honourable the Sup,ply ~  
please state how the total production of matches in India compares With the 
production of matches in the year 1935-39? 
. (b) Wh.at steps have Government taken to increase the supply of matches?' 
(0) Have Government noticed the deterioration in the quality? 

, (d.) Ro\Y many mOte plllnte are n<Sw· func.tioning with ~  to mat,ch manu:'-
factur.e comparea with pre.war? 
(e) Are any supJ11ies received from abroad? If so, ~ where and how 

much? 
(f) Is it 11 fact that the price permitted by Government to be cqarged for . 

matbhes is very liberal and leaves a, vety great profit to Wimco? 

~ What is the t.otlll number of factories, apart from Wimco ~  
w6rk'ing in India, and what percentage of 'he total production is accounted for:-
by them? ' .' 'I 

-(h) By .what stages aud ill what rilanner do Government propose to bring 
dOWR the price of matches hl this country? 
ft, KoDOUl'&bI. De ... Bahadar Sir A. It&manaml 1hdaUa.r: Tbe question 

will be answered by my Honourable, friend the Member of Industries and Civil 
Supplies on the 21st M1trch, 1945. . 
. Mr. llanu Sllbed&r: Mey I know if this is one of the industries which the 
HQIL9urable the Finance Member had in mind when he talke'Qbf nationa1ise.tion 
for the purpose of revenue? " 
TIl, Boa.ouraiJle' Dewa ..... ur Sir A. lI&maIwam14uclaUar: Tliat has to 

be answered by the Honourable the Finance Member. 

'.. 'HroES· AND SKINS PRODUCBD • 

100&. ·Itr .• au Subedar:. ~  Has the Honourable the Supply Member Bny 
estimate of the total Rn10unt of hides and skins produced in this COWltry? 

(b) How does such estimat.e compare with the production before the war? 

(c) What is the ~  of price in the. case of hides and skins as compared With 
the pre-war price? . 

(d) By what me.thod have Gov'ernment secured their requirements? 

(e)", Have they received representations from the boot and shoe industry 
regardmg the shortage of material available for the civil population? 

<f) Are Government aware t'hat, prices of shoewear of every ~  
have shot up aqd that the middle. Cl8S9 and people with limited incomes are 
sufMtring heavily? -
(g) What steps have Government taken to increase the production of the 

shoe ~  in Ind:ia for war purposes and how do they propose to mailltailfilill" 
such mcreased capaCIty after the war? . 
(h) What steps have the G6vernnient of India taken to ease the situation fot 

the civil popul&tion? 
( 1535 ) • . ' 
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(i) In what stages ahd in what Planner do they propose to achieve thisresuJ,t 

and to bring down the price of shtewear in India? , 
The llOiloUlloble »eWI.D Br.A&clur Sir A. Bamaswami Kudaliar:{a) and {b). 

According to information publi_shed by the A ~  Marketing Board in 
1942 and 1943 the estimated production of hides and skins in India were u 
follows: 

Cow Hides-2,OO,UO,OOO per annum. Gootskins-2,75,OO,OOO per annUlll. 
,B.uff Hides-57,OO,OOO per annwn. Sheep!;kins-1,70,OO,OOO per annum. 
Current figures are not available but it is considered the production today is 

lower than in. immediate pre-war years, particularly 41 the case of !tides. 
(c) Cow Hides 100 to 150 per cent. ~ 
Buff Hides 200 to 250 per ~ . 
Goatskins 50 per cent. 
Sheepskins 100 per cent. 
{dl By negotiations with the various sources of supply. 
(e) Yes. 
(f) Government are aware that prices of shoeweac of every description "DaTe 

increased. . 
(g) Part (firBt). Government have assisted firms producing footwear for war 

purposes in the import; of necessaI1 ~  and machinery not manufactured 
in this country and by arranging supplies of leather required, where necesaary. 

Part (B6COnd).By diverting the increased oapacity to civil needs, both internal 
and foreign. . .. 

(h) The st-eps taken are: (1) Fixing prices of iootwear through., Footwear 
Control Orders of 1944 and 1945; (2) Fixing prices of hides and bdffalo ~  
to enable manufacturers to buy at reasonable rates; (3) Prohibiting or restrict-
ing export of certain tY'pes of hides, leather and footwear to ~  larger suppliee 
available for the production of footwear; (4) Arranging imports ahd distribution 
of grinderx and distribution of sole leather. 

(i) Prices of ~  as notified are periodica.lly reyiewed by the Govern-
ment Department concerned in consultation with aU' branches of footwear ,in-
dustry. parHcularly with a view to reduction in the notified prices immediately 
such reduction is possible. . . _. _ 

Mr. Kanu Subedar: The Honourable Member spoke of diversion of in-
creased supply for civil population. Will he allay the public feeling On this 
,Bubje(·t by 'issuing a press note saying the amount .so diverted -snd how much 
increaRed supply is the Government go:ng to give? 

The Honourable DewfD. B&hadur Sir A. lI.&maIwamt MudaUar: I sbt.Il 
consi<!.er the question. . '. . .. . 

Mr. T. S. Av1n&8h1llngam Ohettiar: With reference to part (1) may I know 
by how much percentage the present fixed price is higher 'than pre-war prices? 

De Honourable Dewan B&h&dur Sir A. Jtamasw'&mi lIudallar: I want 
notice. but ~ wou1d suggest that the question should be addressed to my Honour-
-able colleague, the Member for Industries. • . 

Mr. Muhammad )Jauman:- With reference to part (f) how much percentage 
was allowed on the pre-war level of prices prevailing in 1988-89? 

The HODOura.ble Dewan ·Bahadur Sir A. B.ama8w&ml ,lIudaUar: That is 
exactly the question which my Honourable friend Mr. Chettiar asked just now 
and I suggested that it may be addressed to my Honourable Colleague, the 
Member for Industries who is directly in ohargeof fixing the price for oivil 
population. 

111'. Muh&mmad Nauman: The Supply Department has no say ~ the 
matter? . _ • 

Mr. Prealdent (The Honourable Sir Abdur Rahim): Next quest10n. 
, , PRoDUCTION OJ' POWllB AmOHOL 

. 1006. -Mr. Manu ,Subedar: (a) What efforts has the Honourable the Supply 
Member mude to increase the production of power alcohol in India? . 
, . (b). How ~  faefuries are now working? 



MARKED QUE8TWNS AND ANSWERS U>B7 
(C) What is the quuntity of molasses which is going waste in India? 
(d) What progress hus been made in the establishment of power alcohol 

plants? . . 
(e) How wany plants ha\e been so installed since the beginning of the War? 
(f) How many have .been license-a? 
{g) How many plants are on order? 
(h) Do Government propose to give some indication of the t.arget, toward. 

which they aim with regard to the production of power alcohol in India and in 
what time do they hope to reach it? 

The Honourable Dewan Bahadur SIr A. ltamahramll[udaUai: (a) Consider. 
able quantities of the raw materialal required in the fabrication within India o£ 
Distillation plants have' been released. . 

(b) No Distillery is devoted exclusively to the production of Power Alcohol. 
A percentage of the production of the Mysore and H ~  State Distillerie •• 
the Central Distillery at Meerut and the Daurala Distillery (U. P.) is in Power 
Alcohol. 

(c) Statistics of molasses not utilised fully are not available . 
. ~ (d) Against licences issued by the U. P. Government.· Distilleries for thB 
production .of power alcohol and high strength rectified spirit are being erected 
at (1) Simbhaoli. (2) Sham!i, (3) Hargaon, (4) GIa, (5) Captainganj and (6) 
~~. -

The Daurala Distillery referred to in the answer at (b) came into produc'tioa 
ill 1944 but the power alcohol Column is not yet in full operation. 

(1\) One, the Dsurala Distillery. 
(f) No licences have been issued solely for the production of Power Alcohol. 

13 licences for the erection of new Distilleries fer rectified spirit ~ been 
!granted by Provinces since the outbreak of the war. . 
; (g) Two, from the U. S. A. other plant so far licensed have, or are heini. 
'fabricated in this country. . t.... (h) The q. uestion of d. eveloping power alcohol .production will be investigated 

y a Panel under the P. & D. Department. 
Kr. llanu Bubedar: May i know whether the Government· of India had any 

, ommunication with petrol interests and whether the Government can. say any· 
bing about the general feeling that petrol interests are opposed to increased 

;j>roduction of power alcohol? .. 
... '!'he Honourable Dewa.n. .Bahadur Bil A. ltamIIWami Jlllda.llar: The Gov-
~  of India have had no communication on this subject with any petrol 
~ ~. _ 
i' JIrof. N. G. :B.a.ng&.: May I know whether the Panel Committee will enquire. 
tinto the question how far it will be profitable for the State itself to undertaku 
~  manufacture of power alcohol either as a State monopoly or as one of th. 
~  in the country? . 

'The Honourable Dewa.n. BahaeJ,ur Sir A. Bamaswami I[ud&li&r: I shall 
·onvey that suggestion to my Honourable colleague who";s in charge' of this 

anel. . ~ , . 
Kr. T. S. AvlDaSblliBgam OhetUAr: What is the extent of power alcohol 

at will..be manufactured if all these plants are set -up? _ 
~  aonourable Dewan Bahadur Sil A. :B.am&swami l[ud&Uar: I am not 

re, but I think about 25 million gallons were computed at one time. 
SETTING UP OF HEAVY INDUSTRY FACTORIES IN INDIA 

1008 *1Ir. ][a.n.u Subedar! (a) Has the Honourable the Supply Member seen 
the latest publication of Sir M. Visvesvaraya called "Reconstruction in Post· 

ar India" the complaint that heavy industry orders went to Canada and 
ustralia a.nd India was denied these orders? 

(b) What is the toOtal volume of orders, which will be the production of heavy 
ustries, placed with Canada and Australia since the beginning of the War? 

" (e) Is it a fact that some of these order. were extended to Dew fact0rie8 -,$. 
up in Canada and Australia? 
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(d) What attempts, if any, were made by Go,'el'nment to secure the setting 

up of such factories in India?' , , 
~ BODOur&':'h :0--- Bahaclur Sir £. :B.amUWimi llud&Ulr: (a) I have 

Been 10 the publlcatlOn referred to the reference t<> certain orders ~ been 
placed on Canada and Australia. It is not correct to say that these countries 
had _no heavy industries at the time the orders were placed. The orders were 
placed abroad for the reason that India either could not handle theni or available 
,capacity was already fully booked. 

(b) A statement ia laid on 'the' table, 
c,c) Govemment have no information. 
(d) Subject. to the availability of plant and materials and the time factor 

~ ~  po;licy in regard to war demands has been t<> extend existing 
mqlgenous capaclty or create new capacity ~  possible. 

SIaMtMnt 

Item 

Raihraywagona (1_ wheels SIld· vaoomn .~  
Looomotivea. . . . . . . , 
"Looomotivea Boilen , 
Motor Vebiolea • \ 

~ .. 
W8IOD component. parte 

Ullit 

Don;' 

1'0118 
Tons 

8,000 
434 
100 
~ bun· 

dred mil· 
lion dOnal'll 
34,000 62,000 
4,110 DO 

.Comin, &OoIQU. K. 
NoIe.-The above does not include any ordl:rs which may have been pl40ed by t.he Defeoce 
~. ' 

JIr. ~  In view of the fact that Canada and Australia 1Vere 
able to install heavy industrieS' plant even during the wllr and thJl.t some .)f these 
plants are supplying India, may I know why the Government of India diCl not 
install such plants in India instead of placing orders with these COIJllllonwealth 
countries? 

- "1'be JIODolUable DeWaD Bahldar lir A. Jlama8waml JCudaIl&r: Because 
plante were not avaiJable, generally speaking, so far a.8 India ""as concerned. 

PuBoBABlNG AT CONTBOLLBD PBtCEB . .ABnCLES SUl'PLIED TO BIUTAJN. ETC. 
10&7 •• JIr: Jlanu Subtdar:. (a) Has the attention of the Honourable the 

,Supply ~  been cira"!ll to the address of Rai Bahadur Syamnandan Sahaya, 
C.I.E" President of 1:.he Bihar Chamber of Commerce, ~  he says as follows 
on the 25th of January, 1945: 

"Then again every article .qpplied te the British Government hal been at ~  
prices, eteel ~ pig iron ~ been supplied ~  pre-war price. ~  an allowance for increa .. d 
COlt of prOduction, shellac 'tV .. sold te America at controlled price and the eame can be said 
of mica, matiganne, and· of .kin and hidea, etc, One wondel'll whether there ill any other 
conntry among the Allied nations which has charged 'leIS from it. overeeaa cu.temera and 
more from its own co¥trymen. 'In the .. circumatance.t the d,.u-e at Indiall8 to have the 
full value in return of theee 8terling _ accumu1ationa i ..... ery legitimate indeed"! 

(b) Are the facts stat4:ld therein correct, that controlled prices were charged 
and that these controlled price' ~ . in many cases less .~  the prices which 
the civil population of this country had it> pay? 

(c) For what other articles not mentioned herein, were the controlled prices 
charged for(i), the United Kingdom, (ii) the U, K, C, C., (iii) U, S. A., and 
(iv) Australia and the Easterp Group countries? -. • 

(d) Have Government received any complaints fro;m manufacturers that the 
coutrolled priees iIJ. some cases do not enable the concerns even to pay a siJ 
PIK" cent. dividend? ': 

(e) What is the total volume of purchase at controlled prices for all parties 
with the exception of the Government of India themselves, I.e., ~  (i) the U.K .. 
(ii) the U. K.' C. C., (iii) u. S. A., and (iv) Australia and the Eastern O:roup 
coulltriell? -

'l'be &oDour.ble D.wlD Baba4ar Sir £. Bamuwaml llu4a1lir.; <8' Yes, 
Sir. 
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fb) and (c). 'It is not clear what exactly the Honourable Member mean., b, 

•. ~  l' price. 1" presume the reference is ,not to statutorily controlled 
priCt>s, in the case of which there can be no difference between, the prices paid 

• by Govel'l1lPent and those paill by the civil consumer, but to stores the prices 
of which have been iudirectly controlled during the war. The general p08ition 
in thi" respect i,; that, ~  until some time ago the price!> paid in respect of 
purchases made by ~  were subject to a certain measure of control, as 
the result of negotiations with an Industry as a whole or with some of its 
efficient units, or as the result of carefully negotiated individual contracts, there 
was, save in respect of a few items, no similar control over prices paid by the 
civil consumer in the ordinary market. This posItion has now altered, and after 
the introduction of eertuill measures of control over ~  prices there has been 
a !lteady attempt on the part of Government to reduce th& margin betw8E'U 
prices paid by Government for their purchases, and ordinary civil prices. This' 
rE'duction could not, in the nature of things, be accomplished immediately, 
b!lt is being steadily achieved, so that at present the average margin of 
.difference is small. It mu'st be understood, however, that certain differences 
are ~ to' exist, mainly for two re,asons: that Government malie their pur· 
cha8es in bulk, and are also able to eliminate distribution cost. Moreover, 
when Government have some control over' the raw material and are I}ble to 
dupply it to contractors at 'a reduced price, as in the case of 100twear, they pay 
1 E'SS for the finished article than, the civil consumer' does. 

I must point out that the mere fact that Government, in many ca,?es, are 
able to buy commodities at somewhat lower prices does not mean that producert 
are being made to sell at a.ucrificial rates. On the contrary, all prices are based 
on an nppmisal ot the CORtS of production, and in many, cases, e.g., hides and 
t.anned kips, tlw loss of pl'€·war ,overseas markets is also taken into consideration. 

With tbe exception of certain purchases by the U. K. C. C. and of shellao, 
mica, and East IndiA Kips, by agents of the U. K. and U. S. _A., all substan-
tial purchases for H. M. G .• the Dominions, U. S. A., etc" have been maste by 
or with the assistance of the Government of..lndia. No distinction could obvious-
ly be made between prices of stores bought for the Defence Services in India and 
thOse that were exported etther to the U. K. or to Allied countries. 

(d) NO'such compluints have been received, 
:(e) The information is not readily available. 
1Ir. Muhammad !f&1UDAIl:With reference to hides may I know if the 

Ministry of Supply is paying for Madras Kips a price which is about 10 per cen_. 
higher than whut, it was in 1938·391 

ae BODOurable De._ Bllhldur Sir A.' ~ auclaUar: That may 
,be 80, but this is virtually a neg06lated prlce wiUI the mdustry ""hich the industry 
has cheerfully accepted. ' 

lIr.lluhMDmad KaUllWl: But was it not through the influence of tq 
Supply Department which wus to receive all the&ehides? . 

'ftui 1I01l0Uftble De"anBihidv SIrA. :aamMwaiDi 111l4&llat: Not through 
the influence, of. ~  S ~ ~  Department but with ~ good offi?es of the Supply 
t>epsl'tment the mdustl'yhas been able to gef the price which It does now. 

IIr. Kanu SUbedar: Will it be oorrect to state, arising out of the .Honour. 
able Member's reply, that as it wa90 not, possible to distinguish between pdt-. 
chases made for any of the allied Dlltions which were made jointly, the benefit 
of thp. smull difference between the prices which the civilian population pay. 
and the prices which Government pay has also gone to these Governments? 

The Honourable Dewan Bahadv Sir A. Bam.uwaml .udaUar: The ~ 
chases on behalf of otber countries are made on. exacHy the Bame basis as pur-
chases made by t.his Govenlluent for its own use. They are negotiated eon. 
tracts,. not. prices ~ cont.rol!ed rates. if by control is meant the .prices .arri .... ed 
at, taking mto consld6l.·atlon the bulk purchases nnd the case WIth whleb ~  
.e11e,r getd money directly and the avoidance of distribUtion COlits, the s.me' ptloe 
was paid by the 90vemment of India and the same price haS ~  ~~ . b;y 
other Governments to ~ pAid to the sellerS. 
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lIr. Manu su&edar: Is it not true tha.t the civil population hat<to\W.-1. 
much higher, e.g., for. steel, cement and for other things ~ ~~ ~ . 
price which Government par? . "'''' .'. ".'.: .... ' 

The. B.oDoUl'&ble Dewan Bahadur Sir A. Ramaawami KudaUar: ThalJ. what 
I have been trying to explain in this long answer. It is not ~  
but a little higher price. Tl1at IS inevitable even in peace-time when Govern-
ment were getting their l'ontracts at lower prices than at what the ei7ilian 
population was getting .. 

Prof ••• G. Ranga: In view of the fact that unit per unit labour an4. indus-
t.l'ial services abroad are l'eml,lllerated in their own countries at a vt!ry much 
~  figure than in India, and ~  Indian goods are priced at much 
lower figures than goods of other countries, why is it that Gpvern.ment· insist 
upon selling to other countries at prices cheaper than those at which ~  are 
"lble to purchase Ior their own needs? 

The HOIlO1I1'able Dewan Bahadui-Sir A. Ramaawami .udaUar: That iu-
.. olves a long disquisition on the economics' of international trade. 

Kr. le. o. lfeogy: Is it a fact that some time ago the Metals Reser .. e 
Company, an official organiSation of the American ~  offerad prices for 
certain rare minerals which were not sufficient to cover the mining costs alld 
that a complaint to that effect ~. .  made by the officers· ~  ~ th. 
Labour Department ?;.., 

'!'he HOIlOu&ble Dewan B&h&d.ur Sir A. RaJDlllwami JlucllUar: I mUl>t; 
tonfellS that I am quite ignorant of this. Perhaps the question may be address-
ed to the Honourable the Labour Member. 

Mr. E. O. 1('8011: That arises out of clause (b). 
NATIONALISING ROAD TllANSPOBT 

1008. *Kr. T. S. AviDuhUiDgam Ohet.tlar: With reference t{) his statement 
on page 7 of his hudget speech, will the Honourable the Railway Member please 
state: 

(a) whether allY of the Provincial GoYernn1f'nts have come to any definite 
decisions on this mat.ter; . 

(0) whet.her any Provincial Government has laundled upon the pri>gloemme 
of conlpletely nationalising road transport aDd running it themselves; if eo, 
which Governmentll; . . 

(c) wbether any Government proposes to run tran!lport hy launchillg big com-
panies for this purpose; if so, which Governments; and 

(d) the policy of the Government of India with regard to Centrally Adminis-
tered Areas? 

'l'lle Honourable Sir Edward. Bentb&ll: (!\) It is not clear to-which particular 
... pect of road-rail co-ordination the Honourable Member refers. As the recen' 
meeting of the Transport Advisory Council all Provinces were unanimoul upon 
the general need for road-rail co-ordination and six Provinces agreed to railway 
administrations acquiring a substlilltial interests in rood tram;port companies pro-
Tided acquisition of shares was by negotiation with the compa.nies aDd in con-
aultation with the Provincial autllorities concerned. Seven Provinces had 110 
objection to railways participatilig in the carriage of goods by road either parallel 
or complementary' to rLlilways. 'l1here was· no objection to railways operating 
their own collection and delivery services for goods. Tbe general"p_osition of the 
!'rovincia] Governments at. present ~  to be that they are awaiting the 
'Ylews of the Central Government following on the discussions which hav. 
taken place in this House pending which they are themselves unable t000me to 
any definite decisions concerning the -methods o£ co-ordination. 

(b) I am not aware that any Government has yet come to a final decision. 
(c) Concrete proposals have been received only from the Government of the 

Central Provinces and Berar where the ·Provincial Government proposes to take 
.hares in a joint road-rail transport company, The Governments of the United 
Pro'rinces and Bombay hue had certain schemes under consideration, built &8 
mentioned in reply to part (a.), further progress is dependent upon the views of 
the CeumI Go .. emment. . 

~ " . .... -. .. 
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. (d) The policy in respect of Administered ·Areas will depend largely' on ~ 

adopted by adjoining Provinces and Statel. -.. . 
Mr. ;Sadri Dut.t Pa.nde: Will the Honouraole Member state-i! motor trans-

port running in the hills which does not compete with the ~  will also 
be co-ordinated? 

'!'he Honourable Sir :ldwlld Bentball: 1 hope so, yes. 
Mr, T. S. AviDyblllngam Ohettlar: When the- Honourable Member said 

$hat six provinces agreed to the Railway ~  acquiring a substantial" 
interest, did he.mean that. they will get majority shares? 

ft. JlODo1U'able Sir :ldward Bent.baU: Not necessarily. 
Mr. T. S. AviDMbtliDlam Ohettlar: ·Then what is meant bl ~  
'!'he Honourable Sir :ldwUd Belltba.ll: I ~  I endeavoured to explain that. 

$0 the House once. before. I said that if there was to be any financial co-ordina-
tion it was obvious that it would have to"'be somethillg more than 5 per cent. 
which would be an inconsiderable figure. But it need not necessarily be· • 
~  holding. 

Mr • .lbdUl Q&iyum: With reference to the decision of the C: P. and Berlil' 
·Government, will the Honourable Member state what are the respective shares 
of the railways, the J?rovincial Government and other interests? 

'!'he Honourable Sir ~  I do not think I have that with me 
at present. But, as I said, the whole position is suspended pending further 
consideration by the Central Government. 

Ill . .lbdul Q&fyUm: I think I heard the Honourable Member state that the 
C. P. and Berar Government had come to a final conclusiOIf'in the matter. 

The J!ooo1U'&ble Sir :ldwald B8Il1ibaU: I said that concrete _propOsals have 
been received only from the Government of C. P. and Berar, where the Pro-
vincial Government propose to take. shares. '. . 

Mr. Abdal QaiJum: And what is the extent of these shares to be taken bl 
the railways, the provincial Government and other ~  r . 

The Honourable Sir :ldWlld Benthall: No final conclusion has been reached. 
JIr. T. S. AvlnllblUDlam Ohe\t.Iar: In view of the fact that many Provin-

cia. Governments are awaiting a decision of the Government of India in thia 
matter, do they propose to come to any conclusions about this? 
. The :ilooOurab)e Sir :Edwald ~  The Government of India had p18lll 
for proceeding, but then there took place in this House 8 debate which expresl-
eel contrary views, and obviously Government must have time to consider tho .. 
TiewS. 

HAlLWAY ~ .A NS CLOSED FOR COAL ECONOMY 

1009. *Kr. T. S. AvinashillDgam (J'.lettlar: Will the Honourable the Rail· 
. way Member please ~  

(a) how many stations have been closed to economise coal in all the Rail-
ways' in India H ~ the beginning of the war; 

(L) how mUIlY ;n the South Indian Railway; 
(c) the averllge cost of e01l1 for R train t,o stop in-'slld start from a station; 

nnj 
(d) the total ~~  of coal made by this step? 
The Honourable Sir Edward Benthall: (8) aud (b). I am afraid it i. 

impossible to different,iate between the nUllloers of stations closed. either for 
passenger or goods traffic, solely for reasons of the eoal econoplY. and £Ii088' 
closed in pursuance of the general policy or conserving all resources to enable our 
railroads to deal with the most essential requ.irehlents of civil and military 

~ ··traffic. '1 can, however, .give the Honourable Member the approximate ~  
f. number of stations closed, and they are 512 for goods traffic and 511 . ~ 
I passenger traffic. Of these, ahout 125 and 26 were closl'd on the South flldlno' 

I\ailw8.Y for goods and passenger traffic respectively. 

~. (e) I understand that the elimination of one traiD; stoppage results in •• 
Baving of anything from one to 3 cwts. of coal, accordmg to the type of .tram, 

~ local and operating conditions prevailing, ete. 
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(fr) It i-s not possible to arrive at an accurate computation of the coal eeQPo· 
mies effected by the elimination of such hafts, since the' war began, as 'm'aD1 
halta have also ~  cut out at statiofts which still remain-open. 
111'. T.'. iA,"lIiMIJlUnlam Ohettiar: With reference to part (c) of ~ 

tion, will the H()nourable Member give the monetary value of the coal saToo 
for a train to stop in and start from a station? 
'1'he'BOD01II'ab1eSir BdV(ard Benthall: That depends upon the price of the 

coal. . 
Mr. T. S. AvinaahUiDgam Ohettlar: At the present rates? 
The lIoDourable Sir J:dward Benthall: It would be about 011e to three-

twentieths of somewhere about Rs. 11. 

SCALES Ojo' PAY FOR INFERIOR SERVANTS, ETC.; IN POSTS AND TBLEGBAl'B8 

DIlPARTMENT 

1010. *JIr. 'Abdul Qaiyum: "ViII the Secretary for I'osts and Air please state:. 
(a) the reason wh.y there are two diftererit scales' of pay in each grade for 

inferior servants, postmen, cierieal; uud. supervisor'y staff'in the Posts and Tele-
,rnphs Department; 

.. (b) whether it is a fact that people'domg elUlctly similar work are receiving 
different scales of. pay- ~ the same; and 

~  if the answer to (b) . be in theuffirrnative, whether Governr;nent pro-
pose to redress this grievance? 

IIr. W. B. Ihoobert: (a) ',l'he HOllOUl'ab!e Member 'is pre8\1mably referring 
to the old und revised scales. 1£ so, there are ,two different scales of ,pay for 
all classes of st./lff. This is due to the faet that at the .time of introduction of 
the revised scales of pay, officials already in permanent employment at that time 
~  allowed as a spfjeiul cnse to retain their old scales a( a personal concession. 
. (h) Yes. '. 

(c) No. 8S there is 110 l'el,1 b'Tievan'ce as explained in the ~  to part (a) . 
. JIr. Abdul Q.qum: With reference to part (a) of the qtIestion, may I 

,kno. what is the difference between these two scales for the same -type I)f 
work, I mean difterence in pay? 
Mr. W. B. Shoobelt: It depends entirely upon the appointment. I mean 

we are dealing with clerks, .we are dealing with 'postmen, We are ~ with 
runners and staff of all categories., I am. afraid I cannot out of my head giTe 
the Honourable  Member the exaot difference. , 

Mr. Abdul Qalyam: Is it proper to give different wages to people doing the 
lame kind of work in the same class of workers? 

Mr. W. B. Shoobert: Tha', Sir, is being done in .every other' DepartlMnt 
of the Government of India, and probably I think all over the world. 
'IIr. Prelidmt (The Honourable Sir AbdurRahim): Next question. 

LEAVE ~ FOR ENTRANTS TO POSTAL DlIIPARTM]lNT 

1011. -Mr. Abdul Qalyum: Will the Secretary for 'Posts and Air please &tate: 
(0) whether the leave rules for pel'sons who entered the Postal Departmenlt 

on or after the 15th July, 19:}1, have been altered; 
(b) if so. whether it is (\ fgct that Jen vc beyond 00 da.ys ill the case of 

luperiCJl' statI aud 30 daYR in the case of inferior staff is not allowed to IlI\1CU-
mulate and lapses; and , 
(c) if the answer to (u) if; in the affirma"tive, the reason or reasons which 

led Government to effect the (·hq.ngp in fherules? 

Mr. W. B. Shoobert: (8) Yes. The revised leave rules are of general 
application and not merely to the Posts and Telegraphs (DepartmeDt, 
(b) It is a fact that certain categories of the superior staff (other than those 

of Non-Asiatic domicile recruited in India and entitled to . ~  ~ 

and ~ categories of the inferior staff, are not allowed to acoumulate earned 
,leave ~  J)O and 80 days respectively. When the .~ ~  
~  nreached. such sta! ceas.e· to ~  leave, ~  .. ~  
aple. 
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(c) The change was effected because'it wal considered that the leave rules 

.should, not be tmduly liberal for persons Ael'ving in their own country. 
:Xr. Abdul QaiJ'Wll: May I know ~ the leave lapses if the worker is unable 

to avail himself of the leave owing to circumstatlces beyond his control? II it 
a fact that even then the leave lapses? . 

Mr. W. JI. Shoobert: It is a fact. _ 
II.!. Abdul QalyUm: Is it fair -that if a man is Ullaule to avail himself of 'hla 

leave because of ,the, exigencies p£ service that he should have to forego his 
leave? " 

Mr. W:JI. Shoobert: That, Sir, is a matter of ~. , 
Prof. If; G. ltaDga: Is there any propos a! to abolish thlS distin<:tion between 

Asiatias and non-Asiatics in regard to these privileges? 
. Mr. W. B. Shoobert: That, Sir, is not a question for me to reply to. 

1Ir. R. II. Joshi: Why is it co.nsj£lered to be unduly liberal to accumulat.t 
leave up to 00 days in the case of ~  st8.ff and it is not .considered unduly 
liberal in the case of higher staff to accumulate ~  up to 00 days? 

Mr. W. B. Shoobert.: I have already pointed out that these ryles apply not 
only to the Posts ~  Te,legraphs ~ ~  but to ~  ~~  Department 
of the Government Of India, and I am altaid I Rill not \II 8 pOSition to reply to 
this question, 

CoNVBYANOE ALLOWAiWE TO INFERIOR SERVANTS OF POSTS AND TEL&GBA.PHS 
DBFA.RTltlENT IN CALOUTTA, Bre. 

• 1012. *JI(r. Abdul QaiJum: Will the' Secretary for Posts ~  Air please 
~  , . 

(a) whether any conveyance allowance is being pliid to the inferiol' servanta 
of the Posts and Telegraphs Department in Clflcutta, Madras, Bombay atld 
Delhi; , 

(b) 'whether the ~  is being paid to other employees; and w40 'they are; 
(c) the reasons fot' the discrimination between the two classes; and 

,(Ii) whether Government propose to grant the conveyance .allowance tG 
the inferior staJI as well ? 

111'. W. B. Shooblrt.: (a) No. 
(b) No Sir; except at Delhi where a conveyance allowance is being paid tio 

, Non-Gazetted Government servants in superior se,rvice drawing not more than 
Rs, 500 p,m. and living at a long distance from their place of work, It is 
presumably this allowance to which the Honourable Memb"el' rt'fers. 

(c) As Government servants in superior service residing at a distance from 
t.heir offices habitually use conveyances to take them to work, it was consid1!Md 

~  'to compensate them to some extent"'for the steep ril'e in £he ratell 
for tne hire of public conveyances. As' inferio!, seryants are not generally in 
t.he habit of using conveyances to take them to work. the question of cQIDpen-
sating them did not, arise, 

(d) No, for the reasons' explained in the reply 'to part (e). 
~. Abdul QaiJum: May 1 ,know whether Government have, ~  ,"11,. 

,accommodation for,members of the inferior ,staff close to their place of buaineH? 
Kr. W. B. Shoobert: Tn some cases acoommodation has been provided, in 

other cases it is not. - ~ .. ' , . . . 
~ . Abdul ~ ~  What iEt the upper limit of the paj' of the inferiOl' staff? 
Kr. W. B. Shoobert.: I must' baV'"e notice of that questioll. ' 
Mr. Abdul Qaiyum: May I know why it is considered equitAblE' to grant 

c.onveyance allowBnce to people drawing high salaries and to deny the sarlO 
to peopl£' drawing lows81ories?,' , 
. Mr. W. B.Ilaeobert: I have already given too'Teply to ~  in m'y \'ep'l¥ to 

part (c) of the 'question, ' , 
~ •..• bdul Q.o-lIm: There is sOrilething ~ with the ~  ,senae!' 

of ,)ustlce, " 
Mr. PrtIidtD' ,(The Honourable Sir A'bdur nabim): Next question, 
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FOOD !liSPBOTOBS ON RAlLw,,us 

~  A(AB. ~ 

1013. ·.aulvi ~  Abdul GbaDi: Will the Honourable the .RaiI-. 
tl"II) ~ please state the number of 1"000 Inspectors on the variou8 State-
.mal.laged Radway8 and the number of MUldimli til! ..December. 1944? 

The BOIloarable Sir 'EdWard Benthall: I regret i cannot undertake to collect 
t.he ~  under 'prelleut conditions. ' 

~  .. u. PBIOBITY FOR SALT 
1014 •• J[r. T. S. AviDuhWDI'm' Ohettlar: Will the Honourable Memo&&" 

for-War 'Transport please state: . 
ra) what the pTil?rity allotted to ~  is for purposes of transit by rail; 
lb) whether lie 15 aware that in some plact:s salt is sold at high pricea ~ 

black market rates owing to paucity of supply; 
(e) whether he lias l"ecei\'ed any representations to this effect; anci 
ld) whether be proposes to ,.coQliid. giving to salt higher priority next to 

ttt: foodgrains? . 
The BOBOaI'able -Sir J:dwazel BlJlthall: (a) t:;alt for ~ consumption .. and 

foodgraina both of which have been included in the definition .of essential !JOd-
.tufts receive the same priority for rail transport. The priority accorded varie& . 
slightly in. the regions of' the different railway priority controllers, but ..be 
lowest priority given to programmt:d movements and movements on Govern-
ment account is class Ill. 

(b) No, but when this ia the case, it is for the Provincial Govel1lmeat .. 
take action in consultation' with the Regional Controller. • 

(c) I have recently seen some representations from South India in which it 
-is alJeged that whereas salt was formerly gh'en priority in Class III. it has 
DOW been reduced to Class VI. But this is incorrect, The Regional Controller. 
Kadras, has reported that· salt required for public consumption moves in clasl' 
III while .that required for industrial concerns is moved in class VI. The 
movement of salt on the S. I. Railway bas been zoned with the approvai of 
tht' Commissioner of Civil Supplies and Collectors of Central Exciae, :BombaJ 
and Madras, and no complaint from the Government of Madras hal beeD 
reeeived. 

(d) Does not arille . 
.... '1'. B. A'fiD"O!!1tJIl Oil-War: With reference to .part (c), the HODO\'r-

able Member has said t t the salt for human CODsumpt.ion is put under CleS8 
III and ·,hat for industrial 'Consumption is put under Class VI. How doe. 
the Governmellt make stire that 8 certain quantity of salt. for human' consump-
tion is not made available to industrial concerns? _ 

'ft.:" Boaoal'&ble Sir ,]Cdwarcl BmthlU: Presumably it depends upon the 
consignee. . 

Mr. '1'. S. AviDwlJ"lIam Ohe't.lar: May i take it that when wagons are 
-Asked for carrying salt for human consumption they are put under Class III. 

aud when wagons are ~  for the carriage of S ~  for .industrial con.eerna 
then they -are put under Class VI? .Is that tbe way ID ~  they do thlOgs? 

'I'he JIoDourable Blr .dward BlJlthaU: Subject presumably to tbe vflrification 
of the' facts. 

WOMEN BMPLOYED JlII' RAILWAY MINES 
.' 1015. ·Shrlmatt E. Badha Bat Sabb&l'&1&1l: Will the Honourable the Supply 

Member please state: . 
(8) the number of women employed in mines owned I;y the Railway (i) [or 

underground work and (ii) for surface work; 
:b) the number of wOmen now working underground who used to work _ 

~. surface previous to the removal of the ban on ,uch work; 
-- (c) the number of women working underground who are not wives of m_ 

aliners working underground .in mines; \ . • 
Cd) the number of boys and ~ between the age •. of12 aDd .18 worknJl 

.c1erpuna ill :aailwa, Pliuea, . 



(e) the Average wage of the miners referred to in (a) and (c) .aDd the deeor-, . 
. ness allowance:; 

(f) whether the physical conditivn of tp.ese miners is medically examiD* 
before they are employed for underground work; and, if not, why not; and 

(g) the facilities provided by Government for medical aid, care of infall., 
and ~  oi women miners I!.nd for protection of their homes when they ~  
working? . ' 

The BODOUl'allle Dewall Ba.badur Sir A. B&maswamt KudaUar: (a) to (g). 
The iniorma tiOll will be collected as far as practicable and will be laid on I be 
table of the House. 

_ J[rs. Renuka Kay: As regards (d), will the Honourable the Supply' 
~  . . . • 

Mr. President ('l'he Honourable Sir Abdur Ra.him): The answer is that the 
information will be collected and then supplied to the' House. 
DISOONTINUING EMPLOYMJIlNT OF WOMEN FOR UNDERGROUND WORK IN RAILWAY" 

~  

1016. ·Shrimati X. Radha Bat Subbara)'&Il: Will the nonourable. the ~S  
Member please state;. 

(a) wheJ.bpr the Railway A.dministr9.lioD have considered the question. of 
discontinuing the employment of women for underground work in mines; and, 
if 80, what their decision is; 

(b) what steps Government have taken to secure IDore male labour in order-
to withdraw women from underground work, and with what result; 

(c) what improvements Government have made in the condition in which 
mmers work since J una- 1943; and . 

(d) whether Government are aware that the poor health of. the minel'S- w. 
aftecting their efficienoy and th(: production of ('oal; aud, if BO, what, steps Gov-
ernment have taken in the matter? 

.The BOI1OIlr&ble Dewan Bahadur Sir A. Ramauwmi KudaUar: (a) RaihI'B1 
Collieries are now under the" control of the Supply Department. The queGti.::m 
of discontinuing the -employment of women undergroUlld in these collieries aa 
in coalmines generally, has been examined a number of times recently and 
the decision is to make nO change for the present. ' 

(b) Special steps have been taken to recruit and iQ.stal Gorakhpur labour in 
the coaHiehls and according to recent reports the number of those now emplo,. 
ed exceeds 15.000. Approximately 8,000 labourers from thp, Kolar Gold Fielda 
have also been drafted into coalmines. Apart from this, 8.Labour Recruitment 
Control ~  was promulgated in November 1944 to ~  the recruitmenl 
of lJl1Rkilled Jalmur 1':0 all to ensure an adeQuRt-e supplv. of IAhoUT fOT oollieries' 
from the aTeBR from which collier:v labour is normally recruited. All these 
steps have helped to augment colliery labour but e"en so the situation doea, 
not permit of the withdrawal of women from underground WOl'k. 

(c) The Honourahle Member's attent.ion is invited to ~ reply /tiven in .his' 
HOllse to part (c) of St,arred Question No. 458 on the 21st February ~ . 
. (d) The health of miners is certainly capab'e of improvement and with f.uch i 

Improvement, production per capita shQuld also rise. The Coalmines Welfare 
Fund has been created to secure amongst ,other things and improvement in. 
the medical facilities available to miners and in their housing ~ . AI. 
study of the nutrition of this 'class of labour will also be undertaken. 

Shrlmati K. Jl.adha Bat Subb&ra)'Ul: May I ask Sir, what is the ~ 
of the railway administration with regard to the introduction of women to work: 
lmderground in mines and whether the production has improved because ~ 
their working there? • _ . .~ 

, ft. Honourable Dewan Babadur Sir A.. Bamaawaml Kudallar: On a pren-
ou! ~  my answer was that the pr04uction of coal would drop if 'Nomtn 
'fere removed from those mines. 

(At this stage Prof. N. G. Ranga attempted to speak.) 
•• rretld. •• t (The H ~  ~  Abdur. Rahim): Mr. Joshi. 
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. :.r. W. ;J(. JOIIbl: is it I/o fact ttlUt the workers who arc brought to the HUIlC::I 
from liorllkhpur and alae. from tlltf 1\.0111or .lioid .b)c1d!:; are Vllo1ll 1110/'1:, Chan UHf 
ordinary llllllCnl of the province though they vroduce less't .  . 
,I"Ae lIm10arabIeDewan lSahadur &tir. A . .&f.&DlUW&lDilluda1iar: The ti!'st 

part of the assumption of my ,Honourable friend is COl'l'Cet. With rett-reuce 
\0 the second part, at the iuitlill stages their production is le::l8 but it gradua11y 
improves as tf:tey gllin exverience of t.hlS technical work. 
tIr. N. II. Joshi: What is the prel:lent position! Is 'heir production as 

good as the production of the. ordinary miners? 

fte HOilourable Dew&D Bahadur Btl A. :&amuwami lIudall&r: Those who 
have had sufficient training and experience do more or less produc{L the' ~ ~ 
quantity. 

Sbrimatl X. Radha B&i Subbarayan: Will the railway adminis1rution como 
to a decision with regard to employing women underground according lio their 
own experience or will they wait till the Labour Department comes to a decision 
·on the matter? 
The Bonoura.bie Dewan Bahadur Sir A. :B.amuwaml 1.Iudal1ar: It is not 

for the railway administration to come to a decision as this is under the Supply 
Department, but. the Supply Department ana the Labour Department will 
. jointly come to a decision on this subject. 

- (At this stage Prof.. N. G. Ranga again attempten to speak.) 

Kr.-PreIldeat..(The Honourable Sir Abdur Rahim): Next question. 
lULARJA lNsPBO'l'QRS ~ BBNOAL AND ASSAM RAILWAY 

1017. Xr. J[Ubammad Nauman (on behalf of Shaikh ltaladdin Ahmad 
:&Idd:lquee): (a) Will the Honourable Member for Railways be pleased to !I.tate 
if it is a fact tha.t on the Bengal and., AS88Q.1 Railway in the years 1943 !Iond 19" 
in the advertisements for the posts of Malaria Inspectors, only qualified doctors 
were required but some posts were given t.o non-Muslims with no medical 
·qualmcations? . 

(b) If the reply to (a) is in ~ nege.tive, will be be pleased to .-tate the 
number of the Malaria Inspectors selected and aPEointed to the said posta 
. during the" said period together with their medillal qualdications? 

(d) Is it! a ~  that Muslims ~  debarred from this employment on ~  
~~.  . 

~ ~  811 . ~  .enihlll: (a) No; the candidates were required 
to possess ~  in practical field and laboratory work in connection with 
ma1&ria, though the advertisement stat.ed that preference would be ~  to 
. 'c!lndidates holding a diploma as R liCentiate. The reply to the last ~ portion of 
-this part of the question is in the negative. 
(b) I lay on the table ~ statement giving the number of Malaria Inspectors 

~  ~  the persons. . 
(e) In view of the reply to part (1\), t1"s part of the queRtion does not arIse. 
. , . 

·SIaII_nt."w,,"fI tM ,,,,mlnr of Malaria Ir.,petJlM8 .~  togethet 111ith ehe ~. . 01 
tMperHft' 

NumlJer 

·'lfiridu.-7 

x...u.u-I. " 

Quallftcaions 

• L.M.F. In addition, one pOfllletlll8d the 
L.T.X. in Malariology, onfl the L.T.V. 
IIoIld • third had ~  the L.T.F. 
Course. . .  -
1 ~  Insp8Qtor-Malaria Traini,pg. 
I held a oertiftcate from the Royal lim.itary 
IlIBtitute, London. 
1 held Compounder'a Cert!fioate. (baa .not 
been employed as ru. name has aUlce· been 
removed from the puel.) 
L:H.J'. . 
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• r. lIthM)mld .... umu: ~  I know if it ., .. stated in the advertise-

ment! that they need not have any partioular qualifications in respect of !Dalnri1l1 
work, or something like that? 

TIle BoaoW'lible Sir Bclward BentbaU: That is not corr.ect . • 
S11lJ..ASIST.AliT ~ S SKLJIIO'l'JIIJ) FOB TBAllHliG AS RADIOLOGIST Oli BbGAl.» 

" AliD ASSAIl :RAILWAY 
1018. *1Ir. Jlubammad ... UID&IL (on behalf of SbaiJda :aducldia ... ·mad 

SiddiqUH): (a) Will the. Honourable Member for Railways be. pleased to state 
if it- is '8 fact that the Chief Medical Officer, Bengal and Assam Railway, se!ected.. 
DOJ;l.-Muslim Sub-Assistant Surgeons for training as Hadiologists during ~ . 
period from January, 1948" to February, 1946? . 

(b) If the reply to (a) is in the negative, will he be pleased to- state the 
number of Muslimli selected' III1d given traiuing for the said posts'? 

The Bonounble Sir Bdward B_thaB: :Parts (a) and (b), Government under-
,tand that the Sub-Assistant Surgeons on the Be'ngsl and Assam Railway selecte4i 
to undergo a refresher course for appointment as Radiologists had all undergeoe' 
preliminary training in X-Ray work outside a railway hospital. None of ~ H '. 
wal a Muslim so there were no M;uslims with this requisite ttaining. 

JIr. lIu.bN"m&cl "aumaa: Was any M;uslim given a chance to appear befora 
and selection board for the purpose? ' 

'file Bcnaoarable Sir .'ftIcl "'1&1: I underBtand the position to() be that 
there were no Muslims with the requisite training. 

JIr. Jloamril" "1UIIaIl: But pttobably, no Hindu had therequisit& 
. training. 

palclMDd B&ftlrai: They alw. ays possess the necessary qualificatioDl!f. 
t,9DTAIli POSTS SANCTIONED IN mDroAL D!:PARTllBNT OF llENGAL AND AlilSA. 

,RA!LWAY. 
1019. ••. Kuham8lad lIaullDD (on behalf of ShIJIh ltduddia. Ahmad 

Sl4dtquh): (1\) Will the Honourable Member for Railways be pleased to ",tate 
if it is a fact that the Chief Medical Officer,Bengal and Assam Railway, has' 
got the following posts ~  --py the General Manager in the year 1945: 

(i) Assistant ~  Officers, (ii) Malaria InspectorB, (iii) Assistant Mala.tia 
Inspectors, (iv) Sub-Assistallt Malaria-Inspectors, (v) Clerks, in higher 'grades, 
(vi) ClerkA in ~  grades, and (vii) La.boraiory, A98ista.n.ts (Senior and Junior)?' 

(b) If the reply to (a) is ill .the affirmative, will he be pleased to state the 
~  number of vacancies and the number of vacancies in each category to 1,e 

nlled bv Muslims? • . . , . 
'1'he BenOUrable JIr .dwW Beli'h&ll: (a) and (b), The l.)sts which have 

:been sanctioned, and consequently tbe- number of vacancies ct\ sted, "re given 
below: . . ' 

. , 

Dunllio,. Catogoery 

Alsi.tant Medical ~  .. ·12 months from 1-4-1 Nil 

30 Sub-AN". Surgeou (A. B. 
Zone). 

26 B.b As8iatant Surgeon. (E: B. 

7 mcn\tba from 1-'-19'1 

7 months f.lOm 1-6-194.5 

RGlU IJMItJIIMI'oj 
'PtfIy 

RII. 2 __ 2s--n1l n_ 
RII. 1IO()---50-700 oler 
Rs. 120 flsed. 

·100 bed. 
Zone). . ' 

4. ValariaInapectora (Junior). 7 months from the date the RI. 100 fixed. 

1 Malaria Supervi$Or . . 
711 Sub-Allilt'ant ~.  In'8pec-

torI, 
1 Senior Clerk 

posts are actually. fiDed. 
Do.. • 
Do. • 

12 monthe from 1-4-19'11 

. 

RII. 100 fiDd. 
R-. ~ fixed. 

RII. 100 lit 10&1&. 
RI.IOo-lO/t-12O' • 

The vacancies open to direct ~  will be filled in accordance witJr 
the instructions relating to communal quotas, as far as prac·ticable. 

• 
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:wil ...be appointed? 

'!'he Honourable Sir Edward Benthall: J do not see any in the ~ . 

AUClTY OF MUSLIJIS IN MEDICAL DBJ.>ABTlBNT OF BUGAJ,. AND 'ASSAIl 
RAILWAY , 

1020. *1Ir. Kubammad Bauman (on behalf of Sbalkb Jt.aAuddiD. Ahmad 
Siddiquee): (a,l Will the Honourable Member for Hailways be pleased tosta.te 

,if jt is ~ fact that in the Medical Department of the Bengal and Assam Railway 
·.during the period January, 1948 -to December, 1944, Muslims were not recruited, 
acoording to their quota in .0.11 the vacancies a.dvertised in papers? 

(b) If thE) reply to (8) is in the negative, will he be pleased t-o state the 
~  where the deficiency in their quota was made up? 

The Honourable,Sir Edward. !lenthall: (a) and (b), Govel'Dment are informed 
~  due to the paucity of suita@e Muslim applicants, the quota prescribed for 
'them could not be observed. The deficiency will be made good, whereTel' 
,possible, in ,acCordance with the rules. 
~ S S SlU&CTED AS ASSISTANT SUltGEONS ON EAST INDIAN RAILWAY" 

-1011. *1Ir. J[lIba,mmad ,B.aUlD&ll (on behalf of Shalkh ~  Ahmad 
,8idcliquee): (a) Will the Honourable Member for Railways be plelOsed to state 
if it is a fact that in response to advertisements for the posts of Assistant Sur-
,eons on the Eaat Indian Railway in the year 1944-45 several qualified Muslim 
Doctors applied for the posts but only one Muslim was ~  

(b) If the reply to (a) is in the negative, will ~ be pleased to state the 
number of Muslims who applied for the .posts and their qualifications and 

~ and the number of those who ~ . selected? 
. '!'he Honourable ·Sir Edward. Benthall: (a) and (b), Only one advertist!ment' 

'for the post of Assi!ltant Surgeon was issued during 1944-45 and it was limited 
10 Muslims, . Of six Muslims who applied, three were over· age and, of the re-
maining three' who were interviewed, only one was found suitable and he '\tal 
.ppointed to the post. • - , 

SUlIDURY 'RBJlOVAL J'BOJI SERVIOES OF RAiiwAYMKN 

1022. ' ••. Prllik R. AnthODY': Will the 'Honourable the Railway Member be 
~~~~ ~  . 
• (a) whether he is aware that Railwll,y person-nel 91'e usually removed from 
.. ervice without lilly enquiry; . 

(b) whether he is !lware tliat this procedure has ,le,d to the summary 
removal of Railwaymen with many years' service; 

(c) ~  Gove,mment propose to consider the question of according an 
.bsolute right to Railway employees t{) 'a depsrtmental enquiry at which they 
-ean be represented by a lswyer before the5 can be removed from service; 

(d) ~  ~  ~ the proceedings which have resulted in the reII\Pval 
or ~ ~  of Radwayper80nnel are denied to those who have been so removed 
-or dismissed; rtnd . 

, . ' 

(e) whether Govemm,ent, propose to c0nsider grllUting an absolute right to 
persons so removed or dlsttussed to get certified copies of the ptoceedings? 

'!'he Honourable ; Sir ~  Be.nth&ll: (a) The ~  dealing with the proce-
~ to be adopted In connection With cases of removal from service are contain-

ed m Rules 1,708. to. 1710 of. the State Railway Establishment Code, Volume I, 
• COpy of which ~. In the LIbrary of the House, and it will be seen that these-
rules do not· permit of removal from service without any enquiry, : 

(b) Government are not aware that the procedure laid down bas led to tM 
lummary removal of railwaymen. 

(c) G"vernment have in tbe past, considered the points raised by the Hon-
ourable Member, among bthers and the present rules represenI tbe tasulte 
.f!lauch conaideration, ' 
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(d) and (e). 'l'he proceedings of departmental enquiries are intended Jor use

by the authority passing orders in the case and for_ dealing with an appe11l. A.n 
employee is not entitled to a copy of the proceedings awl, since he is given an 
opportunity of cross-examining witnesses and of ·being accompanied by another 
railway servant, Government do not propose to modify the existing procedure. 

-

. 
. 

llr, l'r� :B. • .Anthony: With ·regard to. the answer to part (a), is the 
Honouragle- Member able to recall the facts of a caBe which I brought to his 
notice in which the driver from Bhusawal was summarily removed in twenty­
four hours and in order to justify� the removal a farcical enquiry was subae-
,quently held in order to endorse this action? 

Jlr.· Prelident (The Honourable Sit Abdur Rahim): The Honpurable Mem­
ber need not make a. speech. 

llr. !'rank B. Anthony: No, Sir. 
Kr. Prelident (The Honourable Sir Abdur Rahim): The Honourable Mem­

ber shou!d resume "his seat when he has put his question. 
fte !loDOW'able, Sir Bdw&rd Benthall: I recall .the case into which I enquired 

very carefully and I was. satisfied th9:t no injustice was done.
Jlr. J"r&nk :B. • .Anthony: With regard to this case, did the Honourable Mdm­

ber look at the proceedings of the Court in which the officer alleged to have been 
as11aulted by this employee was himself :<ionvieted? 

The Jronour&ble Sir Kdward Benthall: Yes, Sir, I have enquired into ths 
case. If the Honourable Member had put the question in a concrete· form I 

. would have refreshed my memory regarding the details of, the particular case 
but I have nothing further to add now. I have investigated the case very c.Josely 
an.d I do not propose to pursue it further. ..
DKARNBSS ALLOWANCE TO A.ND CHliP GB.A.IN SHOPS Fen\ POSTAL EMPLOYBBS AT 

ALLAHABAD 
tlOU, •Qui Jlvb&rnrnld Ahm&d Kazmi: (a) With reference to the anawer_t.o 

starred questipn Nas.-490 (d.) an.d 491 on the 17th November, 1944, regardmg 
dearness allowance to t.he postal employees and provision of cheap grain shops 
for the, postmen at Allahabad, will the Sec�etary for Posts and A_ir pl�ase state 
what has been the result of the examination by the Post Master. General of 
this question? _ • 

(b) Has any increase in the dl'arness allowance been gra�1ted or not? 
(c) Have l}ny steps been taken for 'the opening of cbeap grain shops for

the postAJ employees especiall_y in big cities, such irs Alla.he.bad, Cawnpore, 
Lucknow, Bena res? 

lllr. W. H. Shoobert: (a)' and (c). Great diffwulties haye been encoun.tered 
in opening the proposed new grain shops, chie-f amongst which is the question' 
of staff and accommodation. The matter is, therefore, still under considera 
tion. 

(h) Not yet but the matter is under the active consideration of Government.
R.&MOV AL OF GRIEV A.NC.ES OF POST.X. E.MPLOYlllES 

tl024. •QI.Ii llvbamm&d Ahmad Kasm.i: (a) Will the Secretary for Posts 
al!ld Air please state if it is a fact that on representation by the posW 
employees the Government wai;i pleased to :appoint a committE"e - t-o enquire into 
the grievances of th£· Post Office Lower Grade Staff Unions of Bombay ttDd 
Poona in December, 1944? 

· (b) Is ij; or is it not -a fact that the Postal Unioni- of other Provinces, especially
o_f U. P., were asl:lured that their grievances would also be redressed on the

· hnes suggested by the committee and it wa!I on that assurance that the notioea
from the postal employees for going on strike were withdrawn? � 

t Annver to tbia quest.ion laid" on the table, the qneat.ioner being abeent., 
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(0) What has ~  the result of the enquiry of thttt committee? Will tl\eir 
report be published and,he avqilable to the postal employees or thei!' Un lODe ? 
(d) What steps, if rmy, have been taken in pursuance of that report? 

Mr. W. B. SIlOobert: (a) and (b). The facts are as stated. 
(c) ~ report of.the. ~  ~ not yet-oeen received by ~ . 

The questIOn 01. ~  ,VIII be consIdered after the report has been received 
and examined by Government. . • 

(d) Does not arise. 

LANTERNS :"OB LBTTEB Box PBq,NS WOBJ[:lNQ lalloLY MORNING 

~ •• QIIrI ~ ~  ~  (a) Will the Secretary for Po.t.. 
and Air please state If It IS a fact that 10 most of the big cities the houl,J" of 
first clearance are ~  in the morning,' for example in Allaha,ba.d 'the ~ 
box peons arf\ reqUIred ~ st.art from the office at [, A.M:. for opening the letter 
hoxes? . 

(b) Is it or is it not a fsct that for this the peons have got to leave their 
houses as early as 3 to 4 A.M:. ~  it is quite dark? 

(c), Is it or is it not a fact thaI; due to"want of liget; the letter box· peone 
fire very much handicapped in their work?' -

, (d) Is it or is'it not a fact'that in !ugust, 1944, a letter box peon nMrle8 
Parmatma at Allahabad on opening a letter box found a snake sitting 'therein, 
and-was just saved from being bitten? 

te) Is it or is it not a fact that representations have been made by t.bit 
staff! for. the supply of lanterns or torches or some other light, but i\ ~. yel 
gone' unheeded? , . 

(f) Have Government considered the advif'sbility of providing Jetter box 
pt>ODS with necessary lights"'? If not,' why not? 

Mr. W; Jl. ShOobert: (a) Yes. 
(b) At Allahabad the pe<?ns leave offioe at f)-15 A.M:. for the first. cIeenoee of 

letter-boxes. At other sta·tiol1s in the United Provinces the fire1ielearance' ia 
, 1l0tsO early. . 

(c) No. Not to any ap,l)t'eciable extent. 

(d) A peon brought t<> the Post ~ a .dead snake. which he sMted 'was 
found in a letter-box, 

(e) A resolution by the Postmen and' Lower Grade Staff Union, A:Uah9ad, 
in ~ .  1944 for provision of lanterns for all stair required to leMe their 
residences in the small hours of the morning was received by· the ~

General. Apart from any other consicierations it vias not possible to comply 
w,l'th this demand owing to' the difficulty of obtaining lanterns and kerosine oil. 

(fl No, but the Postmaster·General is considering the question of ~ 
late the htJurs for the morning clearance at Allahabad, .. 

DBARNESS ALLOWANOBI!! TO POSTAL DBPABTImNT PBNSIONBBS 

tl026 .• ~ Ilu&mmld AltmlCl Kuml: (a) Will the Secretary for Poet. 
. anq,Air 'please state if it ia a fact that persons getting Ieee than Rs. -'0 per 
~  as pension in his .Department are allowed a dearness allowance of, 
abo;ut Rs. 8 permensem? - - . 

0» Ii it or is it not a fact that persons getting pensiQns below Ra. 200 find 
themselves in a difficult position due t<> the abnormal nse in pllices? 

(c) Do Government propose to considel' the case·· of the old pensione .. 
with, a view to granting them a dearness allowance ? 
.lIr. W. B: S ~  (a) to (c), Pensioners of the departmen.t$ under the 

Post, and Air Department are entitled to the same terirporary increases as are 
tAnner to thia qtIMtion laid on the' table, the quettioner being abient. 



8TARRBD Qt,1BSTIONS ARD AHBW_II 1561 
~  to other Civil pensio1lerB of the .~ ~ (o,ther than 
pensioners of Ra.ilways) . 

. I would therefore refer the Honourable'Member to the reply given by the 
Honourable the Finance Member to starred question No. 481 on 16th November, 
1944, asked by Mr, Frank R. Anthony, on the same subject. 

NON-RECOGNITION OF ANDBltA RAILWAY PASSENGERS' ASSOCIATION 
101'1. ·Prof. N. G. Ranga: (a) Will the ,Honourable Member for Railways 

he pleased to state how many Railway autborities (Railways) have recog-
nised the Passengers' Associations and how· many have not? ' 

(b) Why was' not recognition given to .the' Andhra Railway Passengers' 
Association which is a registered body, functioning for' the last ~  

(c) Does he propose to ~  the ~~  of' ~  ~ the' Madrus 
and Southern Mahratta Railway AuthOrItIes to reconslder thls matter and 
accord recognition fo this' Passengers' Association?' 

The Sonourable Sir Edward ;BeaUl&ll: (a) Four passengers associatiotos 
have dealings with four Rail'Way administrations. Government have no infor-
mation, ho.w0vt:!r, as ,to, the number of other passengers assqciations whicbmay 
be in existence in the country or of their relations with ~  Administra-
tiC'DS. . 

(b) and (c). I am not a·ware whether the M. & S. M. Railwav have dealings 
with the Andhra Railway Passengers Association, but I will convey the sugges· 
tic,n of the Honourable Member to the- General Manager of the M. & S. M. 
Railway for consideration. 

BOOKING AND TRANSHIPMENT FAOlLITIlIlS' FOR GROUNDNUT OIL J'BOM M.BTRJII GAVGB 
• . TO ~ GAUGE AND, yrOB·YlfRSA 

1028. "·Prof. N. G. Ranga: Will the'Honourable Member for Railways ,be 
pleased to state: 

(6) 'if it is Ii fact that booking and transhipment facilities are not made 
available from ~  gauge to broad gauge and vice vcrsa, especially for ground-
nut oil; and, if so, why; ;.' . 

(b) if it is not 0. fact that booking facilit'ies are not made available for 
merchants who want to transport groundnut· oil from -places o! ~ metre 
gauge of Guntakal and Bezwada to any places on the broad gauge of Bezwada-
NeJJt'.Jre ~ Bezwada-Vizagapatam; and .. 

, (0) whether Government' propose to reconsider this matter and allow tTle 
requisite transhipment of goods from one gauge to another provided ~  
stations concerned are within the prescribed supply or demand zones for tile 

• commodity concerned? 
. The Honourable Sit Edward Benthall:.' (a), (b) and (c).. Information is 

bemg collected and will be laid on the table. 
CLOSURE OF TEXTILE MILLS DUE TO COAL SHORTAGE .. 

1029. ·Dewan AbdullJ8.!ith ~  (a) Will the Honourable the Supply 
Member ~  ~  whether hIS attention has been drawn to the news whieh 
appenr,en III the Issue of the Hindustan Times of Delhi of the 22nd l'ebruarv 
19.15,,, at page 5, under ~ caption "11 Ahmedabad Mills to close down for' 4 
Gaye . due to acute shortage of· coal? -

(b) Is he . ~ ~ that due to such c!osure 'of textile mills due to coal shortage, 
ihe country IS facmg a devastating cloth famine? 

. (c) Has his ~  been ~  to the proceedingaof ~ Bengal Legis-
latIve Assembly whlCh appeared In the issue of the Hindusta.n Times of the 
24th 1!'ebmary, 1945, at page 6, where it is stated that suicides are taking 
pla{'e. m Bengal for want of cloth? Does he find any link between the closure 
of 11ll11s at Ahmedabad and suicide in Bengal for ~ of cloth? ' 

(d) ~ he propose to make a oomprehensive stllteF,lent about the cBUROS 
of such serIOUS shortage of coal for this industry ~  it is ~  by him .. 
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due to employment of thut the output of ooal has' lncreased by 25 per cent. 

""OllJen lauour in mines? ' . . , . ' 

The Honourable Dewan BahadUl'Sir A.. Ramaswami )lud.,uat: (a) Yes. 
(b) I understand that the quantity of cloth at present available for'meetiu, 

dviliull requirements is about four-fifths of the pl'e-war consumption. I must 
add that ~  the recent, closures of textile mills d",e to coal ~ S havp 
undoubtedly affecteu total produc.tion lmu aVllilability of clot,h, for civilian 00., ' 

t sumption, the !oss is a small fraction only ~  present annual consumpt,ion, 
(c) I have seen the proceedings referred to but. no authenticat,ed instances of 

sueh suicides have been brought to, the notice of Government, The answer t. ' 
the second part of the question is in the nega'tive, 

(d) No, ,In numerous repli!*, in this H ~ . I have given a sufficiently cle1lor 
idea. of eoal production and distribution. ' 
, ,Prof. N. G. Ranga: Are'abyspecial steps being taken by GoveJ:nmenbin 
ih.;: Labour Department to recruit more men miners and to train them as 
~  cutters? . . " . ' '., ' 

The Honourable Dewan B&b.adur Sir A. Ramuwam1 KudaUar: Yes, Sir, 
attempts are bemg made in that direction. ' 

Prof. N;G. ~  How many have thus heentrained to be efficient coal 
cutters and introduced, into the mihesin the last' one year? 

"!'he Hono1Jie.ble DeW&11 Bahadur Sil A.. RamaswldQi Mudali&r: I should 
like to have notiee qf that question, 

Sard&r Sant Singh: Iii the Honourable Member aware that in the Punjab 
there is complaint about the distribution of coal to the ginning factories? 

The HonoUl'&ble Dewan Babadar Sir A. RamaawUm )(ud&liar: I would net 
be surprised if there was such a complaint. ' . 

Bardar Set SinIh: May I know from the Hcmburable Member i£ he is Qoing 
anything to make the distribution more equiotable to the sin:ning factories? ' , . ; 

. ft, ~  Dewan Ba.Wwlur Sir A. Ramaswami Jludaliar: I do U()t 
· agree that it is not. equitable. ~  either owing to shortage. of wagons 

or coal, there ~S  shortage .but I do Jot agree that, the distribution is inequit-
able, It is cut down to the same extent. ' 

S ~ N  FOR . ~  TRAINING ON NORTH S~ .N A A  
1080. ,·Lal& Sham Lal:' Will the Honourable Member for Railway·s be 

pleased to state: 
(a) ~  it is a fact that the post of Assistant Controller 'on: the NortlJ. 

Westem Railway is a selection post, end that ~ cs'nrlidates fit to, receive 
training are nominated by the Selection Boards; 

(b) ~  it is also a fact that only certain categories of staff ~ eligible 
· hr selection for control training; , . 

(c) whether it is a fact that certain candidates who were otherwise ineligible' 
for selection for control training obt'ained facilities for the same on the, plea 

· that they will be willing to. ~  in danger zone on. the Bengal ~  
Roilway; " . 

,(d) whether it is a fact" that candidates for training for ~ in danger 
ZODe on the Bengal and Assam Railway· were, selected' on the conditioI? thut 
t.hey would claim no ;benefit in appOintments on the North Western RaIlway; 

'(e) whether it is a fa.ct that after rc('-eiving training the candidates reforred 
to in (c:) ~ (d) backed out and .refused to go on t.ransierto the Bengal 'lntI 
A!;sam Railway; , 

(f) whetMei it is Ii fact that the persons, rSo trained, . have n?w been ~ 
'1IJ; as Assistant ~  on . the. N?rth \\ ~  RaIlway; If so, why the 
tI!'Il!ilrances, given to other staff :were vIolated; and, 

(I) wha:t .teps Government propose' ~ take to, !lemedy the. sitqaiion? 

• 
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The BonOUfabla sir Edward 'BentAall: (a) The repl, is in the affinnat.ive. 

(b) Yes. 
(c) No ~  who belonged 'to a category ineligible for .Control training 

was given this facility. 
(d)Tha- reply is in the negative, 

\ ' 
(e) Governrnent understand that some of the persons v.:ho v()lunteertld for 

service6n the, Bengal and Assam Railway subsequently wIthdrew. 
(f) The reply to the first part is in the affirmative; the latter part does not 

arise, in view of the reply to ~  (d). 
(g) This docs not arise .• 

REVISION OF SCALES OF PAY OF COliiTBOLLKRS ON A~ A S 

1031. * Lala I Sham Lal:'Wiil the H ~  Member for Ra'ilwaY!i be pleased' 
to state':' . 

(a) whether it is a fact" that, in view of the ~  in the Inglis- I 

Appleton. Report, the scales of pay of COJ?trollers ~ the Railways were ~  • 
revised by the Uailwav Board;\ jf so, whether. the Honourable Mflmber will 
lay a statement on the' ~  of the House giving old ~  revised llcales of ~ 
for Section, Deputy a.nd Chief Controllers on the, North Western, Great IndlllD 
Peninsula and Ea!;t Indian Railways; 

• (1)) if the ~  scales of pay for various Railways' differ, and why; 
(l:) whether it is a fact that the policy of revising seales of wagt's as adopf,. 

ed in 1934 was to have common scwles for all Railways; if so, why a ~  
W88 made in the case . 'of Controllers; 

(d) the racial composition of control stall on these three Railway systems; 
and whe.ther it is a fact. that the Great Indian Peninsula Railway employs )e88. 
number of Indians and, has. sanctibned, higher ~ ~  if so, what -are t)le 
rallsons in fixing higher revised scaJes; and 

(e) what steps Gqvernment propose to take to equalize the scaleI!' of pay 
of the Control stoff on fill important Railways; if nOM, why? 

The Honourable Sir Edward .Benthall: (a) and (b). With a view to impron 
Control work as a result of ihe Ingris-Appleton Report and to obtain stuff of 
the requisite ability, general prir;leipJes were prescribed by the Railway 
!ioard for the purpose of reorganizing Control working on Railwa..ys and these 
mcluded the maximum rates of pay which were considered suitable for Contr&I' 
staff. These maxima having been based on the rates of pay for certain. existinJ; , 
categories other that\ Control staff on Railways, it was necessary to allow fllil. 
ways to adjust the pay of ,bhe latter staff iI1 keeping with the local rates.. I ~ 
on the table a ~  giving the old and ~  scales of pay for.Sectioll, : 
Deputy and ChIef. Controllers on the .North Western. G. I. P. and East Indi:lfl 
l{ailways, ' 

:: (c) The reply to the, first portion is in the neggtive,; the ~  of the question 
:: doeR not arise. I. ' 

:j (ell The information asked for in the first two portions .is not teadily·avilli. 
}bJ.e and I ~  I cannot undertake to collect. ~ ~ ~  to the third portion 
1S 10 the negatlve. , As regards the last portIOn, ~ 1b:ation of ~  
.t:'R]es on the G. 1, P, Railway was considered necessary in view of the hiR'h'-, 
cales of pay already obtaining ,on the railway in the case of stat! 01 ~ 
!. equal importance. ~ -
. (e) In view of the divergent conditions prevailing on railways, it is not 
,ossible to introduce ~  in scales of pay. - , Bt 
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DU'JIBS OF CONTlWI..LUS ON OBTAIN RAILWAYS: 

1032 -Lala Sham Lal: (II.) Wilr the Honour8nleMember, for Railways be 
pleased to state the duties of (i) Section, (ii) Deputy, and jiii)Ohief Oontrollen 
on the North Western, Grent Indian PeninflUla. and East Indian Railways, 

~  ' .. 
, (b) Are Section Controllers given the assistance of a Recorder or a cIeri on 

a"y Hailway? If so, where and for what purpose? , 
(c) On w:hich Railway are Section Controllers entrulited with both the duties 

of Train and Traffic Control? 
(d) Which Controller, whether Section, Deputy or Chief, is responsible for 

stock allotment on the three Railways rderred to in (a)? . 
te) What are the maximum a.nd minimum duty hours per day for Oontroilo'!rs 

on these Railways, separately? , 
(f) What is the averagp maximum and millimum number of (i) trains I>tlssed, 

and {ii) messages received and sent by a Sect.ion Controller in his duty hom. 
'on each of these Hai]ways? 

The Honourable Sir "Edward Benth&ll: (a) to (c). Complete information :is 
not available but is being obtained and will be laid on the table of the House in 

~ duf' course. I 

I (f) I regret I ~  undert.aketo coItect such, details under presenl 
c(lnditions. 

RECRUITMENT OF TRAIN CLERKS ON NORTH WESTERN RAILWAY , 
1033, *Lala Sham Lal: Will the Honourable Member for Railways be .pleased 

to state: 
(a) whether it is a fact that the North Western Railways services Commis-

sion cannot find candidates for employment .~  ·Trnin Clerks; 
(b) the number of candidates who offered for recruitmen$ at the last &eJec-

tion, the number selected and the number whieh actually turned up for duty; . 
(c) how many vacancies of Train Clerks exist OIl the North Western Rail- \ 

~ way; . 
(d) whether it is a fact that the, Train Clerks have to perform hard duties 

and that it is considered as a penal cadre for other branches of service whose 
members are demoted as Train Clerks as a measure oI punishment;, 

(e) whe1Jler it is a fact that the prospects for Train Clerks are meagre; 
(f) whether Government· have under consideration the question of l'evisiug 

sealet> of pa:. of the Train Clerks or amalg!mating grades I and II for t.hem; 
~  . 

(g) if the reply to (f) be in the. negative, whether it is prepORed to teb 
some steps to make the Tram Clerks' service, conditions of service and wages, 
attractive; if so, whether tbe revision will allpl,}' to old employees also; .if not. 
why not? ,. 

i The Honourable 'Sir Edward Benthall: (0) It is not generally a fact, though 
on occasions the response has not been ~ to meet requirementfl·. 

(b) Of the thirty-'tw{) candidates who offered themselves for recruitment. at 
, ~  ~ ~  held in Jl,\nuary, 1945, thirteen were considered Buitable by the 

CommIssIon; one of these failed in the medical examination. four did not. join 
~ ~  for training and one failed to pass the 'course. The number who 

:Jomed for dut,. at various centres is not readily available., 
'i (e) 28. 
t (d) Train Clerks are requjred to perform duties for which they are recruited 
aud trained. Whether these duties are hard or not is a matter of ~ The 
Teply to the latter porti9n iBin the negative. . 
:¢. (e) No; apart ~ RdvRnoement in the higher grades in their own line, 
:Train Clerks are also eligible for promotion a.s Guards or Yl1rd Foremen jf Wey 
~  themselves for these posts and are considered suitable. 

(f) The reply is il! the negative. 
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~  ~ posts of Train Clerks, Grade I, have recently been p'erma-

~  upgraded.to Grade II. Divisional Superintendents have also been 
authorized to sanction; at their discretion, temporary upgrading, if justified. by 
a lienlllorary increase' in work or responsibility . 'rhis ~ ~ ~ the ~ ~  Train 
Clerks who are mostly all the old scales of pay. TheIr worklUg C01;tditlOl.lS tLre 
also being improved as opportunity offers: 
SI'Ar.E:-< (I}' i'A 1 OF ASSISTANT WtS INSPECTORS, ETC., ON NORTH WESTERN RAILWAY 

1034. "'Lala Sham Lal: Will the Honourable Member fat Railways be ~  
to Aate; 

(II) the scales of ~  and revised-for (i) Assistant Way ~  
(U) A ~  Iuspectors of Works,' (iii) Assistant Signal und Interloekmg 
mspectors, (iv) A ~  Inspectors, and (v) Assistant Bridge Inspectors 
on the North Western Railway; . 

(b) the duties of each, class of. these employees; . 
(c) whether it is a faCti that the Assistant Way Inspector!! Ette responsible 

for the maintenance of Railway; track and public safety; if so, whether their 
seales of pay are higher than those of other Assistllllt Inspectors referred to in 
'(a, above; if not, why not; .. ' 

(d) whether it ~ Ii faet that two grades of Assistant Permanent Way 
Inspectors are employed on the North Western Railway; if !i'O, what their 
. ~  are and whether there is anv difference in their duties and ~  
knd .' . . 

(e) if the reply to the last' portion of (d) be in the negative, whether it is 
proposed to equalize their wage,.; if not, why not? . 

The Bonourable Sir :Edward Benthall: I (a) and (b). I Jay on the table II. 
.tatement giving information regarding the scales of pay and principal duti08 
of .the staff referred to. ' 

'(0) Assista\lt Way Inspectors, subject to the supervision of Permanent Way 
Jnspect9rs, are responsible for the maintenance of railway track and 'publio) 
lafety. The reply to the second portion is in the negative. As regards the ls:'It 
portlon, tl!epay of Assistant Inspectors has been fixed in a manner commemlU-
rete ~  the duties and responsibilities attached to the posts and the technic!).l 
8kill required. • 

(d) Yes; the Bcales of ~  of the two grades are shown in 'the statement 
referred to in-the reply to part {a). As reg-Grds the last portion. while there is 
DO diflerence in the duties 8ndresionsibilities\ of AssIstant Way Inspectors, 
Grades I anel II,the higher grade is earmarked for staff who POS!i(\/iiS higher 
qualifieations and have had three years training as apprentices as compared with 
Gi-l;!.tle I staff who are promoted from inferior categories after they have qualified 

. in a course which .laets for five months only. ; , . , 
,(e) No, in view of the reply to part (d). • 

I 
~  .how'''IT ,he «ala oj flay and l',.ineiflal d.tliu oJ AR6istanf Inspectors 0/ tn" Engineeri.ng 

, , DlIl'!Irlmllnl, North' W "'e,.n ~  . " 

Old lIQale New soale. • PrinoiPf'l dutiee 

Ra. , Ra.· 

A.istant Way Ina- 125'-10-155 100.10/2-120 Assistant Permanent Way IllIpectors in the 
pectora. (Gr,ade II) maintenanoe oC track 

~  • 
. . ;,. 

Aaistant Inspector 
of:Worb, 

60-2-90-2/8- 65-5/2-85. 
110. (Grade Il 

100-10/2 Yra .wist the Works Inspectora in luperviAing 
120. the ~  of, and repairs to, 'brillgea. 

, buildings, w.o.ter supplies and other engineer-
ing works', which is entrusted to them, 
anCl exeoute all workS in acoordanae witb. 
~  ~  ruI"l and regulatioNl. 
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Designation Old Bcale 

Rs .. , 
A.ssistant Signal & In 170.10·240 

ter.locking Il1lIpcct- 135·5·165 
tors. 

New scale 

Ha. 
HIO, 1601. 
140. 

100·10/2 Yrs. 
120 

Priqcipal duties' 

I 

To carry out alLerations or to erect 'and super· 
wise a new sanctioned installation under 
open line working conditions.' They are 
also responsible for carrying out 'alteration 
to existing safety measures in train working 
and for safe.guardilig the working of 
trains in an emergency. " 

yistant Block lila· 170·10·240 180,160.140: To tUlSist,the Block IMpeetors in tl'l.e proper 
peetors.135·ri·165. 100.10/2 Yrs. maintenance of double and single line 

120. . ,Block Instruments,Signal Aims Repeaters 
• and Liglit Indicators, Key. and Tran.iJmitters, 

sl)de and other equivalent apparatus!" 
:Electric Lever Locks, Eleotric Slots and. 

lor Reversers andTraffic Control Apparatus; 
A.saistant Bridge IllS' 130·10·160 100.1012 Yrs. To carry Ollt Bridge repairs and renewala 

pectors. ' 120' under traffio with due regard to the 
safety of trains and staff under thein. 

, 
IMPENDING IMpORT OF MOTOR CABS 

1035. "'Mr. Abdul Qaiyum ~ behalf of Mr. Satya Narayan S1nha.): (a) ,Will 
~ Honoul'ub!e Member for W,ar ~  pJease state'lCtnere is any truth hi 

the report which has been publIshed w papers that a large number of motor cal'll 
.are going to be imported ~  this country in the ~  future? 

(b) If the reply be in the affirmative" will the Honourable Member please 
inform the House the exact number of cars and the proba.hledate by which 
they would reach the Indian Port? " 
, The Honourable Sir Bdwazd Benthall: (a) It is true that the Government 
of India hope to obtain a cert,ll.in number of light British cars for the use of 
essential users some time during the year. , 

(b) The number of eRrs expected is about 2,000, most of which will propablv 
be 10 h, p. Austips, but it cannot be statE::d even approximately wh,en they wilJ. 

'arrive. ' 
,Mr. Abdul Qaiyum: May I know if the,se cars will be available for Govern-

ment use only or for civilian use as well?' ' 
~ llonourable Sir Bdward Benthall: They will be allotted in ~  

with the Provincial authorities after taking the war J)eeds rota consideration. 
" . 

ELECTION OF MEMBERS TO THE STANDIN.G COMMITTEE FOR POSTS 
AND AIR DEPAR!rMENT. 

~ . W. H. Shoobert (Government o,f India:' Nominated Official): Sir, in the 
motion that stands in my name I request leave to substitute the word 'five' for 
the word 'three', which I understand will be in ,accordance with the wislies of 
eertain Honourable Members of this House. Sir, r move: . 

"That thiw AssemblV do proceed to elect. in such ~  ~ the Nononrable the President 
mal ~ . five ,non-official ~  to serve on the Standing Committee to advise on s\l,bjeets 
dealt With Tn the Depart.ment of Posta and Air, du-ring the year 1945·46." , 

Mr. President (The HQIlourable' Sir Abdur .Rahim): ,The question is: 
\ . "That tQjs Assembly ao proceed ~ elect, in such manner as the Honourable the PreAideni 

11\&1 dirpct, ~  non·official memhel'll to serve on the Standing Committee to advise on subjects 
dealt with in the, Depa'rtment of Posts and Air, during the year 1945·46." , 

~ motion was adopted. __ 

EL.ECTrON O!F MEMBERS TO THE STANDING COMMITTIm FOR , 
" ROADS. 
The ~  S ~  Benthall (Member for Railways and War ;Traril', 

'Port): Sir, I move: ' , 
"Thltt this ASRembly do proceed to eler,t, in 8U('h- manner as the Honourable the Pre.!lident. 

may dirflct, six ~ to serv:e on the S ~ Committee for Roads which will 1,,, 
'eonBtituted to advis(> the' Governor GeneMl! in Council in the ~  of the Central 
~  Fu?d and such ?ther qUA.tions relating to roads and road trsffic as may be referred 
'\0 It durmg the finanCial Yl'ar 1e45, 46," • 
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JIr. Pruldent. (The Honourable sU: Abdur Rahim): Motion moved: , , 
"That this AlSembly do proceed to elect, in luch manner all the Honourable the Pre.ident 

may direct, 8i][ member. to aerv.e on the Standing Committee for Il.oada which will be 
eonltituted to advile the,Qovernor General iu Council in the administrat.ion of the Centr.t 
Road Fuad and luch other questions relating to roa.ds and road traffic &s may be refel'red 
to it during the financial year 1945-46." 

Kr. B" A. Sa.tbar H. Basak Salt (West Coast Bnd Nilgiris: Muhammadan 
Rural): Sir, I move: 

"That 'for the word 'six' the word 'eight' be substituted." 
My object in moving this amendment is this. This ~  is becoming 

a very important one noW. It was constituted under a Resolution passed by 
this House on the 10th of ,Februnry 1937. Subsequently very important dutiel 
have devo,lved on this Committee, and now the question of Roads tind co-
ordination of road and railway traffic is also coming before it. The fudfts at 
its disposal are, I think, increasing a great deal. Therefore I thiq,k that this. 
House should have a greater ~  in the administration ot this Fund, and 
according1y I move this amendment. • 

, The lIonourable Sir Edward Benthall: Sir, the Honourable Member is -per-
fectlv correct. This Committee differs somewhat from most of the other Com· 
mittees of this House' as it was set up as a result of considerable debate on 
a Resolution" of the House. It was, I think, originally set up, as a result 
of ,the report of the Roads Development Committee, 1927 ~. 

JIr. Pr8sldellit (The Honourable Sir Abdur Rahim): I have, not put t}le 
~  to the House. 
, The Honourable Sir Edward Benthall: The point is, Sir, that this Commit· 

tee was set up by a special Resolution of the House. There is a fixed reo 
presentation of this House on it and the Council of , State is also involved. 1 
suggest, Sir, that if it is to be altered, the Honourable Member should ~  
move a lIpecial ~  to deal with it. , 

Jlr. Hi A. Sathar H. ElS&k Sait: May I make a submission?' As he 3ays, 
this Committee was set up by a Resoluti6n of this House. I believe, Sir, -ana 
I think you ,will be pleased to agree with me, that this House has a perfeet 
right to amend its own Resolution: This may be"taken as an amendment to 
the ,Resolution. We are not barred from moving it. 
, Dr. P. If. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): I ris& 

to give my fuU support to this motion. 
Honourable ][embers: Order, order. 
Kr. Preaident (The Honourable Sir AbdUl', Rahim): The question that hal 
~  ~ is whether a R.esolution of this House' fixing -the quota of member. 

ship for ~ S Assembly can be altered by an amendment like this. I dare say 
that the number of members allotted to this House should be increased now 
that the co-ordination of Roads and Road Traffic have been added to the Rail· 
way _ Department. Still the question remains whether a former Resolution of 
the House which has been acted on for so many years can be departed from 
or altered except by another resolution. This is an important question, and 
I do not know if there is a precedE!ht. I think that this resolution which ~  
been acted on for such a long time can only be altered by another Resolution 
on which all the aspects enn' be fully considered by the HOllse. T think the 
Members will be well-advised 'to bring in a Resolution. The amendment is 
not in order. . • 

Dr. P. If. Baaerjea: Sir, may I suggest that this motion stand over fot' a 
few days, and that Mr. Essak Sait' or any other Honourable Membet: of thil 
House may bring forward a Rflsolution amending the previous Resolution? That 
will get over this difficulty. It is 'Very desirable, 8"1r, that this House shoulel 
be fully represented on this Committee. My Honoure.ble friend has pointed 
out that very important functions are going to be given ~ this Committee, and 
all thp Parties in this, I{ouse should be fully represented on it. Now that the 

~  Members are attending t,he 8e!'lRionand are getting elected to the-
Committees, it is very desirable that they ~  their full quota. The 
Muslim League Members should get their full quota. Then there lU'e two 



STANDING COJOllTTBE FOR ROADS ~ 

other Parties, smaller Parties, they should at least have one member each, and 
the unattached Membexs should' haVE: one. In view of all this it is very desi!'-
able that there should be eight menlbeN!, and the previous Resolution should 
be amended to that effect. This motion may be moved again in this House. 
lit. n. A. Sathar B. Eas&k Sait: Just one submission, Sir, on the ruling you 

have given. I accept the ruling. My only request is t.hat Goyernment should 
bring in a Resolution instead of leaving it to Don-official, Memhers to do so. 
lf we have to bring in Ii Resolution, we shall ~ to ask for a day, it will 
have to be balloted, but it will not be .3 problem for Government to ·bring in 
a Resolution and get it passed by the House. . 
Mr. Bhulabha11. Dew (Bombay Northern Divisions: N ~  

12 N Rural): Sir, may I point out this, before the matter is finally closed, 
OON that the terms of the Resolution which, was passed applied to a 

different subject matter? Technically the ~  'may be the !;I,ame. I 
IlCC('rl your ruling. Sir, I wa.nted to intervene but could not catch your eye. 
But even if a formal ~ is necessary, may I request that the matter 
can, be put forward by the Government by way of Resolution on mcire or less 
agreed lines? I do suggest that because the fact is that technically the subject 
matter and the two Resolutions are different; but I accept your ruling; and in 
view of that may I suggest that we must come to some agreement on this 
matter and a Resolution can then be moved. 

The Honourable Sir Edl'ard Benthall: Sir, I quite see the point,of tfte 
: Honourable Member who bas just spoken. One of the difficulties of course is 
that I think fifteen daya' 'notice has to be given .. , .. 

.An Boitourable' Member: Not for Government resolutions. 
JIr. President (The Honourable Sir Abdur Rahim): It can be moved at short; 

notice. . 

The Honourable SiT Edward Benthall: I would like to make one or two. 
points which I did not think the Honourable the Leader of the Nationalist Party 
quite undeN!tood. When tliis Committee was formed, it was the subjeQt of & 

eonsiderable debate and as a result of the report of the Indian Roads Deve-
lopment Committ.ee; and the method of electing the members from thil 
Assembly and from the Council cif State has been at various times the subject 
of discussion in both Houses. Originally· there was nominated a panel of 12-
members out of 'Yhich Government selected 6: that WitS done away with and 
ultimately it wus settled, I understand between the two Houses, that there 
would be six members from this Assembly and three members from the 
Coullpii of Staf,f' , which I understnnd agrees to speeiai weightage to this House 
in view of the special functions which this committee periorms. .  .  . 
Dr. P. N. Bane1'iea: But the numerical strength of this House is twice as. 

much-more than twice. 

I The HonoUrable Sir Edward Benthall: I understand that the usual ~ 
tion is about ii to 3, and that special weightuge is given beclluse of-the p,peeiul 
functions of this Committee. The House will doubtless recall that in allotting 
expenditure from the R08d;Fund,a majority of the present and voting, who 
are members oithe Legislative Assembly, is required. Therefore, this alloca-
tion between "the two Houses has I understand I'aised some commEUlt in· 
another ~  and a \resohltion ~  also be ~  there, That is one 
of the reasons why I am a ,little hesitate" about suggesting any alteration of 
the Committee. Also, it is not correct to say that the functions of this Com-
mittee are being IIltered. It was set up primarily to allocate funds from the 
road funds. but it is a1so charged with advising the Governor General on any 
matters which may be referred to the Committee and it has as a matter of fa.t 
already considered certain aspects of the road poHey. I think these facts should 
be before the House when conaidering this. AU. I can say in reply to the 
Honourable Leader !If the Opposition is that I will consider the position in 
the light of 'what' he has suggested. 
Kr. President (The Honourable Sir Abdur Rahim): Tpen, is it the desire-

of Government that this motion should stand over? 
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The JI.oDoutable Sir J:dwanl Benthall: Yes, Sir. 

, Ilr. President. (The Honourable Sir Abdur' Hahirn): • Then this motion will 
'Stand over. 

,lIr, President (The Honourable Sir Abdur Rahim): I have to inIoJ'11l 
ltonourable Members that for the purpose of election of Members to tho'Stand-
ing Committee for the Department cif Posts and Air, the Notice Offico will be 
.open to receive nominations upto 12 Noon on Friday, the 16th March, and that 
'the election, if necessary, will be ·beld on Wednesday, the 21st March. . The , 
election, which will bEl conducted in .accordance with the ~  of proportIonal 
representation by means' of the single . trsns£erable vote, wi!' be held in the 
ASRistant Secretary's room in the Council House, between the hours of '10-30 A.M. 
and 1 P.M. ' 

~ ~ , 

ELECTION OF MEMBERS TO THE STANDING FINANCE COMMI'l'TEEi 
FOR RAILWAYS. 

JIr. Preaident. (The Honourable Sir Abdur Rahim): I have also to inform 
~ Assen;tbly that the following Members have. been elected to the Standing 

~.  Committee for JtailwlL,Ys (luring 1945-46: (1) Mr. Suiyid Haidar Imam; 
(2) SIr Muhammad Yamin Khan; (3) Mr. Satya Narayan Sinh!!; (4) Mr, M. 
Anantbasayanam Ayyangar; (5) Rao Bahadur N. S ~  Raj; (6) Mr. Muhammad 
N ~ (7) Mr. D. K. Lahiri Chaudhury; (8) Khan Bahadur Mian Ghul&m 
Kadir Muhammad Shnhbun; (9) Sardar Sam Singh; (10) Sir F. E. James; n,l([ 
(11) Pundit Lakshmi Kanta Maitra. 

'fIlE INDIAN FINANCE BILL-contd, 
lIr. President (The Honourable Sir Abdur I{8.him): The House will now 

proceed with the discussion of the Finance Bill. 
Khan Bahadur 'Shaikh J'u1-1-B.aq Pir:acha (North-west Punjab: Muham-

madan): Sir, this is the only oCcasion where we c!"n raise our protest in 
respect of certain ~ nlatters on. which we cannot otherwise express our views. 

When I rise to speak, I do so with a little hesitation because when I plead 
~  cause of my community in this House I shall be called a ~ . 
a most hated word with some of our friends-although they are practically the 
worst type of communalists themselves. But I leave it to be judged by the 
Honourable Members when I lay before the House the factS that I will .,hortly 
nArrate about the Muslim representatioI\ in service«I, and in the direction of 
the country's policy. The question of services and the share of the Muslim 
community therein is an old subject and I think will never end for some more 
yea1'S to come. It was in the year 1935 that the Government recognised the" 
·existence of the Muslim community iIi this country, and their 25 per cent. 
ahare in the services; and a resolution was passed by the Government to that 
effect. 'I think that the subjeet of this resolution 'has been and will be the. 
most talked of in this House. Besides its refereace in the speeches of the 
Honourable Members every year, thousands of .questions have' been asked in 
Ule !Assllmbly on the basis of this resolution and on the practical wqrking of it 

J by the Governhtcnt. I regret· to say that'the Government have totally failed 
in carrying it; out in right earnest. I do not for a moment think. that the 

'GovemmentwBs ever anxious to do 80; 'for if they liked it could have been 
Tery eAsily done. \ • 

The Railway department is the biggest department of the Government of 
Ihdia and in which the number of persons employed runs into lakhs. The recent 
report published· by the· Railway Board shows that out of 8,89,000 people 

. employed by them, the number of Muslim employees is 2,09,000 only. To 
eomplpte' ~ quota about 18,009 more would ~  to be. employed. The ~~. 
report. rnveals that the percentage, of the Mushm subotdlllates on scales l'1smg 
to Re. 200 is only 8·21 'Iter "cent, while Muslim gl'zetted officers are g'86 ,?6l" 
cent only. This shows the speed' of the working of the Govemment reBDlutlon 
in ~ ~  years, since the resolution was passed. IJl reply to protests ,and 
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.:questions of the Muslim ~  intbis H ~  it has al.ways ~ urged 
by tho Government thllt the rcsolullOn only COVE!rs new appomtments '10 all 
,departments and not grade to grade promotions and selection posts, Even if 
it be so, what ahout those departments that have been ~  after the 
'passing \)£ the Hesolutiou; nay, even ~ the break of ~  ~~  ~  
of new IlPpointnwnts have been made in all grades of serVlCe. Sir, to scruti-
nize Idl' these departments will· be a very vas:I; Ilnd tiring subject for the 
House and the limitation of time will not even ,allow me to do so. I will 
therefore confine myself to saying something about the two most reoently set 
up departments, that is; that of our Honourab!e friend the. Food Member whom 
. I do not find in his scat and that of our Honourable fnend the ~  for 
Planning and Development, who also I think is not in the House. ~  

speakillg only with regard to the Muslim position (n the, services or .otherwlse, 
I would leavc it to the good sense of the Rouse to deClde how ruthlessly the 
rights of. the Mlislim community have been massacred· in these departments. 
Sir, 1 will ~ up the departl1wnt of l'ost-'Var Plunni11g and Development !first. 
Sit, I have no illusions regarding the ilnportance which Government' attaches 
. to the ~  ot the H()llourable Members of this House, nay, even to t}le 
Hesolution pt\sl:-ed by the Legislnti.ve 4ssembly. In ~  last )ToveIIlGer. ~SS  

pf ~ Assembly we passed a Resolution recommendmg that la committee of 
the House ~  of not more than 15 members be appointed for the purpose 
of considering the several plans for post-war. econoltlic development of India, 
Agl'iculttiral and Industrial, "'ith in!ltructions to report to the House. The 
Resolu1.ion was passed without a division and yet it has met ~  fate ~  ~  
other similM' Resolutions which are not palatable to the ~. I notlOe 
from a reply given by the' Secretary,'Industries and Civil Supplies Department 
in the ~  of. State. .~ the Government. <?f lhdia: had decicled not ~  te:ke 
any achon on H~ most ,Important Resolutlon passed. by the LegislatIve 
Assembly, This was really to be expected sinc.e the, Honour!lble Member in 
charge of Planning and ~  Department did not show ~  House even 
t,he courtesy of· participating in the debate on the., Resolution and ~  

'to the House and to the public outside the purpose ana policy of his depart-
ment. During my 15 years experience of the Legislative Assembly I can recan 
no either case in which the Member in charge of a department showed such 
complete indifference to the feeling., and wishes of the elected Members of 
this House ,and yet we know 'that whenever it suits' Government, they get·· a 
Resolution passed by the Assembly und th(,l1 it- becomes sacrosanct fornll 
time to eome. Sir, if we persist in raising this issue.:t is not because we 
have any undue nOlles of ·Government taking· notice of it ~ because this is' 
the only means left. to us to record our protest against the policy and the plana 
of tll4l Government of India regarding post-war ~  and the complete 
negligence of Muslim interests .. Sir, yon will reoall that in my speech on the 
Resolution regarding the 15 year plan I mentioned that true to the Tam 
traditi<:ln to which he, belonged,. the Honourable Member for Plaqning ,. and 
DeveloJJrnent had taken ~  care to see that Mussalmans were conspicl1:0us' 
by theu· ~  from all positions of respcmsibility in the new department .. 
At ~ there was only one MU!'liim Officer in t.hat department. und ~  fur 
as I.lmpw smce ~  only one more Muslim had ~ ~  a ('om-
paratively subordlUate post, although a considernble number of new posts had 

~ ('reated and filled. The important . and highly paid post of Indust'rial 
AdVIser fell vl!cant by accident and I learn has been filled by a non-Muslim' 
,I.C.S. officer, although there is no shortage of qualified Muslim I.C.S. officers, 
not to speak of technical men :Ilt over India. There is no indication to 'show 
thntin the future Mussnlronn!'l will receive lany better treatment in so far as 
appointments to important posts in this departnient are" ooncerned. Myprogrios-
tications regarding the colour nndcomposition Of the industrial panels' st!t up 
by the Planning Department seem also to have come true. Issid at that 
time that therE! will be the Bil'la Pllnel, the Walchand Hirachand Pa.nel, the. 
Purshot,amdas '1'hakuMasPanet, the Kasturbai Lalbai Panel arid of course ~ 
Tats Pa.nel and so GIl and so forth. I must however say\ that I underrated tbe 
ingenuity of my friends. If there is' any industry which t;he Mussalmans of 

• 
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India can call their own, it, iii the hide and leather industry. A large numbsl' 
of our people have been engaged in this industry for centuries and before the 
war it was the Mussaimll.l1s who had, the virtual monopoly of the export trade-
and yet we leara that even for the 'panel for the leather and hides industry, 
the Planning Department has succeeded in finding non-Muslims for' the Chair-
manship of the panel as well as for the bulk of its membership. I have made 
inqu,iries. from my numerous friends in different industries, particularly in 
the hide and leather ~ and there are many obviously qualified men of my 
community who could have been, but have not been invited to serve on these 
panels. r did not wish t.o rely in this debate on hearsay information and I' 
tried by meaus of a short uotice question to elicit accurattl information ~ 
ing the composition of the various panels set up so far" I regret to inform 
th ... House that this .infonDatiou has been denied to me;, The Honourable 
Mt:mbel is obviously conscious ~ the weakness of his positidtl and feels, shy 
to admit In pUblic the manner in which he has permitted the iuterests of the 
Muslim community to be sacrificed in the setting up of the industrial panels. 
I I\8n understand the reluctance of the Honourable Member and of his officials 
to exclude -Mussa'tmans from salaried appointments but it is a matter of ~ 
nishment to me that they should also decline advice from qualified Muslims 
free of charge. Sir, so far I have drawn your pointed attention to the gross 
injustice to the Mussalmans in the filling of responsible posts and in the com-
position of ~ industrial panels. But this does not mean that we are hanker--
ing after petty favours. 'Vhat we are concerned about, first and last, is the 
policy, of the men who- in an offici,al or in an advisory capacity are going to 
formulate the post war policy and programme of the Government of India. 
Given the present compJexion of the Planning Department and of its industrial 
panels, can any fair minded man' blame the Muslim Community if they feel 
that the sole object of the establishment of this organisation is to preserve and 
extend the monopoly that capitalists and financiers have be6ll ab!e to ~ 
during the war. While Mussalmans by the. hundreds' of thousands have flocked 
to the amlY anQ laid down their lives in defence of the country and the -Allied 
cause, our other ~  have been busily engaged, in the less risk.Y lind TnOi'e 
profitable work of Government contracts. 

Sir, I do· not grudge the other communities their anxiety to ~  their 
economic position, This is indeed a very la-uaable object. The 
masses of India are 80 poor that anything that is done to better 
their lot is to be welcomed. What I wish to do is to warn my friends against 
their short sighted policy of feathering their I)wn nests and· Jeavin!! the 
Mussarmans out in the cold. Let me quote to yoU from two speeches delivered 
by distinguished representatives in this House. Speaking on the Resohrtion 
regarding the 15 year plan on the 17 November 1944, Shrimati Radha Bai 
SubbarayllJ1 said: 

. ~  it is e88ential that. any committee which undertakes the onerous task of 
planning should be fully representative of all intere,8t.a in this country and inspire confldenr.fI' 
among all sections of the people, pluticu)ar)y among those who are in an oppre8l!ed and 
backward condition." • 

Sir, my Honourabli friend Mr. JOshi was no less emphatic, on this poiut 
when he--eftid that the real and full objeetive I)f 8 plan should be to secure all-
sided development of 'the citizens of this country and secure for them equal 
~  and equal opportunities, with all other sections' of the population'. 
These are wise words and it is high time that ~ Honourable Member for 
Planning and Dev:elopinent and his collaborators took them to heart. He must 
realise that the body politic of India, can never be healthy so long as one IIf 
its limbs is deJ:berately ~  and paralysed', and thnt unless the minority 
commpnities and the Muslims in particular are given their due sbare in the 
economic and industrial de"elopment of the country, they will become a source 
of positive danJter to all scheme6\ worked out in the, sole interest of the majority 

~ . !fany justification 'Were needed for the Muslim insistence on 
Pkkilltian it is to be found in tbia exclusive and short sightedpoIicy ot the 
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}llanning ,and :Development;.. and similarly managed other Departmentlil of the 
Central 'Goveniment. If the industrial development of India is planned with 
.the object of reserving all the benefits for-rion-Muslims and if the new factorit-. 
to be set up are in effect going to forge cha!ns 'for the-enslavement of ~  Muslim 
masses, then the 100 million Muslims of India will have no option but to dyna-
mite these factories and nip ,this danger in the bud., I sincerely hoped that this 
-state of affairs would not come to pass, but until those in ~  give a <tefinil:.e 
indication of a change of policy and change of heart, We. have no alternative but 
to refuee the grnnt for the Planning and Development Department. 

Now, Sir, I would draw your kind attention to the position of Muslim repre-
ef'ntation in regard ~  the Food Department. It isa pity that I do not find the 
Honourable the Food Member in his ileaL. Sir, although tho Honourable Member 
for Planning and Development felt shy to supply me in answer to a short n<1tice 
.question with a ~  sndwing Muslim representation on the various panels 
for Post-War planning, the Honoarable the Food Member. I must admire, was 

.b01d and straightforward to give such st,atements regarding,his Department and in 
'Some cases to say with pride that there was not a single Muslim there. 1 must; 
also ~  frank expression of his feelirtgs towards Muslims as, not less than 
four or five times in a period of five minutes, while replying to quetions on the 
8th Murch, he said that he was not prepared to consider the recruitment of 
Muslim officers on communal basis, according to the much tallied of Resolution 
-of the Government. I would refer the House to the answer given by theH9nour-
able the Food Member in reply to my own questions and that of my Honourable 
friend Mr. Abdullah on the 8th Marc!h. Answering Question ~ . 832, the 

. Honourable -the Food Member was pleased to state thltt out of 29 gazetted posts 
in the office of the llegional Food Commissioner and Sugar Controller of India. 
only two posts were- held by Muslims 'and these posts are only of the Assistant 
Regional Food Commissioners, whilt! in the Sugar Controller Department, none 
is a Muslim, When asked. if the H ~  J\1ember. proposes to consider the 
appointment of suitable. Muslims, . he was pleased to ~  •. I cannot undertake 
to recruit to thel!e posts on a communal basis"., Sir, again in answer to my 
question no. 835, the same day, the Honourable the ~~  Member wl!s ~ 
to tell us that 'Ou. of 32 posts of Superintendents, Assistants and clerks in the 
office of the Famine, Enquiry Commission, none was held by a Muslim; and 
whed"asked in a supplementary question by Mr. Abdul Ghani whether he drew 
the .attention of the Commission to observe the commuIl'lll ratio, again his reply 
was .. N 0, I do not propose to do so". Then, again in reply to my . 'question 
nQ. 886, the Honourable the Food Member-said that in his Department, out of 
2i4 posts, of Secret8l'Y, two Joint Secretaries, four Deputy Secretaries and two 
oftiCtlrs on special'duty, 12 Advisers and special officers, four Under Secretaries 
and four Assistant Secretaries, only a post of special adviser and of an under-
Secretary were held by Muslims. When replying to Sly question no. 887 about 
the constitu'tion of the Selection Committee set up for 'mafing appointments of 
and promotions to certain classes of gazetted posts in Division II and III of h:s 
Department, the Honourable the Food Member said that none of the penha-
nent members of the Selection Committee at p'resetJt is a M;uslim.· He further 
said thnt "it is not proposed to constitute the committee on a communal baflis". 

, Again in answer to my question no. 838, the Honourable Member was very frank 
to say ~  out of the nine officers in charge of the administration in . var:ouR 

~  of the I1epartment "it So happens that none of ~  is a Muslim". 
Sir, the ~  given by the Hpnourable· Melllber himself regarding Musiim re-
presentation in his department is a clear proof of the antipathy of the Depart-
ment tOWArds Muslim interests and total absence of anv Muslim offieer either 
from the Selection Committee or from the group of officers in charge of the 
administrative, branches is still more evident and clear proof of that. 

R;r. 1 would take some more time of the House to explain the pmlition of 
~  in sections of the Food Department other than those ahout which . the 

HooouTRhlfl Memberl himself has,lriven us information. Sir, the offices of the 
Food nflpartment are divided into three main Divisions: Division I is probably 
the main Secretariat; of the Department, which deals with the ,general. and 
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adrninistrati:ve policy of the Government. Out of 15 
only one is a MusJim holding the. post of an Under ~  .. ,,+ .... .., 
there is not fl single Muslim holding tho, post of an Office 
even an Assistant in charge. In thl' n Division which prob'ably' 
grains ~  rationing, out of 30 gazetted officers only three posts, .... ,."" ...... 
ExecutIve .officer. a. Db'ector and an Assistant Director of .M':lt,Mtind 

,Grains are held by Muslims and out of seven office Superintetule,OSII. :jl!tolb81:fl:v 
only one is B Muslim, In the III Division, which is the most imtlOlrb,nt III!II:I,TiUln 

.of the Foc;>d Depart.ment as it deals with purchase and contracts . ~  . . S2' 
gazetted ~  down to the rank of an Assistant Director of Purchase ~  
posts of Jomt, D.rcct.ol's; three posts of Deputy Directors, three posts of All'liilti-
ant· Directors ~  one post of a Technical Adviser are held by Muslims.' . On 
the financial and the accot\Ilts Branch sidell out of ten officQos onlv One is a 
Muslim holding the post of an Assistant, Financial' Advifl6r. ~ ~ Reven 
Liaison Officers, none, is n Muslltll. while in the rationinq Flection of t.he Food· 
Department out of 18 olncers only one post of Controller of .Rationing 
(Distribution) is held by a Muslim. ., . 

Sil",in' 8. Department where th.'" Muslim representation in hlgber service;f is 
such as I have just mentioil.ed it can be 'very easily judgSld what wouldb8'dae 
position of Muslims in the matter of grant of contracts which 'are worth hund.reds. 
of crotes every year. It is uufortunate ~  in reply to a question put in the 
Assembly the other day, the Honourabla the' Food Member did not lIupply us 
thE! number of 'Muslim contractors out of the registered 500 contractors and the 
amount of contracts given to them, otherwise the positiOn of Muslims in getting 
contracts would have been very clear. But I leave it to the judgment of the 
Honourable Member to decide in the light of the sta.tement! that r have just 
given regarding the Muslims share in the services in the Food Department, if we 
are justified in raising our voice of protest. Sir, the record Sf the Food Depart-
ment in the ma.tter of anti-Muslim activities is not mattier 'Of pride for anybody, 
least of all for an .eduCllited person like the pres-ent "'Food Member. The few 

'Muslim officers and clerks. in this Department are being served with charge 
sheets for, what it would be a prostitution of language to de«cribe as, oftence$, 
Non-Muslim officers who are known to be corrupt have not only not sufered 
but promoted and some. of the I officers do not feel the ~  to take any preC'''&u. 
tions to conceal their interest in particular ~  and inspecting officers are 
forced to destroy their ~  inspeftion ~  ~ their favoured ~ . 
While all this is happenmg m broad day light, the Mushm staff who are In a 
helpless minority are harassed o.nd . ~ for ~ fault' other than that of 
performing their auties honestly. and consClenclOusly. Ail these ~ are1'J:t?W? 
to us but- unfortunately oUI VOIce lacks thunder ~  our only hope IS tha.t It 18 
still ~  too late for .. the lftgher authorities to realise the short-sightedness, of 
their policy and the injury it is doing to Hindu-Muslim relations. 

Xr. X. GhtalUdd1D (Punjab:' Landholders): Sir, I should like first of 011 to 
touch on ~ few subjectfl t.hat concern the Honourable Member for Common-
welllth RE:lationfl. I shall not say much about what is happening in South 
Africa because the attention of the whole House hs been drawn to South 
Africa and naturally we all resent'the indignities that are showered on our 

~  in tbat. oountry. Furthennore, it is & matter of grefrii ~  tb'l.t 
some of OIlr Indian officers who travel to and from England on official rluties 

~ trC9.ted in a most shabby manner, Aft€r all South Africa Bnd ourselves are 
supposed to be on the sa.rne side'in this wnr, and the least that we f'XPMt is that 
at Bny rat£: our countrymen in uniform shol>lld have been spared those ind;gnities. 
I will not say much but we have got one or two demands from our Government 
in that ~ . Fjrstly, I would say that if there !).fe any South African troops 
in this country they should be sent back. I yielfl to none in promoting the war • 
etiort and wishing our success in this WBr;· but! I do think that we can carry on 
thiE! wait' without jhe help of the South African troops. Secondly,' I ~ .  
that tbj;lre are ,still a few South A~  officers in the Indian Army; I.request the 

., v 
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Wa1' Secretary thatt»hese officers should be relieved cit their coilllllsnd imme-
~ . This is the least that'we can expect frOln this ~ . 
Sir, then 1 come to East Africa. As regards South Abiea it is sometimes 

said t,hat it is 'a self-g6venting dominion;' but no such plea can be put forward 
in the CBSe. ~  East, Africa. 1n East Africa ~  best portionbof the country-
the highlands-are reserved for Europeans; Rnd, mind you, they may ~  Euro-
}WltllS of tluy type, 'fhey ~ .  be German nationaJs or Italians, and so on. 
And Jet ,it is a. matter of greaot disgrace that IndilJ,lls are excluded from those 
parts. If we look at the geographicaJ. positJion of Ea.st\Africa. we ~ that ·that 
coulltry iH next to Abyssinia, and if ItaJions had been holding Abyssinia the. 
positio:l of Eu:st Africa, and the Kenya colony would have been very precarious. 
The whole world knows what part ~ Indian soldiers played, in liberating 
Al)vs8iniu.. ,'fheservices that the Indian soldiers were able to rendet". were re-
cognised . in most ~ terms by lIis 'Imperial Majesty Raile Selassie, woo 
f1.aid that the libera.tion of his ~  WRS to Il very great extellt due to the 
Indian soldiers. And so . ~  we can sa.y that Indian soldiers defended 
Bast Aflico.; and it is tht-reloTe a great shame that Indian nationals. should he 
exduded from the best pllrts of a country which the Indian soldiers ha.ve saved 
from being over run. ". 

Then, Sir, I come to some of tho Indian nationals in Great' BIit&in. Some 
HOIICrurablt· Members are n*flre' tha't last yern 1 had obcas;,O'll 
to yisit England, and while there I was requested ~ by the Ministry 
or, llI follllation an9 'others tQ address some of the Indjan 

~  'Wbo are workiJig in the factories iIlt.he United Kingdom. I li:cd 
a chance of meeti[lg and addressing them, and it appeared that these people 
aTe doillg very useful work for the country of their adoption.' But there is a 
great fear in then' mind that IlS SOO11' as the "rar ,ends and there is r.etnl'nchmeni; 
they will be the first to be kicked out. I would therefore strongly urge on 
Go",ernmElnt to take soine aetion in this matter and I think our Hi'gh Commis-
sioner 'should be instructed to look aftt:r the interests Of: these people because 
they have helped England in her hour of distress. And really I was amazed 
to find how these people are doing some of tbe most importaiitwar jobs there. 
For instance, the enemy, radio saya if these people havp 81 cliance to illdulge 
in sahotllge they will do so and that sort of things. In some factorjes they_e 
dohlg th.! most delicatl' type of work, and:if they were 90 inclined .they· 90uld 
blow th·) wholt: thing sky-high. But these people are doing very good work 
and they are trusted, Imd I hope their interests will be lookE'd after at the. end 
of t.he. wllr and they 'will be treated as citizens of England where most of them 
are ~  ~ . . -

Sir, I will touch briefty on the post-war employment ()f our present sold,iers 
and officers. Naturally there is great fear 8IDlQng them as regards the. future. 
We all InlOW that these young people who have joined tlie army today cannot 
\>e ~  becllUse after all, at the end '"Of the wat, tl'ha army -has to be retrench-
ed, and so mORt of thesepeopltf will lose their employment. In this respect I 
will· ~  one or two things. When retrenchment comes, before any English 
~  lR employecl, the last;. In.dian officer must be given a permanent commis-

: SIOD. ~  after all India IS a,. country for the :mdians ~  as many of our 
~. young people, who have ,come forward today, as possible should he given employ-
. ~. And. further. there aJ;e going to be 0. good many post-war. ~  

and I ':wOJlld request the Posta,war Planning and Development Member (Sir 
• Ardeshlr Dalal) who, Iunderstnnd. has ~  ~  with the iinanciaJ. 
mR'gnateH ~  heads of firms, etc., to make some effort to fina' employlnent for 
them. Durmg these days good many business firms are makiI!g money out of 
the war cQ,Iltract.s and I suggest tha.t it should ber made' as one of the oondi-

~ at the time of giving a. contract that employment would be given to ex-
,lIervlcemen and eXlflervice officel'fl. J think this is the least ~  II grateful 
countr.v can do for ~  young men who camp to help and defend her in her 
hour 01. need. ' , 

I may say that I have ~  of ~  wh(. have conscientiously sup-
d .he war effort of this oountry, _ lbave done 10, aiDd. ~  are man,. 



i , 

1686 . LBGlSLATJVB A881UU1LY [15TB M.u. 1946 
,  , [.Mr. M. Ghiasuddin.) 
milliolls Clf people ill tbis country who have done 80. becsuse we have utter 
hatred for the abnCJxious principles for which Nazism stands and 'We have alwaYIJ 
held that tlheBe Obn(lAious dootrines {)i ha.zu;m shOUld be tought under ~ .  

fiag it ~  be done. ~ we yield place to noue ilb. t,he lov& of our country. 
\\e IHe as much keen fortIDtl freedom of our ooulllory "illlluDy'hvdy ell18, bur. we 
feel that. the freedom of the world comes fir'st. aud surely' there, would r.ave 
been no freedom in this country 01' in the wol1d if the AXIS powers, God ~ .. 

win this war. ,'l'hertl are other peoples who are supportmg us.in this belief 
aud \,(: draw gt'ent mornl Strtisfttction that, we are figMing on the same' side as 
the dcmc.cr&ticcountries of China and Hussia and also that we are fighting on 
the sam'\ side as the Muslim Stat-es of Middle East-Turkey, Egypt, lrah, Iraq, 
:lll,l ~ on, As far 8'8 Turkey is concerned, it has given a great moral tillip to 
the United Nations' as well as to the Muslims of the whole world to have Turkey 
fightilJg en the same side. It is aTgued in certaiu quarters that Turkey entered 
the war when. she was sure' that the Allies were going ,to win the war. Than' 
is not the belief amongst the responsible people. The ot-ber day Mr. Churchill 
whi!e speaking in the Rouse .)f Commons-.said that .surely the sympathi"'3 of 
Turko.)' were ~ thE-' side of the United. Nations, but it was only after the 

~  of WIlT that it was found that Turkey had not f'Dough !ums and, ~ 
the arms were supplied to her under the Lease/Lend system for a very long 
~  and she was able to render a ~ deal of help to the cause of the United 
Nations. When Gennan pressure was beiag brought to bear on the Turktl to 
giVe them way when our nnnies were iI. Syria and we were hardp'ressed they 
resisted it and thus Syria was suvcd from falling in the h"l!ds of ,.(xis powers. 

JIr. Bleaident (The  Honourablc-Sir Abdu.r Rahim): It is net relevant. What 
has this AS8embly got" to do with all that? - . 

JIr. ll. Gh1a.sud.d1n: Sir, I give up this point and bow before your ruling. 
Coming Dearer home I would say that great publicmen ,even in ot.her Parties, 

like .hl:! Congress Party, have o.1so believed in supporting the war .eBort wlcoradi-
tionally. For instance, there have been men ~ Dr. Satya Pal Rnd Dr. 
Mahmood. Dr. Mlihmood in his letter to the Viceroy, which'be ~ 80me 
t. ~~  snid that he did believe in unconditionally supportin8$-thewar effon 
allathere was no difference.between -him and other people who'have been sup-
porting the -war; excepting the' fact that it took him two years to speak outi 
what he believed in. , . 

Then, SiLo a great deal of eriticism has been levelled in press against us who 
W.,Ot t" thc United States to propagate the Win" effort of t.hi:, country. ~ 

of all. I would say t.hat giving publicity to the war effort is war effort in it!lelt 
It 1S :I recognized fact that each country gives pubJicit;y' to it6 own war flfforti 
tuld ~~ ~  its Allit*l. Whik in England we clime IIcrJss p.eople, . ~  
the Ullltell States. from CatHda. from New ZetJand. ft'om AustralIa and Wom 
other countr!IlR on the side of Allies, who had travelled all toe way from their 
countrie<! to Great Britain to give publicity to the war eR'ort of their own 
eountries .. Similarly, while we .were in the United States, we came 8Cros. 
Englishmen and people from other allied countrics who had also gone to the 
Ullite-d States to give publicity to the war effort made bv their respective 
countrie.s, But, Sir, it has been said that we went, to mat:gri' our country·, that 
we did not go there to talk ahout, the war effort but to tell thr i\ ~ • .t'cian 
public thnt India is unlit for Indeper,dellce thRt there are quarrels he tween 
HindllR and MU8lims and we will be at one aoothers throat if It. clumce ill given 
to UR. and lIOon. I repudiat-e these allegations. 

Kr. Badri Dutt PaDde (RohiIkund Jod Kumaon Divisions: Non-Muham-
maci!l11 Rural): AmericRu papers said like· that. , .. 

. . 
Xr .• , Gblanddfn: I have got cuttings, from some of the American papel'l 

which. with your pemlission, Sir. I wtmld like to . read to thi" Houtle. Pres!! re-
PJ'8sentRtives took down ~  9£. the meetings, at which we snoke Md 
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the Honourable Members ~  judge from these . cuttings that we did nob soy 
any of these things whIch have been attrIbuted fo us. It ~  we 
a1\\'a,'s . sir IIphunmld Yambl Daa (Agra Divilion:' Muhammadan Rural): . ~ you 
not BUY that the two mRjor parties in India, which represent the maJofl'Y of 
Indian!', "'ere opposed, to the war eftort? 

Mr. II. caialUddba: Will the Honourable Member .how me any paper which 
has produced this remark as ~ been ~  by UI? ' 

Sir JlDblmmad Yamla Daa: I reud ft before thia HoUle .nd the L •• du 
of thA House accepted it. 

Mr ••• GbiUad4tD: I definitely repudiate i;. I never laid tAla. the Coo-
grees antI the Muslim League were quarrelling between ." ,.. 

JIr. ..Jdri Dutt PaDde: What did :,,"ou say? 
(Interruption by Sir ~  XhaD.) 

.r. II. GhiHUddbl:' I am not giving way. SiP, I ~  ,to prove to the 
American public that millions of our countrymen and country-women ~  help-
h1g thE' war effort a.nd therefore why should I hav& said all that, It would haw 
~  my case. I never said that., and I repudiate any jjuggestion thai 
has been made that we went there to tell the American public ~H  and 
Muslfma were quarrellin& and that we were DOt fi, for I8U..GevernmeaOaud .u 
~ . I do not ~  wherefrom these people go, theM ide ... 

Sir, I have a few ('utViDgIl from the Amerien papers before me, IIoD4 'b.", 
given tpore or less the correct version of what we aaid there. Naturally, of course, 
aU those Honourable Members of the House who .ttencMd ~.  Pl'Hl ~. 

~  in various parts would know that it is sometbingwone ,tb.n IDJwerm, 
8upplcmentar.v questions on the floor ot the House; espeoiaU:v in America. where 
they' ~  bombarded from all sides. The Party papers sometime. pu' the new. 
in thf'J:" own colour. 1 would just read a_ few cuttings. 

1Ir. PrUld.ent (The Honourable Sir Abdur Rahim): No. 100, .dr.c •. 
Jlr. K. GhlanddIIl: I am not going to read all that. 
Kr. Prukl ... t (The Honourable Sir Abdur Rahim): The Honourable Memba. 

could read brief extracts. 
lIr. II. <JhlalUddtn: YeM, Sir, I shall read brief extracts. Thi. one is from 

N t'w }' ork. The headlines are:-
_ "INDIA'S JlBLP TO ALLmD CAll'S •. 

LIo!f'S SlUUIN ROUT OJ' Ans Dr Anuc.l. 
'We have travelled many thouaanda of mile. to give the greet American publio the .tory 

of blood, sweat and toil that. India is giving to the common cause." 
Thia was told to a pr_ conference in a joint statement t.&day by Mr. M. GbiaauddiQ 

(M.L.A., Central, India), and Mr. R. R. Bhole, Indian delegate. to t.he International 
Labour Conference: who arrhred herl! on Monday. The statement continued: 'Here are lOme 
bare fact. of our proud record: On .the Bunna Front more Indian unita are flghtinsr than 
the combined forces of all tbll other Allies. We have an 'army of two million and a navy 
twelve times the peace time streugth. The army is the largest ever aaemWed on India's 
soil for any caulle. . 

'India's industry is as much geared to the war effort. ILl youl'll here. For the first time 
it ~ be re.,{oaled that over five million men and women in India are now engaged in 

~ clp.votecl to war production. The Aerodromes which have .been built in India since 
Pearl Harboul", if laid end to end. would make a hroad highway from New York to Chicago 
Millions in our fighting forces, ch:il defence ·and war production. are no less determined than 

. the A ~  not t,o cease and not to draw 'back from any effort or withhold allY .acrifioe 
till thes'3 e8.8tern barbarians surrender. . .' , 

t 'India claims the lion's share of glory for teanng MUlNlOlini's East. African Elnpire to 

~  for the reconquest of Abyssinia, and for forestalling German acheme. in Syria. Iran 
nd Iraq. 

'I.t was an Indian Division that accepted the BUM'ender of the Duke of Aosta, and thua 
1resurrected the first victim of Fascist aggression. R!ghtly, indeed, might Field Mar.hall 
r Wavell Bay that but £,or India's help Suez and the Middle East could not have been held, 
~  the Axis kioked out of Africa iiven IMre eloquent perhaps, is the enemy's opinion. YOll 

~  be ~  to know that Rommel's Afrika Korps had standing instructioDs tc' st:md 
y whenever. there wall any sign of the Fourth Indian Division moving. Today our troopa 
re fighting aide by -eidewith your boy. and their British comrades.' 

o 
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Replying to a reporter's question. Mr. Ghiasuddin said: 'Rumours that there is aDJ 
sympathy whatsoever for Jl!.paR in India .re false. We have seen the cruel treatment of 
(lur neighbouring Chinese at Japaneee hands. We liTe. resolv9d as a nation to hurl th. 
Japanese not only from Irdia but all the way back to Tokio'." 

Then Mr. Bhole snid something about the Negro question which I need not 
'fead t,l this House. 

liawal> SiddiquI All Khan (Central Provinces and, Berar: Muhammadan):: 
Do read it. It must be verv interesting. ... , 

Dr. P. N. Banerjea (Calcutta SuburbR: Non-Muhammadan Urban): No, 'no_ 
No more extracts. ' 

Mr .•• Ghiasuddin: If my Honourable friend wants it I Clan read it. 
M. President (The Honoul'8'ble Sir Abdur Rahim): The Honourable Member 

must not read anything which is not neoossary. 
Sir Muhammad Yamin Khan: I hope it is not a ~  of' what. you 

said?, --
JIr. M. GhiaSuddiD.: Y €S, it is. Do you object 00 my, English? 
Mr. President (The HOl1ourable Sir Abdur Rahim): I must ask Honourable 

Membere'not to go on interruptmg. - ' 
lilr. II. Gh1&8Uddln: Continaing' the. report says ~ 
"Mr. Ghiallnddin, 'Who was invited to America by the West Vjrginia Federation of women'. 

clubB to adr_ it. State OOD"8Iltion, aid to Reuetr: 'We have epent. the put. fn 2IlO1ltIIa 
in England, where- we saw Indiana holding relpollllible j(lbs in British war factories and 
hIked with Indian sailors, doinjf a splendid job transporting food supplies at great hazard 
to theJDBelves. It was gratifymg to see th., Inmana' growing partlcipation hi the war 
effort and to reali.e that they were thereby earning the world'e respect arid cons'ideratioa 

, of' lOme of their national aspirations. We were also impressed by the co-operation. and 
fellow.hip between British and American perBonnel aboard the ship which brought UB OVW. 
the operation (lf which wa& jointly AngI9-American'," 

Similarly I coJ)ld quote from ma.ny more cuttmgs frem Amerioan papeD. I 
do not know from where they get the id631 that it was part of our job to tell the 
An'lericon public that we are not fit for independence. 

I won't use the strong word used by the Deputy Leader of the Oongreu_ 
~ Farty for the Honourable the Leader of the House. But a.ll I would Bay that. 
it is not & fact. I am 0 very pOlite man, 

, Sir Abdul Balim Ghuaavi (Dacca cum Mymdnsingh:· M.uhammadan Rural): 
The Honourable the Leader of the House? 

Mr ••• GhlaauddlD: Yes, he said that. FurtlJFrmore I 'WOUld sa.y that we 
have borne vel) patiently all these taunts apd lies huded at us for over eleven 
months and I am really ,thankful to you, Sir, for_ giving me an opportunity to 
tell the House how false these charges have been. We never said that we 

- were the ropteRentatives of ~  H ~ . I remember at. the press oonferenee 
in Londttn held ~  tbe Ministry of Information I said: "I do not represent fiither 
the Government of India or any political party". But I do say that I belong 
to India. I did not . ~ I represented those milliom of· people who are helpirlg 
in the war effort. That would be .too presumptuous. I say humbly I am' 
one of them.' That is the claUo. we have laid land that is to what I adhere. I 
,10 not Bay t.hll.t all these two million people JOined the army because I asked 
tDem. I do not even claim that a considera.ble minority came forward because 
I asked them. Sincerely we have believed that it is in the interest of hutn9.Ility 
and India to defeat the Axis and so we have worked for that end. For that; 
renson one form of abuse or au other has betln hurled on us from the Axis radios. 
Of ~ the gentlemen who speak from Tokyo or Berlin haye told my friend 
Mr. Bhole, who is 80ul oIbonour and integrity, and myself that we ~  the 

- hostages 01 the British Government ond when India was freed we would be 
treated ng traitors. But I want to tell those misera.ble and contemptible 
traitor'3 who have spoken, from the radio stations of Berlin, BlDd Tokyo on the 
behests of their GeM?an Il'I1d Japanese masters tha.t their days are numb9l'ed. 

(InterruptIOn.) I do not know the naPnes of those people. We were 
1 P. M. told hy t,he MinistJ·y of Information in London ":rbis is what Berlin ' 

and'" rrokyo is gaying about you" and we had a good laugh at it. 
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lIawab Stddlque Ali Khim ~ l' believe they come from the Punjab. 

, 
lIlr. )I. 'Gh1asuddln: I do not care wherp they come from. 
1 would now dra.w the Httelltion of the H ~ the Leader of the House 

..ItS to whitt is goifig on in Am.eriM. on the' other side. I would say that some 
.Qf the most obooxious Jies are uttered against our brave soldiers by some;· of 
.thORfI gentlemen who are Indians and who pennanent1y reside in the Un#.ed· 
States of America .. A r.egular whispering campaign is being carried on against 
.our soldiers who are reprs!'ented to' the.. 'Ameriaan public as ~ 'I:md 
cowards wd further more they aTe painted in the light that when an Indian 
,f1J,lldier is on'the battle field with_the British against the Japanese he is waiting' 
,to see whoevel' pays them more so that they would fight for them. It. was really 
qhocking to s-ee Buell brave people, the flower of our "youth, as honourable as 

.ll'llyb:Jdy sitting in ~  House being libelled by our countrymen in this way. It 
is a whisperiDgcampaigll, You cannot give the lie to them. I really do noti 
.kn()w whether 1 ~  disclose the name of a certain very well known American 
gentleman who lent. himself to that sort of thi,ng. Because it is common know.: 
l€1dge tlmt in America there are isolationists and since PAarl Harboul' the; 
'Isolationists \V'"nt underground in a way but they are trying their level best to 
.bring rupture between .the relations of various United Nations and they are 
spreading false alarms and false reports. I will give you one instance As 
HOllourable .~  ar.e awat'e, when the J&panese forcel> came into India, they 
came as far aR ]rnpllal. One of the American papers published headlines "Road' 
to Delhi Open' '. .\rid then furthermore it gave what SubhasCha.ndm Bose 
said, "iI;hey han, come, to India they will capture Imphal, capture Calcutta. add 
mal'choll to Delpi". And the headline was that the road to D.elhi was open. 
Whereas all gentlemen who know anything of the geography of India. know tha.t 
it was a minor penetration, really it was nO I invasion at aU. It was just inflltra-
't\on and yet this 'is how thO) isolationist in America· painted the story .. ' I would 
'further say that some of our countrymen unfortunately are going absolutely hand 
in gloye with these ,isolntionis·ts' group in America, who are mostly of German 
.(lescent and the publicity they get is tremendous 'and they are abte to spread 
lies. They do Ilot hesitate to include big names and that is because they do not 
Fublish them tbey jUfJt wl11sper such and such a thing!.s happening in India. 
this thing ie going on' and the 801djers are ready to desert .• I am, sure it will be 
in the interests of Anglo-American co-operation and the co.operation between, 
'Our Allies, if that sort 'of lies are met and answered . 

.. 
In this House I was very sorry to hear some of the at;tacks that; have been 

made on Sir Girja Shankar Bajpai" who for a very long time was a most respect-
ed member vf this House. All I can say is that all the reports thatl Sir Girja 
.shankar Ba.Jpai is CA.n'yiUg on ~ .  p,ropaganda Irfe absolutely false. He 
has muoh a patriQt,ic Indian as any Member of tibia House 8'nd I do not know how 
these things oome about excepting t.hat those people, when theoyfind that GOrno 

'6ort of reply is given to their lies, they start making all ~ of allegations al-
round. 'The other day the Hind1f8'lan press published a big report and said that 
'Sir SrinivaslJ Sarma admits that the mission was a Wlure. I do not know 
whether and now far that report is correct and if 'sil- SriniVQsa. Sa.rma did say 
these things I am sure he was speaking for himself alone, because .the' American 
public were very kind to us nnd listev.ed with very great at1iention and. we are 
quite thankful to them. I also take this opportunity to say- ~  all thq8e people 
who said tha.t Indian soldiers are cowards and mercenaries, I know on t.he autho-
rity of Borne foreign observers, t,hey hlrd no' right to bring those charges like that 
against these brave people and there can be no more eiJective reply to their lies 
than the statement of General Mark Clarke, who command13d these troC'ps in 
Italy. He said ,that Indian troops were one qf the best under his command flDd 
similarly other American impartial officers would say tho same. _' " 

N ~  Bir, I think I have taken too mU(lh time, not too much, I ~  tic say 
o ~ 
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all these things IIIld I say that we went to America. in the spirit of dut/y, in the. 
interests at the war eftol1i. We did tha.t to the besil ot our ability. We nevet: 
indulged in 'politics bail sometimes all' tho!;e people' who pose as very grea.i 
patriots they put difficulties in our way and we tried to meet them a8 best ... 
W8 l·ould. Now I am glad to see t.hat other people are coming. to our poin' 
of view. :For inst-8l1oo, we ~ vel)' ~  news from the Frontier. and I am 
glad ~  are ralling into line ~  us. They will do DOW ,what we have be& 
doing in the la.st. four yt:ars and I welcome them. I hue pel'lOnal re1llect and. 
regard. for Dr. Khon Saheb and I think it will not be too tireSUDll'tuOY8 on my 
~  to welcome him in our ranks. I hope getlt.lemeJl oppose will not blame 

-us for doing the thing wl1ich we have been ~  now that they are following. 
-our lead afOO1' waiting for tour yearB. Furthermore, I w9uld s&oy that I am going. 
\0 I!upport this Finance Bill'becauee I believe tha.t money voted in this, Holli&-
will be for our soldier. Who Will fight wi.th young men of other Allied NationS-f!' 
China., Ruslia, Turkeyatid 'other pa.t countries.- May God grant. Victory to-
our Anna. Sir, I support, the motion. ' 

Mr. O.? iiawioi (Bengal: European): Mr. Prdidentr I am'rather ~ .  
ed to see that War &cretary hos just left the HoUse, because I wanted to. 
catch him ~ he went. I have three 'Subjects to deal with_ The first. is'th .. 

. Ul06t important, and I prop06le to leave, it over until after lunch, because the 
Honourable the Food Member has informed me that be 'will not be here ,until. 
after lunch and this portion of my speech greatly concerJl1l him. 

- Sir, r have two other points, ra.ther shorter ones, whioh I am anxious to ~  .. 
amee they conCern more clOsely Ill.V constituency. The first of t.hese, &-U-, is _ 
connection with A. R: P. arrangements and Civil Defence generally in Calcutta. 
,It was he1'll thai I particularly hoped the War Seeretary to be present, because-
Ule military control that is exercised over lighting in Calcutta is Rt the moment 
rather tisht, and, if I ~ say so. rather inflexible. I bave, hadcertainnegoti*-
tions in Calcutta both WIth the Police ·and fhe Military auth ... ities about"the. 
situation which I think is exercising all our minds very oonaiGerably. ,1 Ilml 
one of those uolortunateli' who for most of the days of the week have..to retum 
from work in darknedll. and on my way home I am almost invariab}.yjlll)lllrollted. 
by lines of military lorries with very bright headlights shining stra.iPt into 111y 
eyes. And I am not alone in that. We civiItans all have avery liltriet black-out 
on our motor-ears. We have had up to about a month 0l' two ngo just oue-
masked head-light which' I may tell the House for their information gives no-
light at aU, beeause insidelhe' mal>k there is not only frosted grass, but also II< 

~  of newspnper. Therefore, Sir, we, with this one head-light obscured even 
when it can get through the mask, have to confront these long lines of military 
lorries which seem to have no kind of black-out restrictions at aD. In It. serieil-
of negotiations I am glad to say that I was successful iII ptes'Bing a clajm fol'" 
two masked hearl-lights instead of one. The difference, S ~ that makea 
is that you can now just about see the ditch on your left. Hitherto you weI'8' 
able only to see '8 somewhat problematical white line, white in name rather than 
in fact. So, Sir. after considerable negotiations we have got these twomaskea 
hend-lights, but we still hR"e to confront these incredibly strongly lighted mUi-
t&ry cars which seem to observe no black-out restrictions at all. T understnnd 
*hat there are black-out restrictions for these military people, but they are not 
the same 8S our civilian black-out regulations. Thev CIo. 'however, exist. and 
the only thing T hear ab()u£ them ~  though they' exist they are not ('orril'd 
out. . 

The Ass.ernbly ~  adjourned for Luric-h till Half Past Two of the Clock. 
'< • 

FE 

. The Assemblyre-assembled after Lunch at Half Pnst Two of the Clock .. 
Mr. Deputy ~  (Mr. Akhil Chandra Datta) in the Chnir. , 

; &7" 

Xt'. O. p. ~ Sir, is there a quorum in the House? 
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.Mr. l)e.PUV Prdl4eD.t (Mr. Akbil Chandra Datta): If you bring it tom, 

notice I have to take D9te of it; otherwise I would ~. 

{It was found after a count that the,re was no quorUIn.) 

There is no qUQ,l'umj therefore you have to wait . 
. (The bells were rung and more Members came in.) 

l'!lere is 0. ~  now. You e6n resume Y0ijr ~ . 

lb. O. ~. x.w.on: Sir, before the House' rose for lunch, I was speaking 
. ~ the blaok·out in Calcutta and I was comparing the ~  regulations as applied to civil\an cars and military ears. There are of course the black-oufl 
.regulations ~  .t;Q houses and the ijtreetBjbut that I will touch on in 
a minute. As the House ·rose, 1 was ~  that the military themselve.· 
.have certain black-out .regulations for their cars. but theee black·out regulatioDs 
do Dot appear to be generally observed. In the various negotiations that 1 have 
.bad OD this sul,l;ect. I onne remarked to 0. senior police offioer in Calcutta that 
~  cWfereIlce6 a'ppeared .to exiat between the black·out regulations 88 applied. 
to civilians and eladL<tQUt ~  as- applied to the services. and I asked bim 
.in public aR ,&I, .ma.tlf!r o£ interest, if he could tell me how for obscuration Ii pro-
perly blackeQ.out ·ci.vilian vehicle compared ~  a JU'O'P&'ly blacked-out services 
:vehicle. His reply was. not particularly helpful: be apologised that he could 
Dot aIlll'Wer me' baeause, to be absolutely frank. he had never seen a properly 
'blacked-out military veh!cle. That. illustrates the point that I :will come to 
pl'esenMy, when ['6,uni ... tile whole matter. 

DW'in8 .. ~  of ~~ negotiations I have frequently been somewhat sternly 
. ~  to the -effed ~ the war is no"t yet over and that the_Japanese are 

'Still in BUl'ma.and I acoept that admonition with due humility. but I am forced 
.to remurk .that I cannot.tlee wh.Y the Japaneae shou.\d be able to discern my' 
little masked healilightf; .any more easily than they can discern the quitF. UD-
mAsked headllights 'If tier\'iee vehicle's. In fAct, it seems to me that ii tbese 
conditions 5till apply, the oonduct of the services in this respect is inexcusable. 
!If t·he need for tiheee precautions still exists. abviously the .~  should be the 
~  pcople to eurry t?C!J'r1 out and to curry them out rigorously. ' 

Now, Sit. w.bene:ver I go down the G'alcutta streets and see our ~  light-
ing obscured :aud when I think of the coal shortage, ~ get lIuitea pain. We have 
:had at OD6'tiwe and another gas restrictions owing to the coal shortage Rnd lin 
·our street. lighting in Calcutta iii burning ~ extremely precious gas; Bnd over 
the gastuanflesis placed a little thing like a hat. so tlS to prevent the light 
.even of that Ilittle liit. of gas supply coming into the road.- In fact. we are burn-
~  all this good COlli} to get our gas to light our streets, and, then. as it is light.-, 
lDg up the streetfl, we put something on it so RS not to" let the light out. 
It seems to me to be an uneconomical, if necessarv, method; and while I am 
'I1ot eriticising tbe method for the moment. my point is this: t.hat the black·out. . 
is a dangerous lind wllsteful p.ocess, which is introduced fOl.' specific ~  
~  I. do n.ot want tbat W8stefuland dangerous process' to contlinue any longer 
ihslI1 I.R. absoultel.y necessary. . The purpose of my remarks is therefOl'(j to ask 
'the mlhtary Iluthorities wbether the v will now review the whole of the drcum-
-.tances of the war and see whether it, iF! not possible to relax thes'C ~ .  re-
gulations and to Ilvoid the danger Rod t.he waste that they entail. We RM 
civilians and wa presumably are not in It position to sum up the military 
necessities of tflE' situation. All I am suggesting is that the military necessities 
of the situation may be considered. particularly now after the magnificent 
"Victories 'tilnt the 14th Army have gaiged in Burma. If it is possibte to let up 
" bit on tQ,ese black-out regulations, it will undOUbtedly relieve the danger 
that we all face 'in coming up against these_ very strong i!eadflghts which the 
~  appear to be unAble to (·ontrol; and it ~  a18.0 make the st1;-ets safer 
'Ul' .ver,vresp-ect. 'Oul" roads in Calcutta are detel"loratll18. Mve deterJorntedto 
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~ very large extent; und th086 of \If; who Itl't' rC8trieted in petrol ~ .  finel 
It necessary. t.Q use more humble methods of conveyance. such as l)\cycJe or a 
light motor bicycle. I do not know whether any of our Honourable friends on 
:U1e Treasury Benches havil experienced the phenomen0n of entering a large· 
oot-hole in the dark on a bicycle without many springs·. If they: have not, 
I would like to HSBure them that the shock to the system if; corsiderahle. I hope' 
that the War S~ .  who, I notice, is now not, in his own !!eat but in some olle 
else's will attend to this matter alid perhaps for his benefit I might repeat once 
again thnt nIl T am asking for is Q review of the military sit,uatioll, particularly 
after the recent magnificent. victories of the 14th Army, and ,an eXQfJliut\tioa of 
the black-out regulat.ions which we find irksome and dangerous, and' which we 
1\'ould 'like ~  8S soon as that is possible in the military sense. We are-
not asking for ~  which w1\1 damage. the wsreWort arid perhaps' the 
necessity for certam militar:v vehicles to'abandon an,V blQck-out requlations may.-
be accepted,· although L do not think in all csses it cttn pOBiibly be justified. 

Now. Sir. while the War Secretary is paying uS one of his rare 'visits I shuul(} 
like to mention one other point which I mentioned 18st :veal' 'regarding the 
claims that aTe put in for damage to life and property. These matter.> ar .. 
still being unduly delayed and I ain getting quite 8 number of applications fOl:' 
expedition in dealing with these cases. While I am on the point I· would like-
just to give the War Secretary one particular instance. On the 1st Jlme ~ 
• manb.v ~ Mr. Robson W81'; knocked down by a milit8.lY vehicle in ~  
and he finaJly died in hospital. He had a small tBiJoriBg busineesvalued a1l 
about Rs. 60,000 and the medical expenses incurred were about Rs. 4.000. On 
the 4th August. compensation from the milit,ary auihorities was paid to hi&-
widow, and this compensation amounted to Rs. 500. 1 Pt',otested against ~ 
inadequacy of this compensation. A further claim was made on the 14th April< 
1944 and correspondene.e has ensued. The Mcident occurred in, June . ~ 
The compensation of Rs. 500 was paid ~A  1948, and since then we hnve-
protested al\d the lnst letter ~ I have received is dated the 24th' ~ .. of 
this veal'. That is nllarlv one year and 9 months after the ~ . It rt·ad. 
8S follo\\\s: . ' 

"With reference to the oorrupondence ending with your letter, of the 24th January I MD' 
directed to "1 that the matter ia being IU'l:eatigated and every effort. ill- being made to-
•• pedite the cue." • 

" , 
, I only mention that as an instance. I have had quite It. ~  case .. 
0{ delay in dealing with these claims. . 

These are the only points that 1 had to n.ise. whish aoncern the War Secre--
tary and the real purpose of my getting up to s}!Ieak was to raise a matter whicb 
1 am surprised tQ find has not hitherto been raised! by thi& ~  in debate. 
As regardS' the food position I have heard fears expressecil ~  ai\Iltero.tioDo 
and regarding bJ,ack marketing Bnd a number of otl\er pressing complaints. but! 
I hax,e not so far ~ any fears expressed regarding the future and I myself 
am not happy about the race which is taking place between the ~  of 
this country on the one hand and the food supply of this country on the other. 
We have had the Grow More Food campaign which has prod'ueed 8. ~  
amount of results but I think. more than the campaigu, the bigh prices produce4 
the extra supply which we so greatly needed and which have/ relieved th .. 

. ~ l'ituation for the present. But the point that I 'wish to make is' that this enor-
mous increase in the prices of grains. which has resutted undoubtedly in a very 
large increase in cultivation, is a factor which is now fuUyexploited. W" 
cannot exploit it again. Tha.1i rapid 'increase that we 'have seen in the last two 

. )ears is unHkely to be'repeated. I s}lppose the popUlation is increo.&ing at libe 
, rate of-BODlet.hing like i per cent. R year. In other words we have to find fooct 
for an extra, 4 millionS ··01 'people in this ~ every year. The populs-.ioD 
increase wu winning the race with fOod. production before the waf and it r. 
4fmcult now, with all the compli?atioDB thai have ocrourred. toJi:now just bow. 
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that race is progl'essing. We were informed last Session, I think by the Honour-
able the Secretary, Education, Hllalth and Lands, that the country was' probably 
now producing something like a total of 60 million tons of all grains and if that 
i. the case it means that roughl'y there is a pOWld of aU grains per day per head 
of the popUlation or was when he made that statement. WeH, that is evidently 
enougn. It is enough}o feed the population' as it stands but as .1 will indioate . 
afterwards til ere are a number of factors which will undoubtedly iniJuence that 
figure and which will lessen the margin of safety, if there is one. The whole 
point is that ~ have got to evolve a system whereby the food supply of this 
oountry increase pormally by one percent. per year. We may have Il !ittltl 
safety margin now but ~  must be a peI;mallent solution.O(., this problem of 
the race between population and food supply. Unless there is a perrrilment 
8olution, the palliative of high pri0es which cannot be IlPplied again and ~ will 
soon land ourselves in another pos-ition such BS we have found ourselve!l in the 
Jast two years alld that, Sir,. is why 1 am not happy about the situation. We Ulay 
for the present have found a way out of our difficulties. But have we found a 
permanent wa.y out of Our difficulties? I tbink the answer to that is 'No'. 

Now, Sir, I have ~  heard it said in this House that we should increase 
the acreage under crops. If we ussume that there are now in India about 300 
million acres under crops,. in order to meet the increase in population of one per 
cent., we would neelr-to increase that' acreage under cultivation by something 
like 3 million acres a year. That, of course, is quite impossible. !t could not be 
done. ~  Sir, if we did adopt that policy of. inc;reasmg the acreage 
~  year by one per cent. we ~  shortly reach the position Qf ~. 
In thirty years, ~  acre 9f cultIvable land would have been exhausted even If 
it is in fact cultivable which is extremely doubtful. CGmmunications, roud.: 
and water supply have to be there, and they are not there. For that reason, 
the increase in acerage that is so much demanded is, to my m4td, a completely 
wrong road. Out' road should be an inorease in yield and -for an increase in yield, 
there is the widest scope. We coulli go on and before' we reach t.he riee crop 
yields of China and Japan, we could double or treble our food supply. We do 
not know what food resources there are in the hands of -various Governments. 
To a. large extent, I take it tha.t those figures cannot sa.fely be ~ known 
because of ~ movements. But I would like to hear from my Honourable 
friends to my lefr, sometime or other, during this Finance Bill debate. how they 
view the future.· They know what reserves they hold and although the rest of 
their information is sketchy Qnd completely inadequate, it would at least be ~ 
thing for us to go on. I personally am not happy about the situation. I think 
1bat the snake of famine has been scotched but not killed 'and while we may Ree 
'-bis year ~ safety, I am by no means certain of the year after that or the 
year after thlJ,t, beanng in' mind that every year, we wftl probably have to SUi'll,)' 
food for four million more people. So, Sir, I would ~ that statement from 
the Government Benchee and I would also like to know what their 'information 
is regarding food that is being "consumed in this country. We know that there 
has Dean a change over in diet. We know, for illstanoe, that in many parts 
of U. P., the ~ are now eating wheat because they can afford to do 
Ito and I am ,very glad t1iey are eating wheat because it is infinitely better food, 
but thBtundoubtedl} will ha.ve thrown the situation out of ba.lance. The 
estimates ,that may be held of our whea.t reserves may not now be correct. 'rhe 
country may squally be. holding far larger ~  than, usual of. pulses and 
millets and the,*, grains do not keep. Are we quite. certain that the excesses 
~ gram, for instance, that were. foupd in the ~  during the past six or, 
seven months, are we sure that these surpluS'es are not being repeated in pulses 
·and' millets in private hands in other provinces. It seems to me that if we do 
not know what the dietary is of the people generally we might easily find tho.. 
enormous /reserves upon which weare counting are reserves which will not 
in fact keep. They may be the grains which perish in storage. I am quite 
certain that if any one goes sh.ort in these clrcumstaQCes it will be the del\cit 
provinces. That ill wby the Presidencieso .of Bengal and Bombay are extremely. 
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• eriouslyaffecttld and that is pel'haps at the bfiloCk of my ~  when I raIse thia 
point. '. 
Now, Sir. I wiU shortly enumerate the factors which to me render this ~ 

supply poaitioo dangeroul!!. In the first place, the prloes have not been stabiJ,lB-
ed. .Food will nlways drift towards high priced areas. N9 mat!er wh.at. controls 
}OU impose, you will not be -able to stop it. There are certamly 4., thousand, 
Ulilee of railways in this country and -upon them you ~ control ~ transport 
of grain. But there are 800,000 miles of roads upon which that ~ can and _ 
will be moved. That again, Sir, must obviously upset the ~  your 
Bfipply. Then, there is at present owing to the incre.l!!e in . .war. ~  .v.ery 
considerable inter-provincial immigration. We have rat.ionmg m certuloD cltle8, 
byt we have no rationing in the mufa.IBjl. We do not know ~  ~  popu-
lations are moving and ~  ",I:: do not know the ~ which ~ ~ 
locally. The factor of grain deterioratiOn, I hue already mentIOned. If ~ 18 
large, if there8rt' large surpluses of coarse grains, about whiC'h we know nothlDg. 
they may equally upset toot situation which at themotneDt we ~  88 safe. 
Th611, there ia undoubtedly the safety margin that aU the ProvlDces are . pro-
vi4ing thenrselves with. There is no Province, even the most' surplu8 ProvlDce, 
tb&t will allow their own .grains to go below the. level of complete safety. 
There again thede:ficit'Provlnces may suffer. 
Now, Sir, although we have heard a. good deal about State cOlJtrol and State 

interests in induatries, we bave heard very little about State control or State 
interest in agriculture. It seems to me that it' is here that a solution must ~ 
round. . 

1Ir. Sd Prall_ (Allahabad and Jhanai Divisions: Non-Muhammadan Hural): 
But; tbe Honourable the Food Member is sleeping. 
Mr. O. P. LaWlOll: I am glad that my Honollrsble friend Mr. Sri P .... 

has lIwa.kened the Food Member. I am sorry to have sent hinl to sleep. ' 
The lIoaoar&lM Sir I.ala Pruad Sdvuava (Food Member): I Wilt uever 

asJeep. 
112. O. P. LaWlOD: Ulldoobtedl.v this question of Sta.te interest in agriculture 

will be against the views of UlaDy Provinces, but I do most sincerely hope that 
Provinces will realise the necessity for joint action ~ this. On the 
matter of. food supply, in theiace of increase in population, "'Ifs I have already 
"aid, 1 am by no means happy that we are not going just for palliative!; and 
not for ~  cures. -1 would be interested to hear if in fact the Govern-
ment have-eome rather ful'ther forward schemes for the 8olutionof this pro-
blem. We han had a good deal of plans thrown at us at oAetime or anot.her. 
What is. their plan for this? There is the plan of grow more food which may 

~ 'met the srtuation for the present. What is the further forward plan? 
Are we oertain that-"tbere will be a progressive increase in the food supplies of 
tbill countly, whi,ch quite apart from the present situation will cover the incre,** 
of four million people per year. T have detained the House long enough with 
a ~  matters. But I feel them keenly and that is why I have 
.1'.M. ra.ised them. I would again ask tha.t some time during_ the COUMe 

ot this debate our friends on my left will give' U8 80me 'indication of their plan'>. 
Sir Abdul BalIm Ghumav1: Sir, mv Honourable friend the Finance ~  

haB presented to this House his last ~ . The debate on his budget must 
therefore \:>e n review of his work in the last six yenrs during which he has piloted-
the finances of this country. Much may I have aiffered from many of his pro-
posals of taxation and in respect of many important issues which he has raised, 
T cannot help feeling that my H<>nourable friend Sir Jeremy Raisman hlJ.s . ~ 
more F;inned against than sinning. Within-the limite of the present constitution 
8S it stands and with a war of most stupendous dimensions from which India. 
bad no eRcnpe-that is n fact--Sir.Teremy hAS always stood up for the interests 
of this. oollnt-ry. J will give nn inr;tance of that. ~  the hif;tory of the war 
finRnces of India will be written my Honourable friend the Fift&l1ce Member 
.' will get full credit for the way in which he has resisted' year after year. p.vet" 
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,pressure for the revision of the :Financial Settlement of 1940 which, thanks to 
him, continues to remain the sheet-anchor for the pUrpose of allocation of war 
expenditure between India and His Majesty's Government. Sir, we do not. 
Know what ~  at the Bretton Woods Conference at which he led the Indian 
d.iegation, but we .have the testimony of tbe non-official members of the Indian 

-delegation IlS to the Finance Member'lIl int(egrity, fair-mindedness and coopera-
tive spirit at that Conference. Moving a llesolution at the annual meeting of 
the Federation of Incliun Chambers of Commerce B.nd Industry, Mr. A. D. Shrofl, 
<one of Iudia's non-official delegates lit ~  Conference paid a handsome tribute 
t.o Sir J el'emy Huisman, ami. everyone of the 1 ndian delegation has spoken very 
highlJ of him, as regards the manner in which he discharged his ~  kept 

:t11e iuterests of India in mind. I very much wish that he should cOlltinue to 
• t'ake interest ill the llfiairs of J ndia and particularly tell his countrymen in 
England about the war effort of this "COuntry ,how Indio. has ,contributed to ~ 
war effort, not merel:v in t-erms of recnlitment to the army, navy and air force, 
Itut also in tenns of human "ufferinl{ which, even jf it. may not be (lompnl'able 
to the 8uf1eringl of the civilian popul'fltion in England during the days-<>f the 
Nazi fury, certainly pl'O\'es -that in this war Ilone can escape hardship nnd 

"S&Crifice. . 
. Sir, I wish to mnke a few Il'enernl observations .. The coming vear is full 

of hope because victory is in Right.. It wall in thiH spirit, of hopefulness thAt 
England and America took "tepa to make a be.ginting in the transition from war 
~  to peace economy. Unfortunately for my Honourable frienel the 
Finance Men¥>er, he has so far been almost excllll:Jivel:v eng-aged in war. finance, 
bwt the time has come when ~  in TndiCi the problems of transition from WAr 
-w P"BC8 economy have to be faplld gnd 8olved. It is 1\ singularl:v diffic\!lt tBsk. 
I realise, to prepare India 'R ~  economy to meet the difficult Rnd 
perilous period of ~  nnrl tram;itioo from WAr to peace. Rllt J hope 
and trust that hia 8\1CC@SIIOr will r.eriollsly denl with t,his issue in n sph'it of help-
'fulnes8 to Indie. and itR (>conomy. \ -. 

Sir, in saying this 1 8m not unaware of a few cmmbs -which fell from the. 
tflbleon which my HOllourabltl friend was carving Indio's resources for distribu-
tion for war ends, and for civilian lJeeds. What nre these crumbs? A pitiful 

:20 p. c. initial depreciation allowance £01' new machinery, and an equally pitiful 
10 p. c. allowanoe on buildings erected by indust.ry from now onwards. Sir, 
·erumbs do not. make a louf of bread. AS.1 mentioned, India should prepare 
!ur the peace ~ . iii couuug ... ~  t.uut artl HOW 1..0HSWUI;.ly cUlJlni 
JU1' ~  ruquU'e a l'UUWI.11 change lU. LUt: ~  ()( \JUVtlrmUdlt. "ar-llxue 
l'WltrictlOU8 011 Wlport. anQ Jwpon uuueufI: HOW ~ . 'ilie lll'.l.Iere \, ~  
.1!CWlOllUC war1&1'tI WU. lltlCelibury lUIS allUvst vuwlShed. ~  lUore Luere. 1S any 
lear .l!llat our exporta to lU1 ~  coumry would ultuuut.dy be dlverleJ to 
~ . .  countries. The elleUly il:i ut buy-eucil'cleu aud !SOlllt.tlU. Hellce the 
~  bUl:iill of issuing export Hccllces should be 1·udw8!ly.changed. The ~ 
~  have beep .Illuchabused and the gralltlllg of export licences have been 

very arbitrary.. I am not referring to the llonouru.ble .,\1.ember who is sittiQg _ 
before me; 1 aIll talking of the period when he wali not a Member .of that depart-
Jnent. 'Jhe \principle hitherto purl:iued by Ciovernment lius beeu to give exporli 
licwcet; to established shippers ouly. But if there i8 or was a commodity whicb 
Was never 'before exported to a partiCUlar country where'c9uld there be an 
established· shipper? Furthermore', even if there were e8tablished shippers did 
tile Government enquire aud fiud out whether th'rY were---Indians or· non-Indians? 
It was decided by Government that established shippers alone had It right to 
rCarryon export busjness. This prineiple, if I remember nright, was intI'oduced 
;by the then Commerce Mel)lber, Sir RamBswami Mudaliar iiI 1940, who had the 
..adVallta.ge when he coof,ititut.ed the ~  A ~  Council to constantly advise 
·him on export ~ ~. The Export Advisorv Council functioned regularly" only 
t,ill {,he middlfl of 1942 . ~ was not revived 'till the end of 1944 by my Honou;-
..able friend who is sitting in front of me. Hence the A ~  Council 
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had nt, opportunity to advise Government in regard to the questions relating to exporte-, particularly regfllding the grant of export licences. The result. was con.· fw,ioll chaos !mel miSllIllllngcmnnt in which 'all kinds of arbitrary actions were taken 'hy Govcmment. I n;n glad to know that the Export Advisory Council nas been reconstituted by UlY Honourable friend Sir Azizul Huque. Trade has· alrendy passed iUlo ~ ~  hunds to a greater and greater extent. It. is ~ that the Indian exporter ie-rt'storeCl and given place in the nation's expc:rl bUSI-ness, I may add that Muslim ~ ~  . ~  ~  ~  Tlm& has come-now when these rules should be considerably ~  If not. altogether, abolishea. lit may not be out of place to state here that there is 6. large number of oases in which the Custom records show that a Munshi or a Clerk of a finn used to get the custom papers passed in his OWl} name on hehalf .of his firm for' whom he acted as .an Agent. Now the export. licence is, being given to that Munshi or Clerk on the basis of the Custom records where his name appears as. ExpOrter, He sells the licence at a very high premium ~  he likes, ' 'Although. the firms of this ~  are a.ble to-prove with ample eVidence that the. Munshis or Clarks were in their service and employed by them and used to ~ their Customs chaUans passed on their beb alf , no heed is being paid to ~  claims and prayers and the Munshis or the Clerks Ilre continuing to get the 
benefit 0' an Exporter... . 
As regards the imports, I know that Government have taken some action DOW' . to liberalise imports. 8ir Akbar Hydari has been sent to England on a mission. But wed? Dot. know wheth'er Sir Akbar Hydari would bring ba6k goods that 

~  ~ lD. ~ S country or the goods that will come in the way of Indian, mdustry. SimIlarly. we do not know to what extent Indian industry would be-allowed to cater ~ civil demand in their own country and war demllr1d be met from the United Kingdom and elsewhere. This must be t.he first step so far' 8', this ~  is concerned towards re-converRion, for, after aU, when we take flhs 
~ ~  which Government today is buying at controlled rates from the' mdustrles we come-QCross a very significant state .of affairs. Most of the com· modities are not merely required tor tbe wllr. TheRe are tne same commodities 

~ people also need. -Much of the scarcit:v in the country and much of the-
~  are due to this situation. Be-conversion therefore in ~  country ia very Sllnple. Let Government buy less goods of the kind the civil population requires and let industries be allowed to @ell more goods to the people. In pro-posing this formula I do not propose to starve the war demand. The war demand' Glln be met from the United Kingdom and the United States of American instead of from the Indian indu8tries. This, Mr Deputy President. would give much. needed relief to ,the Tndian masses and ~  lRV the foundation of transition from war to peace. . 

Impmis of course are necessary but im1'OrtR mURt, be of such ~  whicQ.. 'Would help industries or which industriel'l Are not, able to manufactnre in the-cOImt,ry or the supplies are so shori hM8use the TndiAn industries are not pro-ducing sufficient qllantit.ies. Sir, in tlJiR ~ . T will-read the last pQl'a-graph of the ReRolntion moved in the Fed!'rAtion of Tndilln Chambe1'A of Com-merc!': :" 
I 

"(e) The Federation urg88 on Government to take' public into !'onlldencerellal'ding opera-tiona of the Empire Dollar Pool which in t,he opinion of the Federation abould be ~  henceforth and to credit to Indian a('couftt all ~ all and when they become available· t.br01lgh trade ~  or othel'Wifte with the t;r. B. A." ' 

Now Sir the Honollrablethe,'Finance Member stated the other a".y that 20' million ~  have been ~  for this year and 20 million do11al'll for the next veal". t would like to know on what S ~ this ~  million dollars arrived at_ The-oHIPr day my Honourable friend the-~  ~~  staled ~~ ~. is ~ and above Oll1' cnrrent requirements ahd thus IndIa bas been ,trea.tel ~  favOllrahly A ~  which gilt 4/s million dollars in 1945. Howenr; this 
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JS not the complete picture. 1£ India. spends dollars for her current require-
ments" she spends them from her own dollar income. No countI?' is ~  
enough tpgive its dollars ~  India. ~  has favourable trade With the Umted, 
States of ,America arId in fact for the last five years dollars which should be· 
India's ~  huve been put in the Empire dollar pool. Yet India does not know' 
nor does the Government of India tell us how much dollars we have put ill the· 
Empire dollar pool. It is high time that my friend ~ Honourable tHe :Finance, 
Member gave u,. this information because. there is a general feeling that India 
is bei,ng dl'prived of milch of her rightful dollars. Do the twenty million dollars 
represellt the (txeess at India's eredit,over current, transactions-exports and"; 
Imports:' T nm cprtAin, Rir, thnt her favourable ~ in dollar countries is 
much more than thifi, 1'hen why should she not get the full benefit of her· 
favourable hnlllllee in clnllan;? . Why should she fiwell t.his in sterling so as to, 

~  it appeal' tlwt, Englnnrl oW"ef; ~  a hig nmt?,unt for her own purchases from_ 
India? . 

~  Deputy l'l'esidellt.' the other day ~ Department ·ofCommerce of the· 
United titates of America estimated that the twenty·five per cent of the sterlings 
that arel'ueil in England nre the 'result of transfer of dollars to the Empire dollar' 
pool agaillstwhich tht:se countries got sterling, On that basis India seems ~ 
have contributed at least DIne hundred million dollars to the Empire dollar pool; 

. The ot.her estirnllt.e which the Aimel'ican bankers have made is that the Empire-
dollar pool hne now in it about two and a half billion dollars. If these estimll.tes.. 
art' ~  (lannot say that they are correct, neither can I say that they are' 
not. eOl'l'eet-;-Tndia sholIld have been given a far larger share than ~ paltry 
t,went,Y million dollars, We want dollars not because we- are' in love with dollars. 
But we want them because we know we shall require many things . from the· 
United StateR of AmericR which England may noft be able to offer us, Further. 
IlVf'1I if the United Kingdom is able to offer theIll, unless we have dollars we can' 
never tell the United Kingdom that, look bere, if your prices are not .reasonable. 
we shall go and buy from the Uuiteq States of America. .. We require these' 
doHan, Ill'! a sort, of hedge so that the goods which we would like to buy from th& 
nuited Kin,!?clom would not be Quoted at ~  high prices, ~  I might· 
say they Bre 'now doing, And I Am !ture the fair-minded Finance'Member cannot; 
den! this right t<> India to have a sldcguard against being cheated if India is. 

,compelled,to buy only from "ne mArket, namely, the United ~ . 

Now, Sir, eoming to some domestic matters, I cannot understand why the' 
Honouruble the Finance Member should have proposed to ~ S  the duty on 
tobacco, - I ~  in 1939 when the duty on tobacco was increased in 
tlnglnnd the people used to say that in these days of war scare people consume 
more tobacco', smoke a ~  number of cigarettes and the only recreation or' 
tbese days of war of nerves was taxed by the Chancellor, The war of nerves, 
is no longer there, but a far more exhausting war is on and the Indian people, 
who have not many recreations to enjoy, retire into a peaceful smoke or a peaceful 
chewing of tobacco to hav(' rest from fatigue,· anxiety and care. I .wjsh the' 
Honourable the Finance Member had spared these poor . ~ 

~  pE'ople who do not smoke tobacco resort to betel-nuts. Furthermore the-
betel-nuts al'e used not merely by way of relaxation but also for a good many' 
:oeligiolls purposes. If th,.e poor llllln cannot afford to pav Ii rupee to the gods, 
he puts the betel-mIt inst,ead as a. token of his tribute. The ~ of people who 
~  sllffprE'd because of the excise duty on betel-nuts are not only the poor 
('onsumers 'but the poor cultjvators: Also particularly of my provJnce. Bengal' 
pmdllees a slightly ~  quality of betel-nuts Itnd vet the ~ .  duty does nofl 
differentiate in (avout" of this inferior quality .. Furthennore the Ildnlinistration· 
of the' excise in hetel-nuts hilS ctellted enomlous difficulties and har8Asmen£ ~ 
the merchants. I am iilformed tMti although the excisedutv is collected Itt-
the e"t'owinR' and the c1eFlPRtchingo ~  merchants who import this commodify-

-in Calcutta are constantly barassed; 
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~  from this J,>latfol"m from' this ~H  yeur after year 1 have beeu 
Uf¥lug upou .~ ~  to grant ~  facilities to the ti_I pilsrif;De. 
~  Honourable ~  IS not ~  but this may be conuuunicatetito hUll .. 
.. Sir, 1 would brmg ~  the notice of the Hvnourable the Member in charg\ 
of Commonwea1t.h .H.elations Department the huge muddle that. was created in 
.,his year's arrangements for the Haj. A blunder was committed by the Gqyern. 

~  of ~ in the unfortunate apPoint,ment of 1\1r. Butt 1108 Haj Pilgrim 
·Officel·. 'Ihe post should have gone to no one e.lse but a Muslim I. C. IS. 
MallY pilgrims from long distandes truvelled to Karachi and to their utter dis-. 
,appointment had to go back. Imagine their mental afiliction. This ineffioient 
'handling of the pilgrim traffic by the Pilgrim Officer'resulted in the sufferiu, 
,·of muny an ~. ~  pilgrim who were not enabled to ~ the sacred cause 
for which he orshe.Jnight have been waiting for years 'for thi8 opportunity. 
Muslim sentiment was shocked by the filming of the Haj pilgrims and the show-. 
ing of that picture in Calcutta and elsewhere .. In,·this connection I would reler 
·to R -letter which t-he Special Raj Officer, Mr. J. A. Rahim, wrote to me sa 

~  of the Port Haj Committee, Calcutta, on the 6th October, 1941, in 
whick) Lioverllmellt H~  to produce a ~  with the Haj l)iigrimage. 
After COU8ultiug tile Vlewsof my Committee 1 informed the Liovernment tha) 
iee!iug ~  very stroug against producing the film. My Committee stron(ily 
. . ~  agaiWit any such tilJlUug. That -WI.IS by letter dated the Wth OctQber, 
lij41, ~ wuich the dum Uverl:ieas ':\lember' replied that the Uovernment had 
4Jeclaed not tq pursue the matter of filming the liaj .Pilgriml:i an.y further. 
Why tht!Il did thi" l)ilgrim Officer, who knew this fact in l\14-l-as au Assist.gut 
~  tue Department, film the Hujees this time and therebyguve rise to this strong 
feelin6 among the Muslim public 'I 1 trUl>t snd hope, that it will never ~  

Oe h:t/eated. " 
::-. 0\\, ./:fir, Dilly 1 say II fe\\' words to my Honourable triend the· Qo.m':llerce 

. .\Iember. 'l'bere 'is otill much disaffectiQn among the Indian seamen in regard 
to their. wages and other ameni\ies like housing, welfare, etc., I know that wy 
friend has dOlle and is -doing what be can possibly do. I know also the limitll-
UOllS uuder which he works. I also know, apart from his being a Commerce 
Mtlwber, that when he was in. England he did his very best to come t<> the 
rescue of these Indian lieamen .. When he was ~ High Commissioner he' took 
qp the work that he is doing. But he a16'O knows, if 1 may suy 80, that the 
~  stllUllen have been provided with best accommodation, beat facilitie!il 
_ttlgp.rding clubs, ~ -etc. I would like t-o have a full stutement from 
my Honourable friend, the Commerce .Member aa to what actually he ~ 

achi\jved in this connectiou' und what he actually intends to do, llarticularly in 
J:tlghrd to their wages and welfure. That will help us a good deaJ Ilud take us 
. &, iOllg way to USlure the llldilln seamen that 60 isl' lUi they Ilre concerned bvery 
- ~ has been done. . 

till', adverse critici8lll6 have been nlade 011 my Honourable friend Sir Ardeahir 
;Dalal, the l\1eIJ;lber in charge of the Planning and Developnlent Department. 1 

~  not pl'Opose to go into thtl details of these criticisms but I do feel that much 
. !.If this criticism is based on misunderstanding and wrong premises. Sir, it ~ 
,gratifying to heur the other day a significant statement which Sir Ardeshir Dalill 
llludt: on the Resolution which was moved by my Honourable· friend Mr. Ma.nu 
Sul,eclar on what is called "commercial safeguards". The statement ,made by 
Sir A~  was remarkable for its franklless, for its admission of a genuine cale 
_ and, jf I may say so, for a tr.uly nationalistic sentimeut. He said that he had 
.%Ictlvely taken u,p the ml.ltter of ,commercial. safeguards with White Hall and 
promised to keep the Legislative Assembly well appraised of. the situation ~  
it developed. l\Iay I ask who else lrom the Treasury Benches have been so £Sll'-
".minded and ready to help .the national cause?" .  . 
, Sir, if I do not want to raise the issue of South Africa here, it is not because 
. it}s in any way le88 import;'nlt. The Government of India which today claim. 
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to ta ve a mujority of ludiull llltlIllbtlrs ~ cscllPtl ttlSpoursibility from the fUI.lt . 
that ill t1!ljir own wlld Ululer their. very noses rucial discrimiuation, though Dot 
ou the sanle scale as ill the lJ UiOll, is ~  practised. ~  in a. ,:ity 
likt' l'alcu'ttu und liombuy, for instullce, has betlll such that the Indian residents 
and Indiun owners have ~  deprived of their houses, and residents who wero 
lIo11-.lndiuns huve been very ofteu spured. I know of cases in which gol£ 1inb 
of all Iudian Golf Club hU'itl been requisitioned while Ii nearby golf link where 
the Fureopeans pluy golf hus been spared. At the fishing resort of Okhla, in 
the Province of Delhi certuin portioJ\s of '-the river have been reserved exclu-
sively for the Europeans nnd the Indian public is not allowed to enter. them to 
fiF;h there. I would suggest thut an inquiry should be made into_ these cases of 
racial discriminhtioll in this country itself. 

Rir, b'y 1\ cut motion moved by you, Mr. Deputy President, on behalf of the 
Nationalist Party, the cloth famine in Bengal was discussed threadbare. My 
lIolll1urable friend the Commerce Member had given B complete .reply. I agrep.. 
He also further stated that on the basis of per capita requirements of that Pro· 

~  he had given" them much more than that basis and that he cannot interfere 
with her internsl administration. It is true that he cannot interfere with -ner 
internal administ.ration. but my point is this: When the Centre takes the retlPOD-
sib;lity for the supply of certain commodities, it is the duty of the Centre to see 
I.hat the dist.ribution of thllt commodity is not mi!lmanaged or done in Imch a ~  
as people will suffer. They ~ give lIome directiv.es, theyemay call upon the 
Provincial Governments to report what they have done, how they have distri-
buted their quota. The Government of India. should satisfy themselves that the 

~  for the distribution ofclot·h to the wholesale merchants or to the ret.ail 
merchAnts, whichever is the arrangement made, is given to those who are in the 
trade. 
. Now, Sir, t will give you B shocking instance in this re9peet. The whole-
of. the quota for yam hRS been given-the Government of India allotted a quota 
of yam for the Province of Bengal and just fancy what h(1s been crone there-
the whole of that quota of yarn, instead of alloting to var.ous yam merehants. 
for 'distribution, has been given to one man, ~  not in the trade. 

Swar SaIlt Singh (West Punjab: Sikh): It has happened everywhere. . 
Sir Abdul HalIQl Ghuzuavi: It ha9 not happened everywhere. Unfortunately 

it happenR in Bengal. Now, Sir, whoever thiR gentlemim is, it is saId that the-
arrangement of the profit was as hetween him and the minister. I am not-
anxious to know what is the a.rrangement between him and the minister, ~ 
what I am anxious to know is under what principle, distribution of this yarn 
was ~  to a gentleman who never dealt in his life with YIml or never knew 
what yam was. I do not see Sir John Sheehy here.' Where are your watch 
dogs in CAlcutta? I do. not know but it is reported that he has made two 
~  more than two crores. He hns made donations to the tune of abcut 
Rs. 15 to 20 lakhs, including what he has donated through His ~  ·the. 
Governor' of Bengal. I am told thnt. that man had not even Rs. 500 in his 
pocJret in 1939. My HonourAble friend Sir John Sheehy's watchdogs do not go. 
ncar him. ' . 

Dr. Sir Zia Uddin Ahmad.(Fnited Provinces Southern Division :-Non-Muham-
ITlnonn Rural): Is t.his income of 2 crores tnxable? Will it be considered earned 
income or unearned income? 

Sir Abdul Hlilim GhUZDavi: It if! for them to decide. My ('omplftint iR thnt, 
2('.OOO,poor weavers of my dif:;trict of l\Iymensingb. have had to suffer because 
this man would not cliRtribute the varn to them. From a verv respoetabl"! 
mE'rchaut of Calcutta, I lenrn that 'this ~  transaction alone WQuld give him 
~ pl'ofit of one crorer,; of ~  at, least. And· still lIlY Honourable friend Sir 
Azizul Hugue AAys that he eannot intprfere with the internftl administration of 
an autonomous province. Wos it not the duty of hiR department to see, before 
tho yarn was given for distribution, whether the distributor was a yarn mer-
chant or not, and then why shonlcl it be given to one mnn for the whole province 
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'.of Bengal? Distribution must not be in the band of one'. man i and still 'no 
act.ion will be taken by the Government of India. For they are unable to inter· 
fere with the 'Tnterna1 affairs of atl autonomous Plovince run by a Muslim 
~ . 

The Honourable Sir K: Asiaul Huque (l\fembel' for Coml)leree and Illdu:-tl'ie8 
and Civil Supplies): 1 might say whether it is ~  Govel'lllilent 01' Hindu 
-Government 01' Christian Governmeut, so fur as my authority is concel'll&d, it 
;tS" equally applii'able to all .. 

Sir Abdul :s:a.um Ghumavl: What 1 mellnt wus, a Muslim Letlgul' Millistry 
'is functioning. I must say before I conelude that my Honourable friend Sit 
Azizul Huque has done his best, but he t.hinks that under the existing Govern-
ment of India Act hI>. cannot interfere ~  the ~  Updel' the exTttting 

!Government of India Act under wh:eh he works he feels he cannot ....... .. 
The Honourable Sir •• Azizul Huque: I think I was slightly misundel'stciod. 

if I may interrupt for a second, what I said was this. n"it'was possible-for me 
>to get enough Eotatl for the purpose of distribution throughout the country, even 
'Il1lder the present constitution, I would hafetaken, charge of distribut,ion; ,hut 
if for this vast ~. I have not got. ~  I do not think 8nyhod,v 'vill' /SUJ 
it is possible to have that-the only alternative is to utilise the existing consti-
iutional agencies that are available. , ' 

S~ Abdul Jlalial Ghuuavi: I believe my honourable friend has misunder-
'.8t9od me. '\ 

The Honourable Sir .Jeremy Raisman (Finance Member): He says you have 
misunderstood him. . 

Sir Abdul lIaD.m Ghunavi: My point was' this. Government of India give 
.quotas for various purposes. Is it not their duty to find out who are the persons 
jn the' provincel:l who will distribute those quotas? I ask for a reply from the 
llonoura.ble Member., , 

The HODOurable SIrK. Amul Huque: I do not like to interrupt, but I will 
ftply to that. 

Sir Abdul Hallm GlnlDavi: If he had asked for the .names of those to whom 
t.heir quota....... ' 

Kr. Deputy PreIIdea:t (Mr. Akl1il Chandra Datta): You have now spoken for 
:S5 minutes. 

Sir Abdul 1IalilD Ghumavt: There is no time limit. 
JIIr. Deputy Presiden\ (Mr. 4khif Chandra Datta): I know there is no time 

limit, but you .yourself said you were concluding. 
Sir Abdul HalIm Ghumavl: My point was this: that the Government of 

India when distributing the ~  should ascertain from the ,provinces, as to 
"Who are those Ileople -who will distribute, and whether they are otthe trade to 
-which the article rela.tes. This kind of informEttion they are entitled to ask, and 
if they would have ~  for that information, surely the Bengal Government 
-would not, have dared to give this work to one particular ~ who is not of 
the trade. All the same, so far as Bengal· is cbncemed, my Honourable friend 
the Commerce Member has been visiting- Calcutta and. explaining the situation 
.and thus has given 'relief, Many people, particuiarly the Chambers, are very 
grateful to him for the manner in which he has explained the situation. . 

.' Sir, as regards my Honourable friend the Food Member, T tlnt.irely ~ ~ 
-with what my Honourable friend Mr. Lawson has said, You should take note of 
'What he said if :vou do not want t.o have a second fa.mine in Bengal. We thank 
~  very much indeed, so far as Benga.l is concerned, for what you have done for 
ber. But nevertheless you are not out of the wood :vet. Do not be complacent. 

_ Ta.ke the advice whil;h Mr, T,lJ,wson has given to you, a.nd prepare· yourself 
/for the future: otherwise you will regrRt. t,o hnve another fRmine .Rhortlv. 

'!'he Honourable Sir J'wala Prasad Srivastava: We arc nul) compla:cent. 
Sir Abdul Hallm Ghuznavi: I nm glad t,o heal' that, As I remarked before. 

-in 'this war every country has had to undergo difficulties, sacrifices, etc., hut I 
,am S'Ure the Indian population would have heen spared to some ,extent at least 
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jf the controls w()uld have bej:!l1 periodically examined and reviewed. The'value 
_ of t.his delegate would.. be lost if Oov()rnment do not tal(e the Ms}{ in hand now . 
. The best opportunity to do so is now. The' Finance Member is retiring, a new 
Finanoe Memher is coming in his place. - With this change there is also another 
change. Victory is almost in sight. What better opportunity could any 4pvern. -

_ ment -have than this, to take advantage 'of the situation, to revise their controls, 
to relax their rigidity, SO as to give relief .to the people-? 

In ~  Sir, may I offer my Honouro.J?le f.riend, Sir Jeremy Raisman, 
-our warmest thanb for what he has dope here during -his period of six years 
_tiS Finance Member? People mnv say whnt they like. I am sure my friends 
in the OppositiQn would not like the prai!;c of my·friend, hut the praise is aue to 
him. For six :veaTS this wnr hn!; gone on ;. and it was not an eas'y task to balariee 
his budget in ihf' manner that he has done_ I would as'k him not to forget his 
land of.adoption when he goes haek to his eountry. Do not for a mom. think 

-tb,at there are 110 persons in this country who have appreciated 'your efforts. 
There are hUlldr(\ds and hundred!': of ~  them say or let them not say. 
Remember India when :fbu go back to your country: remember the country 
tl;lat you have s-erved from an early Itge. Do not forget what Sir Muhammad -
~  Khan has said ~  strikingly: L 

"Statesmen of the Commonwealth, I say to them"-(l add'Te88 here to mll Buropean friend • 
.in India and ~  It IlDt strike you &s an irony of the first magnitude that 
India should have two and a half Juillion men in the field, fighting and strugglin(f to preBerve 

- the_liberty of the nations of the Commonwealth and yet she Bhouldl be a suppliant for her 
oOwn freedom! How loug do you think .she will be prepared to wait! India iB on the 
march; yo.u ~  help her or you ~  hinder her; /Jut none shall ttop her. .~ . shall 
tle free ~ the Commonwealth, If you w'11 let her and accord her the posItIon which 
.UII her due, but without the commonwealth if you Mve her no alternative." 

Sir, I am sure India will be- free. 
1Ir. Amar8nd.ra Hath Ohattopadhyaya (Burdwan Division: Non-Muham-_ 

.madan Rural): Sir, from the beginning of this SJlsslon I have been sitting 
"nently as a witness of the proceedings of this House and I sin thankful to you 
tor giving me an opportunity of placing before this House my views in connee-

~  witH the- consideration of the Finance Bill. __ --
Sir, I am really oppreBSe4 with a sense of unreality about this House. This 

Finance Bil) is placed before us I!t every Budget Session; the Honourable the 
.Finance Member does try his level best to do what he could possibly have done 
cunder the circumstances; and we have always been trying to defeat his Bill 
-.and vote out, knowing full well that our attempt is- futile and puerile. We 
-eannot change the present constitution by a comma. Or a ~  or a full 
.. top. 

As regards the l<'inal1ce Bill, I shan say that the Finance Departmem 
'u the department which is responsible for the weal or woes of India. Conse-
-quently. if we have to deal with it with a sense of seriousness and reality, we 
should try_to Qemore sensiple in criticising it. With- regard to the present 
-situation there ie_ a huge -deficit, because there is a war on. Consequently the 
!Finance Member has to find means to meet it. If there had been a. responsible 
Finance' Member, resP9nsible to. this House and to the people, he could not 
have done anv better than what he has done. _ This Finance Bill, at least this 
year, has not '-touched a single poor mll;n. and therefore I say this Finance Bill 
deservee our support._ The Finance Department is the feeder M all other 
-departments;. this is the mos' important department practically, it is the 
-foundation on whibh .tMs edifice of Government stands. Sir ;r eremy Raisman 
has, during this period of war, conducted the affairs of finance in a way by which 
he has not allowed the rich to grow riclleror the- poor to l;>ecome 'poorer.- I 
know we have enough grievances against the Government for thror ach; of 
-O:r;niseion and'" commission. We as members of the Assembly have been deanng 
'With him for the last five or six years: we have not beeD' able to help him in 
any way-that is trlie-undeniably true. 

-With regard to the civil administration, I wish to say with all the emphasi$ 
:.at my command that the Honourable the Fooc;l Member hB.s failed'totally. He hl\"S - . / 
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• not been able to improve the aituation in any way. He, says-and perhaps the' 

Honourable the Finance Memht!r hll's also testified to that. in his b'peeches--that 
th" food .situation has improved. I say that the food situation has not improved 
a bit. If ~  were not a bumper crop of last January. the arrangements 
which the department had made would be of no avail; and at the present. 
~  the controlled rate of rice in towns is Rs. 16-4-0 per maund. Does 'he' 

" mean to ~  that in Bengal the middle class and the poorer c1asse9 can pur-
ehaae rice '3t this ~ We know that Government have purchased and 8tored' 
rice to an enormous quantity and Yi!t they could not bring down the price Rt ' 
least to t,en rupees. ' I request the Food Member to take 'into coniftderotion the, 

, renl steps that would really give relief to Bengal and other provinces: P.... which are, deficit. Merely calling of conferences one after another' 
will ~ h'elp the people of Bengal and of the other deficit provinces. Rir, it 
W:!S suggested to the Food Member mnny u time in the Food Committee that 
hiS only method is to set up producers' eo-operati",e . sOcieties', c:>'operativ&-
distributor societies, co.ope1'8tive consumers" sooietres under the Co-operative, 
Societies Act. Nothing has been done in that line. The old'trade1'8 have been· 
taken into- confitlence. The whole thing has been in their handl;. That black 
market is going on memly without any sott of hindrance and it ishiglr time· 
that the Food Member .bould introauce this system. Corruf'ltion is rampant 
"nel working ha"oc. . 

As regards the Department of Industries and CivilSupplie8, only the other 
. day there was a discu88ion in this House on the scarcity of cloth.Pully ,a 
famine in cloth is going. on in Bengal. This famine in cloth exist. 1n many 
other ~  even in Delhi. The Member for Industries and Civil Sy.wlie8 bad: 
givenu8 to ~  that he was trying. In suoh an emergent pI' 100, if h&-
only goes on trying, he would never be IIble to do the thing at the righy, momenti 
and it is high time that he should ~  the mistakes which he hn eommiUecl' ... 
and remove the delsy that has occurred in t,he arrangements for supply. 

_ The civil ndministration can take credit only if they can at Jeas1¥ keep the" 
people clothed snd fed, if nothing else: In this matter the. civil administration 
has failed and really it is a pity that thIs should btLppen when the Honourabl&-. 
Members in ~  of -these matters Bre Indians. With regard to the Member' 
for Commonwealth Relations, he too haR failed because ha had no lItl'netimt 
behind him to do anything which we liked nim to do. That sanction is want-
ing: I know his difficulties. But with a full team of Indian Members of' 
Council. he could ha-ve induced the Authorities over them to take 9Uch steps (\s 
would reallv satisfy the needs snd the demands of 'Indians in South Africa. In· 
this he haR' failed.' As regards the Law Member, I say that it would have been 
much better if he had given us healthy social laws during his regime., laWB 
which would uplift the ~  castee from their disabilities. He has done 
nothing in that line, r do not know if he is the author of the ordinances. I 
think he hnR nothing t9 do with ordinances. Therefore I should expect him to' 
take tIP healthy Aocial laws which will give strength to Our sooia) structure in 
future. < He has not taken .up this matter seriollsly. 

The Honourable Sir A80ka Roy (Law l\femher): Will :V0ll F;upport the' 
'Hindu Code? 

Kr. Amarendra RathOhattopadhy&ya: Certainhr • Any healtllv ~  wllich' 
win improve our aoeial structure ~ be most welcome .• I do not mind whether' 
it is the Hindu Code or the Muslim Code. It mUF;t be a human code. What-
ever is aceeptabJe to humanity 'will be IlcceptAble to all Rensilile men. With 
~ ~  Infonnalion Memb"e:r,ne too has failed to give us, the right sort 
of illiofmation. There are, many things which come out with regard to post-
war period, the future constitution which should have gone to the Radio· 
StationR. It i8 not done. The Transport Memher could have given more arne· 
nities to the ,third class passengers without losing much of his income. The' 
Posts and Telegraphs DepartmeQt might have given ~ amenities to the· 
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postal people who have been loyall}:' sel'Vins the' whole ~  ill peace 
and in war. These things are very superficial. They are on the surface and 
palpably wrong. Every mall klli)WB th\1t t,he Govemlllent is doiug their level 
best but they are failing. TIieir failure means the sufferings of the people 3nd 
their inefficiency. Now, there is a new Member 'for Planning and Develop'-
ment. A GovernmE'llt which cannot help the',present can hardly be ~  
to help the future. It is a portfolio to decide the future economics of India. 
UnleRR a policy is adumbrated and placed before the country for the future 
oonstitutbn of Indin, this planning will not be a,cceptnble not possible. If the 
status quo will r.ema.in. and if pl8.Ij.Ding is made 6n the Qssumptionthat Indian' 
people are not going to be free; then T say that that planning .will ~ be 
successful and, acceptable to the people. I am one of. ~ men who believe 
in men, in humanity. I want to stand by the people. I want to stand as ,')De 

of the people, t want to share, the sufferings of the paople and if this post war 
recoDt'ltruction is baSed only on the basis oJ government bv the top men with-
out, giving an:v power, to the peop!e in general, then I emPhatically say that iii 
bound te fail. So, when we found that one of the f1llthorR of thE' Bombay plan 
har! been appointed as the M.ember 'for Planning and Development, we feit tha. 
,the Government were ~  in their duty. This Government has no 
idea of the futyre free government of this country. They. have no 
idea of a free people's government or Peoples Plan. They -want 
to ketlp on to t;hf' old qapitll.listic government, ami perhnps the BritiRh cIJpitaliRh:, 
the' Amerinan capitalists and the Indian ~  will consPire and ·join to-
gether ~  f ~  the' people again. I give this warning to this House. to the 
people in crql'ge of post war RecoDAtruction and to the Government that if they 
llavc hacl ~  likE- this, in, their mind, they should stop it. ~  only 
redeeming t. l)ture in the present Government is that they' have carried_ on the 
war well, war efforts have been carried on right lines 'Rhd this GQvernment have 
helped the war in all pos!'lible ways aod that is a g/ieat thing tp their credit. If 
thif; ~  deserves any t,hanks of the people,' it is only on its war 
efforts. Sir, I am OIle of t1lir>sc,who think that this is India's war, it is people's 
w" 1', It is ,world Will' and India is not ont of the world. If and when the 
Na:t.is had ttampled the freedom of nny nntion in this world, then every Indian 
sholilil feel the agony of that nation, every India'!1 should haye thought. that it 
is hi!' WitI', every Inrlinn should feel t.hat he stands for the' freedom ofaDY 
cOllntry 'which is in danger 01 losing its freedom, when Hitler was, trampling 
unde1' foot BeJgium, Hollancl France and other count.ries, every Indian should 
have felt that it war-; llis duty t.o join the war and help the wal' efforts of ~  
~  nations. When China was ilrtTaded by \ Japan, we had our /sympathy 

wit.h China, but this Government did not go to war agaiust. Japan which the;\' 
sh(1Il1d have done. So Indians could not fight on behalf '0£ China. Every Indian 
should llave gone there to fight the .J apanese. , When Abyssinia was taken by 
Ital:--', the British did'· not help ·the Emperor of Abyssinia and Italy was left 
fret' to do whatever it liked with Abyssinia. lam glad thnt thif; wrCDg has 
bef'1I re'1:lressed and that the Emperor of Abys!linilV_has been installed.()n the 
throne again. This war is an ~  opener to us. When Dunkirk fell,' 'when 
France succumbed, nobody beHeved that. the British people would rise again 
and continuo this war to such succees. It is this earnestness, this zealous protec-
tion of independence, thi.s love o£ independence o£ the British people that should 
serve as ::meye opener to Indions. If we hnve ~ enjoy freedom, we have either-
t,o fight for it or we have to co-opera.te and pet it. All my political life, I have 
fought stage by stage. I began ~ politlCal life forty years 1:\8'0 under the' 
leadership of SirSurendranath Banerle_B. "Ite was my leader. TIlen I ~ 
Sri Aroubindo Ghose, then Mr. Bal Gangadhar Tilak-alI, ~ . were my 
leaders. : I had 'PBBsed through all these stages and I need not ~ on thai;' 

.An Honourable Kember: You were now followinj:t' the path of ~ . 
]I[r . .AI1'Il.rendra Ba.th Ohattooadhviya: I also joined the non-voilent m()vp-

ment in 1919. Sir. in 1900, I ;was the Dictator. 
AD JlOIlou1"3ble Kember: Not, for democracy? 
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:.0:', A.marelldra Hath Obattopadhyaya: Now" 1 lUll tighting 101' de1Uocra0,}. 
The gIft of ,the twentieth century has (,lOWe frOID Russia and not from any 
other country ~  had not that gift been so strong, so healthy, so helpful today 

1!he whole of Europe would have ~  groaning under NaZI heeis. 'l'oday, 'I 
feel, for my oountry. Today when the Congress IS going to celebrate its sixtieth 
anmversary at Bombay, I feel that we Ii.l'e a divided house, TheCongret!s ~  
become a party, only, We, in Bengal, expected ,that the Congress would be 
1ihe i only partr 10 the country and on the other side the Governtnent. That 
"(ae what happeued at the "First Houud TablE:' ~ . Mahatma Galltlhi 
did not attend the same .. Then the Gandhi-Irwin pact came about and Mahatma 

~  accepted the invitation and then the Congress became a Party, like the 
Muslim League OP the Hindu Mahasabha., They all sat together to discuss 
~ future., ~  the Congress came back from the conferen.,ce to India, ,total 

fall.ure was Writ large, on the head, of the ~ political institution. The com-
munal award co,uld not be avoided, Malavyaji and Mahatma Gandhi both could 
not oome to an. understanding with our Muslinl brethren, Or the Muslim 
brethren did not come to an understanding with the Congress, I do Hot know; 

perhaps the third party might have done the trick.' But, Sir" the failure was 
there .and since then the Congre!is has become still less ,Powerful and repre- ' 
sentatlve. Anyone who had any solution to save-thl} position or held any 
opinion not shared by the High Command was turned out of the Congt·es!'. 
That,made the Congress weaker ~ weaker day by day. NariII\an was turned 
out, our friend Dr. Khare was expelled, /S'ubash Chandra Bose, the President 
elect 'was turned out, Mi. N. Roy was turned out. These people who were the 

, greatest and strongest supporters of the Congress cause were all sent out of the 
Congress. Mahatma Gandhi could not accommodate them and thus allowed 
the Congre9B instead of being the platform for all people made it into a Party 
platform. I 8IDsure the Congress would have been the only one party in the 
country and the ,Government the other. Our Muelim leader Mr. Jinnah was 
a Nationalist for 28 years and he was with us from every point of nationaJis"t 
view, then he ~  a convert to ~  an41. became the Jeader of the 
Muslim League. If only he had continued in the Congress he would have 
beoome ~ leader of the Congress as well. What led him to give'up his con- . 
nection with the Congre9B at its QalClltta segsion? Because it became a party 
movement, instead of becoming an all, India united movement as was being 
discussed aii the Nehru conference in Calcutta. There Mr. Jinnah attended 
and when he tlaw how the proceedings were being conducted, he declared that 
he was not going to stay in the Congress any longer. Nehru report separated 
him from the Congress. It may be that he ~  wrong. But no attempt was 
made to try and bring him back. This should ha-ve been done. We should 
ha.e tried our level beet w bring back the Muslims into the Congress fold. 1£ 
we really wanted independence of India, thaiJ could not be achieved withoui 

-unity. By simply begging, we cannot achieve, independence, it has to be ~ 
ed, we must stake everything ~  achieving freedom, otherwise ~  cannot get 
that. Look at the pictur.e in Europe? What tremend,ous ~  they a:r,e 
making to retain their independence, and freedom. Th.eY,are laYIng .down ,theIr 
lives, they are, giving up their property, they are ~  everytn.mg f?r the 
sake of maintaining their freedom. Simply for Rhonting, nobody ~ gomg to 
thrusii freedom on us, ' ' 

I 
Itberefore 'appeal to my ,Congress friends and MiuelimLeague friends t,hat 

they should make up their minds lio achieve freedom and I, hope the unitiy 
which ,they are displaying in ~ lfopse will conti?ue outsi.de, the House, als,o .. 
I appeal to my Muslim brethren that theY,should ~ ~  thI,s ~  of ~ . 
Pakistan is an impossibility. They know It for cenam that Paki91lo.n ~  an Im-
possibility, it is only a. slogan to, unite the ~ ~. India--this, country-
should be the cementing factor to ena.ble us to umte fu reach our goa.l, the vofll-
fRTe of the peoplA should be your common Rlogan, freedom dgef.l not, mean .frefl-
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dam at the top and that the massea will not be free. Sir, if we do not think 
on those 'lines, if we do not think on scien'titlc and popular lines, if «re only 
go on thinking on sentimental lines in politics, we shaH not be able to do any-
thing. For 40 irears I have worked, and ~  I feel, p.ow tbat it should be 
a people's movement. It should not be a capitalist movement or movement of 

,three per cent. of the people of prqperty and education. It should not be 
thought that capitaliem is going to s,urvive in India while it is going to die in 

,other countries. Europe has lost that capitalism; England has lost it'. England 
hf\8become fl. creditor country and the topmost cl'editor country. England 
cannot export any further capital to India. : She depends either on India 
or Oil l\ussia. ;If India goes and England depends upon America, England will 
be it slave to America. Therefore. I believe that 'Ye are going to get freedorr( 
as a result of this war. Force of circum!'rt.ances .and international situation will 
make India free. That freedom we can earn not by fighting with each other 
but only, by making a united front on the fundamental principles of constitu-
tion. Mr. M.N. 'Roy is the man who ha.s given thatconsilitution. I know 
Mr. 1\1 N. Roy much better than they do. He was a soldier to me when I was 
General and be is General to me today. His ideology, his fundamental princi-
ples, his' constitution they do not read. They blame him for co-oper&ting with 
Government; I do not. -As Sir Sur.endra Nath Banerjea WaS the father of 
natiopalism and 'constitutional politics in India, M.' N. Roy is the father of 
leftism. You d9 not know what stuff he is made of. People call him dishonest, 
s, spy, and so' on. Lenin was called the Kaiser's agent. The Kaiser is dead; 
-Germany ie dead but Lenin is not dead; he. is immortal and he survives. They 
call Roy an agent of the British; I tell them witb all, the emphasis at my 
command that ,the British will' go and Roy will stay and he will be immortal. 
Royism will endure. 

Sir, I am an old politician; I have laboul'ed and Buffered and staked every-
thing for politics and for ~  ,of my country. I know, we have indulged 
in' all sorts of sentimental politics. There was a time when racial hatred waa 
80 much, rampant that we would like to kill every European in India. But 
surely that would n.ot serve the purpose. 'I'here was a time when everything 
that cBJ;Ue from England and from. foreign countries was taboo in Bengal. Sir. 
our rea.! political movement began with the partition of Bengal. 1:ou have no 
idea of the enthusiasm, that Bengal 'had and the sacrifice that she was prepared 
to undergo in order to ~ that partition ~. But it was not then a matter 
.of ~  of the country; only a protest against Lord Curzon's indiffeJ:ence to-
wards public opinion. And we did get it annulled. thougb I think that modifi-
cation was Dot good for us, ~  we loet two districts Singhbhum and 
Manbhum which went to Bihar. This made Bengal poor and our populatiQn 
became less Hindu and more Muslim. The Delimitation Committee gave these 
,districts to Bihar to give her the coalfields. We did not grudge it then and we, 
do not grudge it now. Bdt. Sir, unfortunately the enthusiasm which then 
prevailed in Bengal is no longer there. The repressive policy ot the Central 
and Provincial Govemment had created secret societies nnd revolutionaries, 
bombs and revolvers., And Bengal ·showed that her sons" and daughtel"B could 
die like patriots in other countries for their own land. Those days' are gone 
·and forgotten. Mahatma Gandhi with hie non-violent and non-co-operative 
movement has turned that Bengal into a Bengal of non-violence; I sm not 
sorry for it .. It was futile t,o kill Europeans in order to get frgedom. Freedom 
will come out of our own actions. If we want to get freedom we can 
get it tomorrow. We shall not have to fight for it in this House wbere one 
Bide is no-changer and the ,other side is pro-changer. Government - will not 
cbange their policy or pers'onnel. If they had changed their policy they would 
have got the co-operation of the other side; but they still harp in the same 
old bureaucratic tune. Why don't they Indianise the Secretariat, where it hae 
taken a long time to ha.ve five Indian Secretaries out of seventeen ?Why not 
have all these Secretaries out of Indians? That would show ati least that 
Government have a real desire to : change their policy,· Sir, the repressive-, 



15!iti LJ:lGlSLATIVlIl ASSEMBLY ~  MAR. 1941). i 
\ 

l 111'. Amarenw'a Nath Ghattopadhyaya.] 
policy ~  is there. lesterday IUY Hono.urable irwnd Mr. ~  l'rakUti/l intro-
duced stories of die miSerlEl<l 01 POlitiCIUllS. 'l.'hese are old tales to me. 1 have 
seen the worst uttoeit1es tlud the wor>lt acts of tenorism. ~  to 
know who was resporisible; but those who feel that they are responsible know 
how to suiler. 1£ we are true to our doctrines 'we do not mind going to Jail or' 
dying Qn the ~.. We shall not be sorry to' suffer under the repressive 
policy of 8 ,foreign Government if we want to fight them for our freedom. There 
is no use appealing to the same party who are our enemies. -. 

Sir, when the Cohgress came jllto the Provincial Goverllluen6s, everybody 
thought things would improve, but we found that even labourers were shot. 
Section 144 was not rescinded. So whoever goes to Lanka becomes a Havana ~ 

',rhoever takes .the responsihili.ty of Govenllnen.t . ~  and is\metll:morphosed 
into a q,ifferent man. I should like'to see ~  I,eader of the Opposition come 
over to the Government Benches; ~  him take up the Home Membership; 1  . 
would like, to see pow he chUllged. The question j" not who is ruling ~ but 
the question is the s.':stem that rule:;, us. The system m4ust be changec1. I shaH 
welcome any Indian there with a system or a policy ngreed to by the Congress, 
and the Muslim League and the Hindu MtBhasabl;la. Let there be all agreed 
constitution. But if'they do not ngre£', let them nn 'put f,orwal"d Seplll"Rt€' cons-
titutions I,md l£'t th£' people judge which one they would accept.. L'et, t,herebe' 
hundreds of constitutions which shoald be discuRsed by a" conference OIl which 
there should be ~  to decide on on£' agreed cou!;titution. Mr. M. N. Roy'!'! 
constitution is already in the field. CongreRs and Muslim League do not 
represent the whole country'. Sir Stafford Cripps had pome with a gift only 
to be given to the CongresR and t,he Muslim League and therefore he. failed. 
Had he come to the people of rnllin, he would not have failed .. (Interruption.) 
Don't look at me. I was 111so. n membc!' of the ~  and had I been .0. 
Congressman now I r'ould not have been there; I would have been in the ja'l. 
Don't try for relief, try to b€'llseflll to yom country, try to be a patriotic. But 
pAtriotism does not only mean 'going t.o the jail'. Patriotism means helping 
the people, poor ignol"ant ~  of this' country. Love them, serve 
them-raiRe them up. What have YOll done for them. What hal' the 6overn-
· ment done for them? What have these rich people done for i,hem? These rich 
people are the manufactur,ecl commodities of British Governmr "t, they have 
acted as commission agents of the ,European commercial people, ~  brokerR, as 
lawyers, 'aUomeys, and SF! solicitors. They have piled. Air. itl\s theAe people 
who have to make sacrificeA for the f>ake ,:')f the people_ Let. them mRke up 
· ~  mind op t.he ~ lineR Rna tht'n they lvill be able t,o crel').te a new world' 
·in India. - -
Sir, India is fl 'greaJ ~ . Tt hilS its j!.llst traditions. It baA itR gre,at 

glorieF!, it.lu\s if!;: hiRtor,",. Indin ~  be trifled with. Mughals Came t,o India 
andbl1ilt lip " gre:lt MlIfl1im Empire.' That.Empire .... has gone. Englishmen 
Mml' nnd t,hevhave built np an Empire. ' That, .Empire iEi already in liquidation. 
I theTefoTe sav t,o mN Indian friends here and to those Indian!'! who-. have 
· }:leen ~  by the Government of thiR country, to' think reasonably, to. 
think r::en!';ihh-. think bol(11" ,'tno. then to act. I,et llS not think on communnl 
line90r on oia obf;;olete national lines. 

o • \ 

The Honournble DT. Ambt>dkar belol1gR to the scheduled cnRt,e. He haR it 
flchedull'1(l ~ mpnhHh. ,TJPt ~ Ree that he wves up that mentality, let" us' 
sec that he ~ lIP thr ~ ~ .  ('lass ('.ommlln;t,y. Mllslims want. 
Pl'IkiAtan lrnowing-fnIl wen-thAt, PakiAtAn ,i" as impossible as Akhandistan. 

~ . . Jt is. India ,it. if!' Rharl\t.wRrsh, ~  every man.is an !ndi&Ir 
and e:\'f\1"V Tndian has ~  ,a !';ny m regarcl to the RffOtTS of hI!; country. ,GIve up 
lihis idea' of  having 'separalleregions' and different nations.' When we can join 
lle1'e, why cannot we join and collabornte .outside·this Rousa? Why:, do our 
Muslim .friends say they want Pakistan; and why do out' Hindu friends say the'" 
WSrtt A ~  InmR indeed is one country with defined geographieaT 



~ . Some ~ ~ say they want Nutiona! Governlllent. Can they explain 
"What is meant by National Government? The . .old words. Government of the 
,people by the people and for the people-drop the words ~  the people. 
An Honourable Kember: Ask congres.;·rnen. 
1Ir. Amarendra Hath Ohattopadhyaya: We belong to one family in India 

nnd let us giye our strength to this and let us see that India is free 88' early a9 
possible. (Interruption.) Independence has lost that signifi'cance which it had 
8t one time. ' .This total"wnr has proved that nobody can stand alone, no Dation 
'caD afford to keep aloof in this world. The whole world is one society of humsn 
'beings and every country has alliance with qther countries. Interdependence 
is thf:) word. There is no culture which can claim purit.y-every culture is 
::Idulterated. ' 
An Honoura.ble Memb,er: 'VlIo :t1'I' tlw Allies of j he British people? 
Mr. Aniarendra Nath Ohattopadhyaya: They are allies of R,ussia. U. S. A is 

ally. Don't you remember what feeling they h3d for Russia. and dbn't you 
know what feelingw these Americans had agaim;t Russia? Don't you know 
what feelings we had? H~  literature was ;proscribed; we could not openly 
read ftny Russiftn literature. , N~  Russia is sftving the world and the British 
'and U. S. A. people are fighting along with Russi!lns to defeat Nazism. 
Sir. the European W.'lr is going to come to an end. and I expect that Bll 

political pril'loner!': will be Bet free with the amnesty. ,In ~  there are 
~  of young men in jail.' they have heen there for more thftn eight yeftrs 

And even .long-er. anf! I hope t,hllt when the 'EnropeaD war ends they will be 
releasefl. "How the Ruropean 11'111' will end, we cannot S3y yet, because there 
is a,r1l,l:1l·pnt.lv !'lome rift nmongst the Allien nations. Tt mayor mav not happen. 
and I wish it. may not. Russia, is now at the ~  of Berlin. and on the Western 
Front, the AlIie9 are figbting'verv stronglv, and there is the news ~  Ribhon-
trop is· reany'" tOfmrrender to 'RuMiA.. This news may create some misunder-
f:ltnnnings, bnt, whatever may be the te!ltIlfi of ,that, let us hope that after the 
war ic; over anel amnest.y ~ decllm·tJ. not. only 011t' leaders ann other politic,al 
prisoners but. :lIS\') thORP who were charged with ,having committed violence. 
will alRo hE' rplenRen, That is thA nfltnre of the RritiAh A ~ . After i the 
end of the last. war. thOREl who were in prison and were supposed to be most 
'stubborn Rncl nptute revolutionnries were on given amnesty. 1. am fnlre they 
will (10 the same again and it, is a question of few months more. 
M.r. President (Thf1 'Honourable S;r AhdllT' Rahim): TheT'e nre many other 

Memhers ~  to take part, in this debate. ' 
~ Amll.l'endra }Tath Ohattonadhvava: Twill lW'lt finish UTl mv speef'h. 

r will ~  reqnest my Honourable friends on this rose and my Honour-
able friends, ,) the Congress' anll Muslim ~  Renches to Ilecide, what they 
• should do. ~  is ripe now, time is mature to put a seal on this unity. I am 
sure the moment CongTess and Muelim League .unite, the lIinduMahasabhB 
will, also loin them and there will be a common dem,and.· ' 
To Government I Sfty 'Vall hftve failed in vour civil administration'. The 

Government. Sir. have failed in their civil administration: thev have not been 
able to think of the people under their charge. They have fajled to clothe Rnd 
feed the people. which is their primary duty, so fftt' war efforts are concerned-
thev deseT'Ve ftPprecintion.: 'Sir. wit.h t,hese words I supnort the Bill. 
·Mr. A. -Sll.tvlI.naravana Koort.v (Efll;tGodnvll1'i and West Godavari cum 

Kistn'a: Non-Muhammadan R.ural): This is the sixth Finance Rill after this 
countT'V is involved in war without its conMnt. The objection that-the country 
~ involveil withol1t its consent stands. The continuous reiection of theRe 
Finance Rills by the Legislative Assp,mbly pr()ves ollr want of eonfidence in the 
presp,nt Government. 
Sir. VOll !1.re incurring Dp,fpnce exnenditure t.o the tune of, 400 croras of 

MlTleeS irt the coming year. The leUlJers 'of the peoT)le have no ~ ~  ~  
conh-ol OVE'lr thiR ~  expendit.ure. Even the European Group ~  18 ~ 
tUBl1v supp.arting Government, finds the necesRit:v to carry B cut motlOn ~ 
'Wa,steful expendHure. ' 

I, 
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~  say. in Europe, in Asia &l)d in, Pacific the tide hallllore ·thon turiled. 

If ~  so why .Bhotlld the Defence expenditure go on mounting Up 10 high. _ 
Under no stretch of language or. common sense reconquest 01 Burma and 

otlher lost colonies in the ,Far East for Great Britain can be called de1enoe of 
-India. Justly 0.11 that expenditure should be debited to Great Btitain. . 
. ~ ~~ see h?W our economy ~ ~  by the War Finances. All ~  goode 
and 8.ervlces which We are supplying to Britain are taken on ·credit. We get a 

I corresponding book adjustment as sterling debt due t,o us. OUr people have 
been u:tllking great sacr1£ces as victims of inflation. .The purchasing power of 
the rupee has gre,atly fallen.. The N~  p3pacity of professional ~  middle 
cl8$9 peoplebo.s largely remamed stat,le. You are not aware of the Silent suffer-
ing of.this large class of ~. They go wi'thout the/necessities of life, with a 
, bold' face. The necessar,y a·rt.icTes of daily ~S  are scarce in th:s country. The 

~ .  thAt has the ,economic ;;trings in its hand never cared to develop 
the mdustries. .' . " 
What worse' indictment can there be' againf.1t the Government that even -

pine could not be manufactured, in this country in sufficient qtlantities.' .. 
You b08st that a ~  hns become a creditor country. But what 

about !h' tcrrihl" lQgs, of lite' due t.o· famine? We lOst ~  thirty la'khs of 
our population in .Bengnl due to. bad management of our economy. Hassny, 
obuntry . atnOltg t.he -countries .~ .  thiR war suffered worse? 
We have got, 11300 millions .of PO\1TldH to our credit in the books Iilf _ a. debtor 

who is cleve!'.' powprful .and influent.inl enough to evade fl bailiff; We' dem3nd 
an immedillte liquidntion of ~ nmount: by wily of (lapital' goodR that we need 
and choose. 
We must be aHe to buy our ~  ill, the cheapest Illlirket of our 

cholCe. 'rhe .Finance member ~  Ul:I, he io able torele:lse :&0 lnillion dollars 
from the Empire Dollar. Pool but we are, not informed what the amount of 
India's credit in that pool is. ' 
While every couIitry, especi311y America ~  England are making arrange-

ments to switch over to peace tilJl,e ecmlOmy from wa.r eoonomy, we do notr ' 
aee auy signs of such activities ~. A !'large number of committees are set 
up IiO prepare reports. N.obody seems to ~  of finding the money for· these· 
schemes. Dominione like Oanada aud Australia. planned their ~ .  eflart with/ 
.Iong ~  view. They have established aircraft. motor a.nd 'locomotive 
factories.. , 

1 cbarge the Government of India with either selfIshness or c:llloUB disregard 
of the industrial ~  of thJ.s country. Can they present the country with a 
single full-pledgodheavy industry aR" 11 result of this unwanted war thrust by \ 
them onthi.'1 country'l. J • 

. ~  we see from the papers that two lakhs of bicycles are being· imported 
from &proad. You are not helping the Indian industry by dumping foreign 
~ . Can anybody with utmost goodwill give you credit for honest. dealing. 
The !ragedy. of it is more .poignant H ~  Departmen.t of Supply, Ind?tries and 
Planning are under the control of Indian; Members. .  , 

mit ·they, these Hoq'!,ll1'nhle ~ ~  not realise whAt part they are pla.ying 
in this sad game? The ambitions of British industrialists are unrtltist:lkuble. 
They want 'to bllild their industry on the ruins of Indian industry. The I{ydari 
_ ~  is nn ominolls portent in this direction. The news that sixty million 
pounds worth of Britieh goods are being imported int:> this countrvis alarm-
ing.Whe fears expressed in aU quarters., are being reaHsed. The' sterling 
bsbnces sre."'6ougnt to 'be dissipated in this manlier. In the end capital goods 
also will be _ denied t,o this country. The planR of British Industrlalists to start 
thr-ir fat$'>ries in India Reem .to he maturing. This is nothing: flhort of i11l1d8tM'si 
rape on this c·ountry. There arc a.lready several ~ .  sucking the 
w8slth ~ th,is oountry.I enter my strong protest agaimlt thil') iniquitous policy. 
You seem t.o be hoping fdr.'perpe.tull.l' slaverv of thi9 country: b?n't, he under' 
that delusbn. If YO.t1 impO'lp. your goods at .tha P?int of. the 'bayonet, ~ 

\ , \ 
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oountrr will ~  l.ike ~ ~  against the present. policy. The spirit of boy-
oott wdl. maUlfest Itself In Itl crude ~. That IS a natural reaction to for-
cible dumping of foreign goods. I warn the Memb.e11l in ~ of IlJdu9trie8 
that they are bartering away ~  future of this country. ~ 
, Then ~ ~  Sir, on the loss of Bunna, .we are .confro?ted with food 8hortage. 
'Great Bntam lost her Fat ~  posseSSIons ~  we dId not hear people dying 
for want of food. ChurchIlls Bnd Edens would bave been kicked out of their 
places if half a dozen people had died of starvation -in the streets "of Ir.mdon. 
Thousands die on pavement of Calcutta Qnd the bead of ~  British Govern. 
ment of ~  the fonner Viceroy, had not the parting grace to visit Calcutta 
to see the results of his ~ . . 

We have no plan in this ~ . We ~  when the hou888 
catch fire. England planned her food policy even by the time the war began. 
What are you all, well-gro:)med array of British and Indian officials here in 
Delhi doing? The effect of a bureaucracy enjoying unquestioned power and 
prosperity is seen in the deaths by the million. 

Then, Sir, YOll .(ft.) not want the co-operation of the patri.oticflower of tbis 
country. You go on merrily with your blunders. You have imprisoned It hkh 
of great souls without t.rial. YOII do not want to release our great leaders "till. 
You have blunt,ed your moral senses. You fare well because there are worse 
prople like Hitler to compare unfavourably.. . 

Sooner or later, you have to hand ·::>ver the reins Qf this Government f,g the 
people of this ~ . Do it with grace. Meanwhile, do not trouble the poor 
too much, with new t.axes. Tobacco, you sretaxing whenver you want. It is 
a luxur.Y of the nom-man. You want to deprive ·nim of that small pleasure. 
He has no riches to indulge in costly pleasure. I am against the taxing of the 
tobacco and the betel nuts. 

Judged even by the most liberal standard you are unfit to handle the present 
and plan for the future of this great .land. Please quit. and make room for the' 
people's . Government. . 

With these few words 1 take my seat, Sir. 
, JIIr. E. JII. Abdullah (West Central Punja.b: :Muhammadan): Sir,. I .. ise tc 

t",ke part in t.he debat<> 011 t.he Indian Finance Bill with a view to ventilating 
t,he grievance!; and cliffirulties of t.he nlral classes in the Punjab whom I have 
the honour to represent in this House. I do not propose to make a long speeeb 
but would confine my remArks t{) a few salient points. 

I shall first. take up the question of the price level of the agricultural commo-
dities. The Honnnrable the Finance "Member in bis Budget speech this year 
has stated that "while t.he object has been to maintain a price level which will 
enSHre ndequat€ production without imposing too ~  a bu·rden on the ·"80n-
sumer·, it. ill not the intE>ntion to attempt to bring it down to pre-war level ana 
we have tmnollllced our readiness to intervene in supporting the market/should 
prices fall unduIJl"'. J In this connection I would like to pomt out tha.t though· 
Oovernment might, feel satisfied with the present level of the prices of agricul-
tural productR. the zamindars do not share their ~  price of w11e:\t 
which at one timetmlChed Rs. 15, pa. maund came down to R8. 8, although 
the controlled price wat; Rs. 9/8.but the Government did not do anything to 
raise the price. Similarly the price of long st9.:ple cotton ha!! fallen from Re. 25 
to lesF.! than Rs. 20 per maund. Other cOmmodities have faced the same fate. 
While there has been a heavy decline in the price level of e,gricultural proqucts, 
; he prices of manufactured goods and other ~  ar.e still soaring high. 
On acCOllnt of t.his disparity in the price level the pursuit of ~  has 
hecome lnss profitable a!'1 compared with other professions. with the result thai 
IH!'rirultural labour is migrating to industrie,l areas wbere the wages are ·higlull'. 
The poor zamindar is at present faced wit.h ~  of labour. The cost of 
production is rising while the reward of his labour is diminishing. It is time 
f.hnt t,he Central Government. should take some measureR t.() raise the'price level 
of agricultural commodifies. 
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A.llot,her drlficulty of tne poor peasant I is the hijh prioes he has -to pay for 

/iIS live-stock, whose sl\pplj is becoming scarce due ~ the meat requirement. 
of the army. It is the duty of the Uovernment t6 help the zamiudar ia seouring 
his Jivestock at reasonable prices, if they expect him to part with tbe jruits vf 
his labour at moderate rates. -. ' 

Sir, it is true that Government have opened some shops for the supply uf, 
agricultural implements to the oultrvator. As the supply is not tlquO:l to Ore 

~  'these ~  can be purchased only by permits. Xbe poor, illiLe-
rate and ignorant peasant. does not know the complicated procedure how 1.0-
obtain pel·wits. It-would be better if the procedure could be simplified. . 

I would now tllm t<> the difficulties which the rural cfasses are experiencing 
in obt:runing their clot.h ~ There it; n doth famine'in the country 
Rlld the 'people residipg in the villllf(rs nre the worst sufft'rers. ~  cloth 'lId 
muslin which are mostly used by the poor classes are ~ .  uot Qvailable 
in the market". The present situation is due to the introduction of control on 
t'1e product.iol1' and ,distribution of cloth and yurn. ~  to thiE: the posit:on 
wah not so bad. After the imposition of control most of the cloth bas clis-
fippeat:ed into the black market with theCQnnivance of the civil supply inspectors 
Wile. are mostly dishonest and corrupt. Hi!' really very discreditable for ~ 

- Central Government that they have not been ~  to ilOlve this problem. I 
·thiuk it .i!' time that cloth should be i!lcluded flmQng the rationed 8rticlef;. 
'RAtioning is tbe only method by which the poor illiterate masses 'can hopt' to gt>t, 
their share of this essential commodity. 

)l"ext to cloth the rural people nre feeling the scarcity of ~ ~.  ~  
is another corr.modity in short supply. I think in this matter ~  rural' peo;I'1 
must be given preference over the urban people, who ran use ~  ~  

~ ill is available. Kerosene.-o:i 81so Roould be rationed in the '·i11ages. T am fully 
aware of the fact that ·the· introduction of rationing in. t he village-s is not an r,dRY 
affair but in order to alleviate the d:stres8 which the peoplenre suffering hom 
all this bother must be undertaken. . 

I now turn to the Grow, More Pood Campaign, in which the Central Govern-
mellt shows so much interest. It is true that the Central and Provincial Govel'll-
mpnts "fe anxiolls that more food should be grown ill order to improve t.he foo(j 
position of the country but executive .officerli of the Provincial Governments arc 
nGt fllithfully' discharging t.heir ~ in thi8 respect. To support my proposithll 
I (\'ould quot.e 8 concret,e CRse. LnRt year I acquired on lease for three ye'lt';; 
n piece efrailway land which was levelled 11p and tnl!-de cnlture.l,>le. I, hO\vevel'. 

needed canal water for irrigating it, for which I app'ied toO the Cana} 
6-P •• , Authorities ~  holding out 11 promise and keeping the appli· 

Nltion under. considerHtion for several months. turned it down on the ground 
that the land W8S waste. In spite d their declaration to i:Jle conlrarv, I ~  
maintain that the hand ie culturable, provided it is irrigated by·canal ~ . 

There are several other instanceR in which people have llot bl,len au' e to rai;;e 
crops simply ,on account of the IlnRymcathetic' treni..ment of the subordinaiA 
offi,·inls who flo not. seem to be genuinely interested in the matter. , 

.. In this connection I would a\!w like to voice t,he ~ of the pet,lY 
zamincluri> regarding the present method of givin.g on lease ~  ~  
for ~ more food. Suoh lands are at present being given to big ltindholdflrs 
who.do not cultivate them themselves, but let ~  out at B profit ~  amaH 
Cltlt!Vo.tors, With thc resu1t that the lfltter do not find it econOl;niral to raise crops 
Gr. these lands. If, on the ~  t.hese lands nre lemled to pe)ple who .till 

~ IlU1d themselves a.t rellsonBbleJates. much better ~  w.ill he flchieverl. 
To evervl'Hlch lease two condition!! mHRt be attached, namely, that the ~  
,;l,vuld t£'Ride in the locality in which the land is situnted, lind tbl1t. he is actually 
E'ng/lged in the cultivation of the ,;ot!. I 11m sure that these few ~  of 
?::I1:nilldnrs will ,'eceive the sympathetic consideration of the Central ~ ~. 

The Assembly then adjourned ti1IElevenof the Cll)ck 00 FrIday, the 16th 
Marcb, 1945. ) J. -
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